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CENTRAL AjJMINISTRATIVE TRIBUNAL 
GUWAHATI 3ENCH 

O . A. / R.A. No. 	a9a 	 of 
2002. 

7 -8 -2003. 
DATE OF DECISION 

Shri Birendra Rajkumar and others 
a a 	a a a a a a a a a a 	 a a a 	a a .. . a a a a .APPL 	( s) 

Mr M.Chanda 
aaaoaaaooaa.aaa,aaoaa.aaaADVOCATEFORTHE 

APPLICkNT(S)Ø 

— VERSUS * 

union of India & ors. 
a a a . a a a a a a a a 	aa a a aa . a aRESPONL).NT(S). 

Sri A.Deb Roy s, Sr.C.G.S.C. 	
a a a a a ADVOCATE FOR TH' a a a a a a a a a a a • a a a a a 	

RESPONUE(S). 

THE HONE BLE MR JUSTICE D.N.CHU1DHURY. VICE CHAIRMAN 

THE HONtELE MR N.D.DAYAL, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to see 
he judgment ? 

o be referred to the Reporter or not 7 

their Lordships wish to see the fair copy of the ~. heth-er 
udgment 7 

whether the judgment is to be circulated to the other 
enches 7 

gment delivered by Ho t ble Vice-chairman. 



CENTRAL ALt4INIRATIVE TRIBUNJL, 
GUWA}ATI BENCH 

Original Application N0.141 of 2002 

Date of order: This the 8th Day of August 2003 

The Hon'ble Mr.Justice D.N.Chowdhury, Vice-Chairman 

The Hon'ble Mr.N.D.Dayal, Administrative Mñber 

Shri Birendra Rajkwnar, Plane Tabler, 

unit/Office, 9 Party. 

Shri Bhim Bahadur Limbu, Plane Tabler 

Unit/Office, 9 Party. 

3. Shri Hira La]. Chanda, Plane Tab].er, 

Unit/Office, 9 Party. 

Shri }4aren Chandra Das, Plane Tabler, 

unit/Office, 9 Party. 

Shri Nowa Rinzy Bhutia, Plane Tabler. 

unit/Office, 9 Party. 

Shri Salong Roy, Topo Auxilary, 

unit/Office. 9 Party. 

7 • Shri Santanu Kuxnar Gupta, Plane Tab]. er, 

Unit/Office, 9 Party. 

8. Shri Hohan Kumar Bjswa, Plane Tabler 

Unit/Office, 9 Party. 

9, Shri Paul Gladwell Mawrie, Plane Tabler 

Unit/Office, 9 Party* 

coflt d/- 
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Shri Taruri Deka, Plane Tabler. 

Unit/Office, 9 Party. 

Shri Dipak Narayan Dév.Plane Tab].er 

Unit/Office, 12 Party. 

Shri Nani Gopal Chanda, Plane Tabler, 

unit/office. 12 Party. 

Shri Paban Chandra Das s  Plane Tabler 

Unit/Office, 12 Party. 

14, 	Shri Niranjan Kant& Das, Plane Tabler. 

Unit/office, 12 Party 

Shri Karnol Singh Ryrnbai, Plane Tabler 

Unit/Office, 12 Party. 

Shri Batskshn Myrthong, Plane Tabler 

Unit/Office, 12 Party. 

17, Shri Nobo Gopal Das Plane Tabler 

Unit/Office, 12 Party. 

Shri Satdal Dey, Plane Tabler, 

unit/Office, 12 Party. 

Shri Janjit Deb Chowdhury, 

Plane Tabler, 29 Party 

Shri Joydeep Bhattacharjee, 

ASD/Man, 12 Party. 

Shri Ranjit Kumar Dey, 

Plane Tabler, 29 Party, 

22 • Shri Pritam Kumar Pradn, 

Plane Tabler, 29 Party. 

23. 	Shri Promish Sangrna. 
Plane Tabler 29 Party. 

cpntd/ 
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Shri Army Well Lyndon, 

Plane Tabler, 29 Party. 

Shri Mimangehu Acharjee. 

Plane Tabler, 29 Party. 

SIwi Jayul Kharmujai, 

Plane Tabler, 29 party 

Shri Addrew Bernard Hauhnar, 

ASD/Man, 29 Party 

28 Shri sitai Pasad Roy, 

Plane Tabler, 29 Party. 

Shri Jyoti Prokash Chakraborty 

Plane Tabler 29 Party. 

Shri Labanya Rajwar, 

Plane Tabler, 29 Party. 

Shri Prabhar Chandra Las. 

Plane Tabler, 35 Party. 

shri Nani Pam Bhuyan, 

Plane Tabler, 35 Party 

Shri Miya Mohan 8arrna 

Plane 'rabler, 35 Party 

Shri Surendra Nath Bauri 

Plane Tabler, 35 Party. 

Shri Pradap Kumar Naog 

- '- - - --.Ler  'jane aD, 	
-- 

Shri Sarat Chandra Boro 

Plane Tbler, 35 Party. 

contd/-4 



Shri Kira n Chandra Rava 

Plane Tabler, 35 Party. 

Shrj Noyan Char*dra Boro, 

Plane Tabjer, 35 Party 

Shri Girindra Rabha, 

Plane Tabler, 35 Party 

Shri Soneswar Rabha 

Topo AuxiUary, 35 Party. 

 Shri Atul Chandra Rabha, 

Plane Tab].er, 35 Party 

 shri Promod Chandra Mudol, 

Plane Tabler, 35 Party. 

 Shri Bijoy Sen Mech, 

Plane Tabler, 35 Party 

44, Shri Ajendra Nath Sauna 

Plane Tabler, 35 Party. 

 Shri Harbilash Malkar 

Plane Tabler , 35 Party 

 Sri Bobinda Borab 

ASD/Nan , 35 Party. 

 shri Akhil Chandra Kalita. 

ASD/Man, 35 Party. 

 Shri Nasiruddin Aiitied. 

ASD/Man, 35 Party 

Shri Aizuddin Jned. 

A5D/Man. 35 Party. 

50, SIWi Biswajit I)as, 

ASD/Man, 35 Party. 

contd/. 



51. Shri Madhab Chandra DaS, 

ASD/Man, 35 Party. 

52, Shri Dipak Gohain, 

Topo Auxilary, 35 Party. 

53., Shri. Rahul Nag Chowdhury, 

Topo Auxi)iry, 35 Party. 

54. Shri Debasjsh Dey, 

Plane Tabler, 35 Party. 

55, Shri. Bhupen Bora, 

Plane Tabler, 35 Party, 

 Shri Sudhan Ranjan Bhowmick, 

ASD/Man, 12 Party(Now attached to 35 Party) 

 Shri. Karolus Lamin, ASM/Man, 

12 Party. 

 Shri. Dhrubajyoti Bhattacharjee, 

Topo Auxilary, 12 Party. 

 Shri Ajay Kumar Dhar Chowdhury, 

planetabler, 5 Party. 

600. Shri Puna Ran Sonowal, 

Plain Table, 5 Party, 

 Shri Dilip chandra Bhandari s. 

PlaneTabler, 5 Party. 

 Shri Umesh Kumar Pradhan 

Plane abler, 5 Party. 

 Shri. Anal Kumar Ektta Chowdhury, 

Plane Tabi 	5 er, 	party. 

contd/...6 
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Shri Paritosh Das Gupta, 

ASD/Man, 5 Party. 

Shri Anti Shandari 

ASD/Man, 5 Party. 

Mr 
	

Shri limit Kumar Biswas. 

ASD/Man, 5 Party 

Shri Kerious Sohtun. 

ASD/Man, 5 Party. 

Shri R..tshot Singh Kharchandj, 

ASD/Man, 5 Party. 

Md, Abdul Malik. 

Plane Table 5 Party. 

Shri Subrota Kumar Chakraborty. 

Plane Tabler, 5 Party. 

Shri Ajit Malakar 

Plane Tabler, 5 Party. 

Shri ashadh.jr Paul. 

Plane Tabler 5 Party. 

Shri Karuna Sindhu Dhar 

Plane Tabler, 5 Party. 

Shri Biman Ry Chowdhury 

ASD/Man, 9 Party. 

Shri Rajat titta Chowdhury. 

ASD/Man, 9 Party. 

shri Ranjit Kumar Dutta 

ASD/Man, 9 Party. 

77.• 
	

Shri Nilendu Kumar Mishra. 
plane Tabler, 80(p) Party. 

contd/- 
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Shri Punya Brata Roy '  

Plane Tabler, 80(P) Party, 

Shri. Tapan Kuniar Chowd1ury, 

Topo Auxiliary 80(P) Party. 

Shri Nilanjan Bhattacharjee. 

Plane Tabler,80(P) Party, 

Shri Fresslye Ofelus Thangkiew. 

ASD/Man.80(P) Party. 

shri Partha Sarathi Gupta 

ASD/Man,80(P) Party. 

Shri Nibaran Chandra Deb. 

Topo Ausiliary NECO 

Shri Subrata Nag, 

Topo Auxiliary, 81 Party. 

• 	850 	Shri Rajmoni Sinha, 

Plane Tabler, 81*arty 

Shri Rapalung Kabut 

Plane Tabler, 81 Party. 

Sri S.Bordoloi, 

Plane Tabler 35 Party. 

880 Sri Dwijendra Chandra Deb, 

Plane Tabler, 81 Party. 

900 Shri Sail endra Kumar Das, 

Plane Tabler, 81 Party. 

" 91. Shri Satyendra Kurnar Nag, 

Plane Tabler, 81 Party. 

9 • Shri Suhash Choudhury, 

Plane Tabler, 81 Party. 

93. Shri Sunil Kumar Das, 

plane Tabler, 81 Party. 

contd. 



Shri. Niharen& Sen 

Plane Tabler, 81 Party. 

 Shri. Haralal. L8, 

Plane Tabler, 81 Party, 

969 Shri Uttani Kwnar Malli.k, 

Plane Tabler, 81 Party 

97. Shri Nitish Chandra Dutta. 

Plane Tabler, 81 Party, 

980 Shri. Ananta Kuinar Lg, 

Plane Tabler, 81 Party 

990 Shri. Braja Mohan 	s, 

Plane Tabler, 81 Party 

 Shri Arabinda Mohan Paul 

Plane Tabler, 81 Party. 

 Shri Diresh Ranjan Chanda, 

Plane Tabler, 81 Party. 

 Shri. Pi.jush Kanti Sharina 

Plane Tabler, 81 Party. 

 Shri. Srikrina Chakraborty 

Plane Tabler, 81 Party. 

104 • Shri. Aj it Kuma r Chowdhury, 

Plane Tabler, 81 Party. 

 Shri Nripesh Ranjan las, 

• Plane Tabler, 81 Party, 

 Shri Avik Sen Gupta, 

/ Plane Tabler, 81 Party 

 Shri. Ranjit Purkayastha. 

Topo Auxiliary, 81 Party, 

 Shri Bidhan Chandra Chakraborty, 

Topo Auxiliary, 81 Party. 	....... Applicants.. 

contd/.. 
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By Advocate Sri M.Chanda. 

- Versus - 

1.. Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Scjónce and Techonology, 
New Delhi. 

The Surveyor General, 
Survey of India, 

Block B,  Hathjbarkala Estate, 
Dehradun. 

The Director, 

survey of India, 

North Eastern Circle, 

Sh.tllong. 	 ,••. Respondents. 

By Advocate Sri A.Deb Roy, Sr.C.G.S.C. 

ORDER. 

The 108 applicants in this O.A. are all serving 

in the cadre of Grade-Il Air Survey Draftsman, Plane 

Tabler and Topo Auxiliary in the office of the Director, 

Survey of India, N.E. Circle, Shillong in the revised pay 

scale of Rs. 4500-7000/-. after V CPC (Pre-revised Rs. 1350-. 

2200). All the applicants have sought the following common 

reliefs based on the same grounds 

i) The respondents be directed to grant the 

higher revised pay scale to the applicants contained in 

para 2(b) and (C) of the office Memorandum dated 19.10.1994 

(Annexure -4) with immediate effect with all consequential 

7 benefits and also in the light of the judgment and order 

dated 17.7.1997 passed in O.A. 52 of 1996 by this Tribunal. 

contd/- 
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The Hon'ble Tribunal be pleased to declare that 

the applicants are also entitled to grant of higher revised 

pay scale and pay parity at par with the Draftsman 

(applicants of 0.A.52/1996) working in the Survey of India. 

By Misc.Petition No.173/2002 the applicants sought for 

and were allowed to add two other reliefs as below : 

alternatively the respondents be directed to grant 

a further higher revised pay scale to thei applicants than 

the Draftsman irade..II of the department comrnensurating 

to their quality of work, duties and responsibilities, or 

alternatively to grant the benefit of higher revised 

scale of Rs.5000-8000/- with effect from the date revision 

of the Say scale of Draftsman Grade-Il to the applicants 

independently without any reference to the Meiiorandum 

dated 19.10.1994. 

2. 	In this case the applicants are primarily aggrieved 

at not having the same higher pay scale that was granted 

to the Draftsman in the Survey of India on their being 

granted parity with Draftsman of the CPWD which made them 

eligible for the revised scale that had been given to the 

Draftsman of the CPWD consequent upon the Board of Arbitra-

tion award implemented through Ministry of Finance, 

Department of Expenditure 0..M. dated 19. 10.1994 at 

nnexure-'4 of the O.A. They have specifically claimed 

the revised pay scales applicable to Draftsman Grade-Il 

and Grade-I subject to the conditions of minimum service 

which have been laid down in para 2(b) and (c) of this O.M. 

The Draftsman Grade-Il working in the Survey of India 

who were applicants in 0.A.52/1996 had been granted the 

relevant scale of pay applicable to them in terms of the 

0.P. dated 19.10.1994 by decision dated 17.7.1997 of 

contd. .11 
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• 	'2 • 	this ribunal which had been further endorsed by the Hon 'ble 

Gauhati High Court by its judgment and order dated 31.3.99 

and later S.L.P. before the Supreme Court of India challenging 

the same had also been dismissed on 31.3.2000. 

The issue raised herein is whether the applicants 

are to be treated as similar to the Draftsman of their 

otfice and thereby made eligible to the higher revised 

scale of pay given to the Draftsman in terms of the O.M. dated 

19.10.94 or alternatively whether they are eligible for further 

revised pay scale than the Draftsman Grade II of their depart 

ment or again whether the benefit of higher pay scale of 

Rs.5000-8000/.. be given to them independently with effect from 

the date of revision of pay scale of Draftsman Grade-Il in 

their department without reference to the Memorandum dated 

19.10.94. 

From the statements made in the application it is 

seen that the applicants initially entered service in the 

Survey of India, Dehradun and 5hillong as Topo Trainee Type B 

with qualification of Matriculation with Mathematics thhas 

now been made intermediate with Mathematics • They are given 

two years training in the urvey Institute at Hyderabad, 

whereas those amongst them being screened as lDraftsman  gets 

one year's training there. After  the training the applicants 

are being designated as plane Tabler  Air Survey Draftsman and 

TOpO Auxiliary or draftsman determined on the basis of their 

performance and skill acquired. Xfter three years they are 

permitted to appear for Trade Test and placed in the Grade III 

in the same manner as in the case of Draftsman. They enter 

appear for Trade Test in Grade II and if succesful further 

p otion to Grade I takes nearly 24 years and is subject to 

availability of vacancy and therefore offers not much scope 

to them. They have emphasised that the topographical cadre 

Contd ... 12 
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in the Survey of India consists of the applicants and 

Draftsaman, their selection process and educational 

qualifications are similar and that the cadre as a whole 

is entrusted with compilation of maps and cartographic 

scribing work as well as topographical drawing with various 

skills and that the topographical maps, thematic maps, 

guide maps, tourist maps, State Maps, three dimentional 

I 

	

	plastic relief maps and other project maps which are 

generally prepared with combined effort of topographical 

I 	cadre of Survey of India. They have also stated thalmaps 

are prepared by fair drawing or cartographic scribing 

techniques. 

51 	It has been pleaded that their duties and responsi- 

bilities are similar to those of Draftsman in Survey of 

India and it is only their nomenclature and designation 

and specific allotment of work that is different but the 

ultimate object is production of drawing works and maps. 

6. 	The thematic song of the applicants is for equal 

pay for equal work. The sore point is the alleged denial 

of equal pay for equal work which amounted to hostile 

discrimination between Air Survey Draftsman, plans Tabler 

and Topo Auxiliary in the Office of the Survey of India 

vis-a-'vis the applicants. According to these applicants 

in terms of the order Of the Government of India, Ministry 

of Finance, Department of Expenditure Memo No. 13(i)-iC/91 

dated 19.10.1994 the revision of pay scales of Draftsman 

Grade I, 11 and III of the Government of India were made 

which was earlier granted to the Draftsman Grade I s  II and III 

of the CPWD. The applicants contended that by judgment and 

,frder dated 17.7.1997 in 0.A.N0.52 of 1996, this Bench 

1 	 provided the benefit of revision of scale of pay under O.M 

dated 19.10.1994 was extended to all the applicants in the 

above O.A. who were all Draftsman Grade II under the Director, 

Survey of India, North Eastern Circle, Referring to numerous 
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documents the applicants sought to impress upon us that 

there is no qualitative difference between the duties and 

responsibilities discharged by the present applicants vis- 

a-vis the Draftsman who were given the benefit of the revised 

pay scale by the Government of India Memo dated 19.10.94. 

The applicants in support of their contentions also referred 

to the Survey of India Circular Order N0.435 (Administrative) 

dated 1.8.1950. 

Countering the assertions of the applicants the 

respondents submitted their written statement and contended 

that topographical staff are unique and distinct than the 

Draftsman Cadre in work culture and technical knowledge in 

Survey of India. These applicants cannot be equated with 

the Draftsman Cadre of the department. They are placed in 

a different cadre and their recruitment was conducted as 

per the vacancy in the respective cadre in the Directorate. 

They are not brought into Common pool of recruitment. 

Therefore, the question of giving the benefit of the O.M. 

NO.13(1)-'IC/91 dated 19.10.1994 cannot be extended to the 

applicants. The Topo staff of the Survey of India are 

obviously distinct from the Draftsman of the CPWD. Therefore, 

they cannot claim the benefit granted to the CPIID Draftsman 

whose nature and types of jobs are different. The respondents 

in the written statement also referred to the Cadre Review 

Report sent from the Government of India to the Surveyor 

General of India in the matter of implementation of Cadre 

Review Proposal of Group 'B', Sc' and 'D' staff of Topo and 

printing Cadres of the Survey of India - Gradation/abolition 

of posts vide Memo dated 30.1.1996. 

We have heard Mr M.Chanda, learned counsel for the 

applicants and also Mr A.Deb Roy, learned Sr.C.G.S.0 for the 

respondents at length. Numerous case laws were referred to 

contd. .14 
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y 

by Mr Chanda in support of his assertions for the principle 

for providing equal pay for equal work. So also Mr A.Deb Roy, 

learned Sr.C.G.S.0 opposing judicial review on matter of pay 
as 

fixation. There is no dispute at the BarLto  the principle 

of giving equal pay for equal work, but, at the same time 

to provide equal pay for equal work one is to make equation 

based on the basis of job evaluation. Admittedly, fixation of ,  

pay depends on the nature of duties. Mere volume of work is 

not the determinative factor. There may be qualitative differe-

nce in regard to the responsibilities. We are afraid that 

we cannotadjudiceon this function which is basically meant 

for the executive with the aid of the experts. We also 

cannot overlook the Caveat of the Supreme Court in Secretary, 

Finance Department and others vs. West Bengal Registration 

Service Association and others, reported in 1993 Supp (1) 

ScC 153, which reads as follows : 

• . . . •Ordinarily a pay structure is evolved 
keeping in mind several factors, e.g., (1) method 
of recruitment, (ii) level at which recruitment 
is made, (iii) the hierarchy of service in a 
given cadre, (iv) minimum educational/technical 
qualifications required, (v) avenues of promotion, 

the nature of duties and rtsponsibilities, 
the horizontal and vertical relatives with 

similar jobs, (viii) public dealings, (ix) 
satisfaction level, (x) employer's capacity to 
pay,. etc. We have referred to these matters in 
some detail only to emphasise that several 
factors have to be kept in view while evolving 
a pay structure and the horizontal and vertical 
relativities have to be carefully balanced 
keeping in mind the hierarchical arrangements, 
avenues for promotion, etc. Such a carefully 
evolved pay structure ought not to be ordinarily 
disturbed as it may upset the balance and cause 
avoidable ripples in other cadres as well 

• . .There Can, therefore, be no doubt that 
equation of posts and equation of salaries is 
a complex matter which is best left to an expert 
body unless is cogent material on record to 
come to a firm conclusion that a grave error 
had crept in while fixing the pay scale for a 
given post and Court's interference is absolutely 
necessary to undo the injustice." 

contd. .15 
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9. 	The revision of pay scales of Draftsman Grade 
i s  II 

and III in all Government of India offices made on the basis 

of Award of Board of Arbitration in the CPWD a committee was 

set up to consider the request of the staff side for providing 

the pay scales to Draftsman Grade it II and III of the of fices/ 

tpartniefltS of the Government of India other than the CPWD. 

The Government of India took a conscious decision for providing 

the benefit and the same was communicated vide Memo dated 

19.10.1994. In O,A.NO.52/1996, the Draftsman working under 

the Director. Survey of India moved the O.k& for giving the 

benefit of the aforesaid memorandum. It was the Draftsman 

Grade II who were finally allowed by the Tribunal vide order 

dated 17 • 7 • 1997 and upheld by the High Court by Judgment and 

Order dated 31.7.1999 in Civil Rule No.4733 of 1997. These 
Tribunal, who 

applicants now moved theL also sought for implementation of 

the Government Memo dated 19.10.1994 by this O.k., after 

a long 11a,nse of time. Admittedly, the said Memo only dealt 

with the pay scales of the Draftsman Grade I, ri and III 

in the offices/departments of the Government of India. It 

has nothing to do with the pay scale of Topographical staff. 

10. 	Mr Chanda, learned counsel for the applicants conten- 

ded that equal pay for equal)é work is one of the facets;of 

Article 14. In anssr to Mr chand's contention it must be 

said that wherein one alleges infringement of the equality 

clause the burden is on them to establish their right to 

equal pay or plea of a discrimination. NO materials are made 

available before us to hold that the applicants are dischar-

ging the same and similar functions with that of the 

Draftsman. mr Chanda submitted that the functions 	almos 

the same. Even if functions may be the same, responsibilit 

are not always the same. At least nothing is shown that bo 

the categories of employees are discharging the same 

responsibilities. Functions may be the same, but respons 

lities may be different. The claim of equal pay for equal 
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work is not a fundnental right. Article 39(d) enshrined in 

the Constitution is a Constitutional goal. Fixation of pay 

in juxtaposition of parallelism of duties and responsibili- 

ties is a complex issue which is to be left to the appropriate 

administrative authority. 

10. 	on consideration of the entire materials on record, 

we find it difficult to issue any direction on the respondents 

for grant of the higher revised pay scale indicated ing the 

O.M. dated 19.10.1994 and to issue direction for pay parity 

of these applicants with that of the Draftian. 

- In the result, the application fails. There shall, 

however, be no order as to costs. 

N.D.DAYAL 
	

( D.N.CHOWDHURY ) 
DMIN IrRATIVE MEMBER 

	
VICE CHAIRMAN 

FM 
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IN Shri1anijn De ka. P1an. TaLler,, 

Jnit:/Ofl3..ce 	9 Party 

11. 	Shr'i 0: paR Naray&n Day.., Plane H.bier,  
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1 
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24. 	Shr.i 	rrny 	ke.il Lyndon, 

Plane TaLler., 21 Ifs 
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Sri. Cobinde Borah 

43f)/M. 35 Party  

47. 	IF , J Akhil '..Inra Kr 1:1,. CE.. 

ASS/Men., 3.5 Party 
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i.::'s. Ohr'i. E2Ldhan ..;dt'a 	3.kra.lt..y 

lope Auxi I Ia ry.  OJ.. P 	 - Applicants 

ha Un ion of i:ndii.  

the, 	 to Lh 

0c'\ernrren t :2f India 

 

5aC:hflllIOçi/ 

L'e. J. hi, 

f 	.irid:i.. 

L, Hat: 1L:arl'a1a Eet..ate., 

C: F HR [.: U N 

:.T h e i:.i.r:t..or 

Our va' ci Ind:ia. 

c'iLli E:a.:t:€rn 

Respondents. 

DETAILS OF THE APPLICATION 

1. 	Particulars of order against which this aDplication is made., 

ihis appi:ic:ati.c'n i.e made praying for a ire':.?.t:ion upon the 

Thesç.':::'ri don te to extend the benefit ot the .judqmen I: and order dated 

17. / 1997 passed in 0 . 52 of 1996 (Told. Ram Shame & 

/s. IJnn of Ind:i. a end 0 re, ) and also the beneFit: cd 

udqmnent end order dated 7. 22002 pa .eJJI 0 ., 2094/200]. by 

tJhe Principal Be nch • Nevi Del hi to r qrant of hioher,  revised 

pay scale in terms oh Off ice Flafflordlrl(:k..!1fl dated i._9icJ994 issued 

by rho I)v nmenl: of India. M.I.niet:ry of Finance. Dapartmen i: of 

,rn 



2.. 	Jurisdiction of the Tribunal. 

h€ 	$.P 1.1 	 1t1r3.t 1; 	c.Ubiac:t i$.t..t'r Of t1.. 	3.r.k1c.Li')n 

t:fi:iii 	1: 	:5url 	 :f 	tii.1.:; 	 1rib'Jri&1. 

3 	Limitation. 

'the 	.ilcant ii..irther cie.1.i' 	hat: .his 	tLic:ati.on i 	f3...te 

it:h,iri the i..mi,t:at ion prescr iI..,:ed urRr' .tlon'-'-2l of the 

rr'_bur,t. .; 	I<35 

4. 	Facts of the case 

4.j. ihat the appiicrnts are citizens of India and as such thai are 

en t..i t:led to all the: niqhts. protections and pri,.'ileqes as 

	

urcia.r 1,:ti ...c'ria.l:.i. Lu Lic:n of India. 	ll the apiJ can tsare 

I 	tti 	':aJj - 	Of 	 t 	: 1 j 1 ' 	 fr"j 1:aii.ri • 	 .. 

Tablar • ud [cpo ........:ilar'.,' in the ottice of the L)iret:or 	 cf 

India., N,E,CircIi.e. Shiilon in the pay scale of R.S. 45O 

/QOC(peviced)  

42 That The applicants pray for permission to move this app:Licant,o 
	

Ai 

ritl 	"1  rl 	a 	I rf:[e. 	1))1.j. r;a\ii)ii L.Iiic.i:i 	 :bt;)  

Cen tral tdministrat,ive 	ribunal (Proc.:edt... re 	Pu lee 19t% as the 

cal lets souqhL for 	in is application by the applicant, are common 

1,:ha'y' 	f cr- 	:rr1.Lriq ieee 	to ap::'co:ich 	4.L 	Hon 

'tribunal 	by 	a 	ccrruron 	appU't,:Lori. 

4 	f hct 	the 	app].icants 	In 	the 	sLari 	case 	pra'/inq 	foi" 	a:<,t:ariSic:rl 

of the benaf It of 	the ,f  udqmen L and or'da:r' detect 172 .199? passed in 

ci. 	No, 	•54/j.996 by 	t:hie. Ho' 	b1e Tc- Ibuna:t. 	Huaha. Li. 	Bench 	and 

oisaquart:iaI berief it 	In 	terms of pare 2 	(L;:.)) 	of 	the :J.i 	dated 

.19 

d. ___ — . .. 	L. 	. 	 ... 	,..... 
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1 4 That all •Lhe •:.ppi Ic.n t.. .. initially enterpd the r eri ice under tIie. 
respondent has. 2 and ) Trainee, I L( 3 Ii 1 s1hort I I L) - '- 
I h& (qu i i to 	... .j j 	..j. Ofl t (. r' ttie p:s't: of Tcpo trai ri- Type j:. 
ca.cr 	Ifj 	j iI:i3.1.i' Mtr iou i.Lcr  

airioi':fr. 	:.nd 	fi:er 	rrieridruienL the edUCat'J :n ;i_ qL!1 1 5 •i i :rt:jIc:n 5 : 
rc:iu I r 	Pre Uive rsi ty ( intermediate) 	th Mathematics . In the 

c;'epr tiient. ci Surv, of Iridia Topo Trainee Ty:e 	required, 

:'ears rii:..ircus Lraininq in the Survey 1 rainiriq inst:itute at 

Hyderaba. Be it stated that insu rvey of India Topoqraphicai 

c:adre consists of Air Survey Draftsman, Ptain ib1er-, Iopo 

Au x iliary 	 H Draftsmarn (J I I 	 i 	j ' h ia 1 CHHi being 
efef:cd for racri.ji tmient by th same eel:: of asi action pric:e:a ,,iitti 

$iT1LOn r""'All.,!cational qualification and aitar 	itid seiacf:j 

lopu Traine•e T,i::e B cadre are beinq sent tort.r -ajHnq in the same 
Survey Train lop Ineti tube a L Hydr.ral.::ad, Duration ri ti r:orr:e 

-b'ilrilnq -!or t:he t:cn:o.r-,phiri 	cadre is two yrers. There those 

Topo tra.i. nec:a r ho are be iriqec reened as Draftsman for them the 

duration of t35 nirip is one Yr1fl the Traininq 'Tnat:it;irte at 

Hyder abed. It is rele -varit to mc:rti:icn he rethet'the cadre of Topo 

Mines Type B is beingmade on ION directrecruit I 	1 fIt a.  
ace le of the liD eere Ps. 2€'430 pa r month, now revised to Re 

3050-4590 durinq Lraininq period, After ,  completion of traininq 

they are beinq des. ,iqrrated either as Plain iabler, Air SurVl 

Draftsman or Ti-p.o Auxj'Lj-, or Dr-sf.... SITiSfl derendinq pon the:ir 
perfo - rrjanc.e/ skill ness. 

After coriip.1.etj.on of three years service with a qc'od 

C:Ofl 1 id'arrt in report appJ.icanl:s are permi tt,ed tc: appc•a r fi rtrade 
test: t cr selection in the adre G,t ....ade- III. Air Surve Draftsman. 

Plein 	 lopo Auxiliary. Hot/alter, IA tf e.ient: Of 

their paseinq the trade t:est: they are bemnq pTa cad :fr .........c hi-her 
grade of Drade---- III, Air Survey Draftsman, Plain Tabler/Topo 

Auxiliary in the Seffle manner as in the rsa.p. if Lrettsman 

IBV\M 



t.ha 	plic.:a.rit:, a.t-.r 	ckiri:c in t2 	 rd,  Ca.c:i 

.111 the:, attained i:he all lLl 

 

13,... i::v for" appear inq the rrade rest for 

selection for p1. acerrient ;[nt:he cadre of crade II and if they 

r:ome cut succ;easit. 1 than they are normally placed in the cadre cf 

Crede 1.11 ri t:he pay -sceJa of Re. 425 cO correspond'inq r used pay 

cala Ps, 135o2200 and also in the further revised scale of Ps, 

450 7000 as pe r recommendation of the 5th Central Pay Commission 

with ef fact trom 1.:i,1996. 

It is pa rtinent to mention here that they are placed in the 

cadre of 0radeII it takes near about 24 years for consideration 

of fur ther promotion to the caire of P'rsftaiiiari Grade I r;:rcvlded. 

re auai labia ijs stated that t;here is hardly any 

chance for any fin thai" promotion in the cadre of Drafsrrian Grade I 

as lche p r oirioi:i on al cope is var:.' limited ftc the appli can ts. 

4 .s That the app]. I can te be.r to state that the ;i rye: of India after" 

r'eccrimandat on of the TI t.'id P fr ? C:cmrnisei()n ihe nreeer'it app) 1 cants 

were in the pay ace ia of Ps. 205230 prior to 1. 1. 1973 and they 

were placed in the scale of Re... 33o56r) based on the 

'ecc:mmandfiti on of the I I I rd Central Pay Commiesi::'n. Be it sta'ed 

t.tiat t.h 	i ;t.x r -d inn t:ral Pay cc:mmissiori rrerqed :nt:eqrrv III & :ri 

Dral teirian in the :ircie' pay scale of Ps 3.0-5e':';, Hovle er i10\ern merit 

L 	recommenida.:J th pei ac:a.l.e. of Ps. 425....SOD for Brade 11 GIR ..  

I 	m n 	I 	is 	I 	h I 	i / 1 	c' H i 	I I ir i 	ut R u t i 	in 1 If  

p1y Corrimi. :551 on recorirnended in pa.r'a CI (ii 1.) of Chat tar iv at i Ps 

r ep 	it 	i a.i a. Ljiiq 	to replac,:einarr t of scale ci 	Re. 33Cu.55Q to Re. 425 

700,, 	HolAlaver 	Uie lye ,  ci 	India ' 1 i'fiit: ( 	t:he aforesaid pay sca1 

ci 	P 	H 	I 	I I 600 to the ctcqory 11 and IA 

()r'f.itsl1. 	in 	the ci 	India i 	C,  e C L, i vely. 	The auri.e cf 	Re. 

425 500 prarited to tt a eppL ice.ni t$ ware p:t aced I ri the coi' - raapc.undinq 

nuavisod scale of Re. i...5022t'o by the iVth Central Pa' Cnmrrtiaeion. 

A 
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4:.That I t. is stated tj1.j;  the ::sj.s of tzie pna.yin.j f.:r xLnsi:n of 

Lh F.:oni.jt: of the tJ:qflflt dai:.d 177199 pac.i in CKA. No. 52:• 

: 

	

	of 1996 is that the present applicants&1r.: int:eqa.i :tit: of the 

(:,d re of TopcqiahJ. c: .! . i n Survey of India which is popula ny 

as 1ox)c nap hIr a. 1. 	c'.dr 	of 	:u r''e 	ci f 1 r di . 	1 t:. 

•Ui& • t in the Su rvey of Lndi.a the icoqr -ehjoe1 o:Jye  

eit:i•L.ted with Very 
	:standarJ of drairi uc:ik:. cc:'nipilatjc:'n of 

.hinq work and they also requi ra to 

(:ar :'' out Toxrphjc.:. d dr:V,:iFiq on Vr'iolj:$., ec I I L .: ::o\/ei:i 

-whole country. The T::)pO:.r &:ph c. a l Maps, Topographical. 1 harüatic 

rians. qLF LdS Maps, to'iist Maps. State Maps, three d:irriensiorial 
H 

 Piastzi.c i sUet Mr.ps and c:Lhr Prr' :;ct Maps are. generally prepared 

with combined effort 1 cpoqraphic:a.j cadre of Survy of India. Thoa.e 

Saps are niartant and usef rl for defence purposes and ai I. other 

Mrijatuje:a.ta te Uc'vernriients as well as for eelacationa.L purposes 

and for Map usecs and cede re in general, All the above Maps are 

r F 	i by thef 	w UI 	 r I 	ii 	 I 	I c ii 1 

The Fair napping in both the methods used are mainly carr ed out 

with the • o. nt ef fort of fc.'pographi'aa], carlre in the suf ­v'ey at 

Thr. a. the Ma.p:a uridr preparation is to undergo the fol lowing 

various stages in the hand of Topographical 3dres., 

j,. 	Projection  

2. 	r:)lott.i.flq of L;orit:ro.L pa:rri ta 

31 	Coiiip.ilat,ioni (where rlacessarv) 

ac.nq 

L)ra,winq,/Cartaqr aphic scrobirig/pi a....tin rel 'f 

rn a p p 1. p 

Praa,rat ..an of Ara StaLeriint. arid 	bm:i.ssjon of 

area. f igu res of indian SLates .,/I....Jnon Territories 

for each Census of India. 

A.:pi....mane have a very high st ninard '1 

technical knowied pa: (for producing differnt 

9/cL4S, 
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i( c f maps and L)Eslc 	 of 	\Ii)Ck 

	

This is, being CCt'fl t .1. rriid by .  Lhe 05. rc:1 	Oft ic;e: by 

means of Trdo Tosi,.s ori ciIca11 

	

At the t I r1l:. of rec i u 5. trnenL cf the 3r;:1. I or t 	i: 

q1J•i 1 .1. f io&tion wwas in Lerrnedi. ate with  

with I1tiiS ., After r':ru i.trne.riL i:Fi 	a.piIciit: 	. ar 	S.4T;5O::t:ci tO 

yo .rs of r ver' hi.çh 	 :our 	of t..ri.. iiçj sit.. :urey 

Train In, Institute at Hyderabad :..ccrrtpari',Iriç 	I 1 the,  duties  

aus 	 are :).r 	 tr.iricJ 

in ttie va r ious Ii i.tçT;n t: .. 5rjc:1ucJ. inq the ;crIbInq Iri:truriients used 

H • 	br' f.. 	Pur1:.s 	of fa. -ir 	 and n:inç.. For t:hose sp;Ecific: 

t;r ;Lir ilnq is belnq i5. ,ert at the Sr't;y Tr .5. rInc Iiis ti Lut: at 

Hyderabad. It is relevant tC) cirl:Iri 	ht: t:he. 1 	from 

()t:iier 
(5fl tr'a I (:;ci\te rrirr1ri L Organ LsI:I(:rl n:: J s1:;o I roni obrc:d :uch 

assr:L Ian La,, Nep.l. E3hutan • At r ins, I ran receive traIn inq ir I the 

aforesaid traninq ins Li Lute. 

fhatyo.i r appli rants further subrri.i tLed that the 1 opoç;raphicai 

of 	of In :.IJ1E;t 	ill :ic.ii::i in 	a.rIc)ue. ii.riJ 	cIt Nti: rnnii 

in which tair drawing/cartographic, scr.ibTnq re'uirea a. h:igh clas 

of accuracy ach ia' ing the highest standard of precision mapping 

i: 1: is r.*..r tin ant I..o mant:icrl here that in Si.irvey of India has 

d t io I hcor 	Di'v1sion of lal.-)0u.r in tha.. ffl LI 

mapp.i.nq/Oart oraphic and scribingwnrki,,jth the 

of ant. i re Topog aphic:ai grade; namely Air Survey DI 'at Lsian Plain 

lab Jar Dr at t;snian 1 opo Auxi. 1 Ia ny and as a resu 1 t all I; ia above 

cadres are rovernied byLhe sem- set f rules recruitment ruios 
.'.. 

en: vu .i t;ma:nt iva 1 j:f re Lion and also service prospects ii La those 

p],ican La (Draftsman) of O A.52 of 1996,. Thelofore, all the 

applicants are in fact.: discharging the similar duties and 

responsibilitIes like draft;sman in Survey of India with Lher 

specific all'±ment of works, 	toflownq the theory of Division of 

Labour" a:Lthouqh the individual workinç in the Topographical 
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c::adre, with d ft scent flOffleic:1rt;ursd c ::ir1a't - ic 	but dscharqirtq 

t;hsi milar dul:.ies in di fier -en t stqes of their or' ks., butt he 

771 T7 ITtr37 :c:E isrroductinn of very hiah standard cf draaini 

• 	iork:s rnpilf:.jcn of maps and cartcqra,::hjc• sc:rbirni and also 

required to eari ':v en L topoqraphjci dr;'iinq on var -lens cherries and 

also r squ ca. I or prod'jc.Uj i of Topoqjaphica1 Maps. Topcqraphjcsj 

ihoimiofic Mare, Gude Maps. 'tourist: Maps, State Ms t:hree 

dimensional Plastic: Relief Maps are cieneral ly prepared by the 

'iopciqr::;hcl cadre of the Sur'..i'y of India, 

4 f 1 ha. L it is stated that Survey of India vide Circular On -den No 
dSs 1 	flhlivai Cat! 5 	dit rJ I I 	LIU t J 	I 	I 	u U 	lt ii; 

to r'ccruj:rrRnt and promotion ot T0p0 	phicv:m I and It3P LsprOdLic:tjein 

ersonnej.jn Division-lI of Class III service of the Survey of 

india.. The Class III servi 'ce is broadjy divided with the 

es tab! is hirien t:s as unckr 

.i:. 

1 i., 	Reproduction 

iii. Mirihteria 

•kV. 	Artticer 

it appear s f rem the rc'neask 	CJCLi. arthat Ior:l)'ar-I - Lca:1 

and Map r spr - odi.cLjon personnel are I:einq qoverrpd by te  

of rules the clas:::. III service. IT is frrt:h r staed in the 
* 

afor said C I rc:u 1 ar da.tc:J 1st: auqust, 195() as fol lows 

PART i.:.r.r. RULES RELATING TO TOPOGRAPHICAL STAFF 

5. 	Conditions of appointment 

(a) Nat Ion al I Lv and domkc I ie- A candidate must be 

i:. 	a cit:isen of india 	o .... 

ii,, 	:3. per:aon domft:i led in Goa., r:'ariani, D:i,u, or 

HE asubiec:t of Sikkim.' or 

a subi act of Nepal or oft he State of 

PondIc:henr; or 

a person of Indian ciniqin who has mIqra.ted 
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'f corn Pakian with the intention of 

pecmalentj.:y 	tt1:tn 	'n Ir'id'ia 

Pnovj dod tho a. car)d1d'f blc'riq'i nq 'to (:a'f:eorv IV) o (v) 
neon 5 n w h- f avou r 	c rU f  

eli giL 515 ty ho been olven by the bover'nment of Iridi a and the: if  
he lelorigs to coieqorv (v) the cacti fi cata of el igib'i I Sty will to 
vol Id for a. period of OflO ye.r from the data of his oppoin Lment 

beyond which he con be retained I n aar'v'i Ce 	' .: 

f hr ha hoc me a 
Cit zen of India., 

A carid id tc in whose Case 0 CO r't f Ic ate of e iqibi 11 ty 5 
alec, be pr'ovieon ly appointp mL' 	'to the 

i' ' y c:ar'ti f Ira La basing gran ted in hi 	fa'vøui" by th 
cova rn men t 

(h) Educational caljfjcatjor. 	The minimum quel if icat'jons 
(1 he. Mat i'1f'5eri or 

NE:. - 'This (Mati".jculai'jon or equivalent" qual .i'f'tca'tic:ri 	',."ti I 
not apply to Persons.. 'e(,::i ... u'ited Up to 45 

(c:) Age - A candidate should he over 18 and 25 (30 in the 
r:ase 	Sc,:iieu 1. e: Cst and chedu led T r' ibe ca ndi dal:es) 
cars of ape at the time cf a'nter"to'[rirri,r'1 as. protaLi'onpr 

:'.:o () 	 who has more than ene wife 1,5 'vina or' who 
having a spouse 1 ivmnp 

Iiiari'c.s in any case in .'.,'hIc:h such 
mar' r lope is void by reason of I La to king p lace du ci ng the 
lit e-tjme of such spouse shall be eligible for appointment 

a rid 

11 )no iofl,Rr1 v.ihose marc loge I Vol d by r'easori of the huabo, nd 

having a wife living at the time of such mrrr"5aqa or ,  who has 
r1arreo a pCr:j h'J) has a wife li,.'ir'ie at''Lhe 'time of such 
macri ago shall b ei .i p1 b [a for appo I n't'met'i't 'to so cvi so 

~~' 

/CUOWL.1~ 
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Pij.dcd U at the Central (over'rjment m.y it satisfied 

that there are special grounds for' o order eempt any 

parson from the operation of this rule. 

(e) Appointments will normally be re by direct 

r :r ml tmen t: 

Specially suitable Class I\/ employees are eligible 

for appoIntment, to Class Iii Service if they have the 

eces amy techn ira 1 and academic qual if icet:5,ona pr'ec-i bad 

tom the posts and are within the age limit. Such persons 

hoyr, obt,a n 	no obj f:I 	certificates from 

the Dp& r tmsn t an d go L t hemse I ,'ea req 1  ate red with t: ha 

Employment E:><r hen ce. Theintmen ts will be treated as 

dircr:'i;; recrui t:narit end made: subject to the rules. elating to 

communal reprc..sentation'jnryjc 

6. 	Designations 

(I) Nor me:J..ly tr ainoes will be eriqaqed under designation 

(::. I a a 

:t :i I i:oc:iphical 'raire: Type B on a fixed pay of 

Es, ito p,m, during the tr'ain m g  period. 

(ii) Men with special technical quaiificeton my be 

oppoin tad to any suitable po::t In a qra'cie, Each case 

w ii 1 be dec i dad on its me. ci La and requ i roe the 

sanction of the Su iveyo r Ben oral, lthou qh no age 

limit is laid down for this cat&rry, men over,  35 
years 1,11.1.1 only be recruited in exceptional case.. 

(M)After entertal6ment, trainees,. wi I I be borne on the 

temporary cetab 1 ishrneri L and will be gc've nod by the 

c::ert"sT. C:i'L cervices 	 F:j lee. uriti 

such time as they are tnsfe med to the permanent 
estab.ljs,hrric.i'iL 	They i.,il.l he required to sign a 

Secu ....it. Bond as in the Ar i nexl )re 	arid will 	c.t. 
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ei 1. ()JAd to r 	gn eXCr)tas laid dc) , ii in the S,'ec'-11- itY  

i3orid. 

Training 	Candidates j,,jill be recruited for training 

I I S I I 

one of the folioirg t:rades 

1. 	Air Survey I..)raftsrnan or PianeLabler 

i::r'aJ ternan 

111 	I'opographicel Au><i Li any 

iv. 	Computer ( T'opoqi .phic.a.l) 

V. 	Recor.:i keeper 

Store keeper (Topoqr'aphic.e].) and 

Enqr'ever 

TraInees will rio .... mel i, be ...Inc:!er tra.iiariq for three 

years. The aim of train ing in roger '.J to 1) above Ii&i. ii 

be to pr'oduce as many Air Sun vey Draftsmen as 

possibt 	t.hose who are 1rIcat.:ebia ol' becoming Air 

Survey Cr: ...ftsmeri All.l], be ti'&....ned as Plane"'I eblers and 

those vho fail at: this wi. 11 be .3..iscl'iar'ged un less their 

services are requ I red as L:'r:I.t' tsiiian and t.:he.' sho',I 

promise of becoming good Dral' tsrnien. In the latt:er 055€' 

they will be retained for training aLong 'All_tb other 

[)rat terrian trainees if any 

The aim of t:ramnriq in regard to iiii) stove 

1. 1 be to p r'oduce all round insti uniert oL:c',ervers AIbO 

are capable of car'ryf. 'c ol,.! t: Topo..m'api'i.ical '1 r'evem'sinig 

Levell inq. ti' ....nir ccimnputati one arid RecLenqulation 

Classification - At any time during or after the 

compLetion of ..he stipu lated course of training a 

t n'ai n es may be trade tested ii he I"S ri ec:essa 	and 

class tied for the pI._Ir'poee of f'.i::nq his trade and 

grade. Ha ii 1.1 be t:rarst ned to f.:he quasi permanent 

c-,f;ablisi'lIiIer'Il: only af ten completion of 3 years service 
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If his work and conduct are lcun:! satisfactory. 

tra in ee W ho is ti' . °t; -Nnnsfer red to the 

service at•ter three years will be flt3,1fl:j t( 

furtTher pfl1Od 	ti,.;o yea rs.  If at 1:he end of 5 iear'  

not  ::onsioier.d IlL ict c1.ssufJ ;atic'n 

c:r quasi. permanency ,  he 	1 r':r'ii a .11.Ly ke JI:chaied 

" iic:; can be 	...i;i. 	 cri 

pi. :1y ternporry b.'.is 	In the L.tt;r 	. . he 	.i 1 

qiven notice: in writing that he is not fit:: for 

C)t -- 	 and, Fi3,c; ri' 	of  

will he 'D'trn.ne.d an 	•t:.at:erflerit to this affect, 

Pr)v.Je:ct w here the ten tral 'verriinent s of 

- 	 c:;:ini.n I tie.t 	t. is necessary or e>< 	etitr so tc:c  

il3 by rr::kr • 4.p----t. ter :ti to be errded 

in w t;inq,, r''e1a:: any of the provisions of this st::-

arr with re ect to any class or category of ps eons 

C.n first., 'elas if icat:jcn which will take pierre.. 

tciltirrffc:t from 1st January, a man w;ill normally be 

placed in the 1 oist: cie.ck Erçl:p Lilr3.t)ie to his trar on 

su c h IJI t1l pay as may he enieefble. 

'icee given the trads of r.:r S. .
r,,I'tren on 

fir et. Classiticetion will.., after being e totted a 

lace In the scale of t;hslr qt ads as ebova., be given 

at the SSiiflS time an adv'afl 	lfl CflTi5i it in this 

This special incrcment is to required those who 

cur lily as  A ir Survey Draltsirieri for t:hei r s>ctra ekil i. 

and to try to SflSU re that all those who have the 

bi..lity ,  apply themselves to leaning this most 

.impor tent: trade 

it 	 from the 	cV ct 'solace t:hat i.ir Surve: 
•Tcpc 

Draftsma n 9-n-d Plain Tablers are being lWeatad hiohly skillod 

p5 rsc:n nel then the Drat temar i ol Survey of India andthey requ 'i re 

PJ~l A ANY All 
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to per for- rn mct--c. ar duoL.Is and complicated nati re of orks than the 

so cal led Di aftsman of sur ,,ies, of ind3a but: for the pu rposc of 5 ,  

I 	t:ii it. 	'tpro i 	r f 	y 	c 1all t h 	c 	J 	n 
rc 1. ud S nq Topo (u)< lila r-v are be in q tree ted at par I th the .1. . 

Oraftsman cf jr y of Iridi 	 t c LH1 in ut ui I i i 	l LOH 
Pay :.'O5115 trade ts I: for placomen t in t lie. hIgher-  gr-d arid 
promor ion pr- ospe t to ru e.:acti - aim i ian ;ith those appi I can ts Sri 

0A. 52 of 19%, cs such they are en t:it:led to simIle .... be:nafi' of 
hi gher- revj 

sad scsj a of pay in terms of 0, N, dated 19, 10 1994 with 
a1 I co-',sp 	tisi set -vice benef its in terms of Pars 2 (h) (c) 
t - espeo:j vol y 

copy of the circular dated 1st August, 1950 is 

en closed as Annexu re-i - 

49 	
That it, is stated thaf.. a mere reading of............

vO-'i of :rnds a  

	

r c - uI a r/Ot--der No, 43'a (:°idmjn istr-atiy 	dtci Tat August 1950, 1 t 
-cu i 4 be ev.idcn t 

 
that the ristu I -e of wot--k of the prc'ser -, t app 1. Loan ts 

are more i,,o.:h:j,f catod than the appl'jct'L..in 0A. No, 52 (f 19%,. 

which wo'-tlç- i 	e - .,'ide -i t front the ass:i onmet -it' o' work cdtiti.jnc- 
Ci rcu let -  0rcic: No. 4.,9 (Adm inS st:r - at:f ye) dated 1st At gu at 1950,. 

A mere reading of' the circular -  order No, 439 
(Admin istr -eLjvc- i dater IstAuqust 1950 makes it clear that the 

presori t appi icants who were le.Iorkinq as Al r Sut - \-'ey Dra'fts, -iian P1 eie 
Tab len and T:.ipotu:jjiary, with the simj lan recru itment test, 

al qua .. f.j'aai,jc- n 	551)0 pay scala '-irijlsr sei-'-y 5r 
• r i gi it:: I nor, the cr - eat. ion ot th dope,....tmet -ii: 0 f3u rvey of 

India end also en LI tIed to the benefit of revisec pay soie 
PI -anted to tha appl,j'::;ant-, -of C),q, No. 52 of 1996 who are ;Im31ar

- l.- 

	

ni Li iata-d 1 ke the Pr -e.,0r, t appi Ic)r ta---------his connec't:'f on 	t: 
aLa ted that: the pr osent ac:pi -jcaf-,s were all along on,jby'.j.nq the 

I 	 I 	t 111 wit 	ii 	0 	onHn 	4 iti 1 	of r 	 r lIt 
I 	fl t 	c 1 1 fl\ 	

t 011,111) - 	0 ii 	cot, 	L nil 	d H' 	Ii 	I ii / I flU) 	I 	'I 	111 Ij 

'I ram kJm to t:j me arid the cadre of Al I -- Sn rye Dreft;sma,ri, Pin. 
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1 .j.aIY arid [:irtft.rti.r vicre all. ai.np, tsal:.od as a 

common cadre 'iIth seine set; of p&v ::a e wi th similar' s.'r,'ice 

prospects sod a. 11 the appi toants ,'ers. till ta1 ly pieced in tF ic pay 

scale of Re,. 260-480 and at the end of thi rd year -  they ere 

t:reated for Hr'ther c.tase.i.f icat.,ion ]..ike. the appLicants of LPi. No. 

• of I..6 and on pase rig the test: the apL:J..li:.:ants eer a Lreal::ed as 

6ir Su rvey E::'r - s.f teman Rrade -- 111 • Plane- fab],.ar' 0cade ----II.J and T'op 

uK 1.1.1. any  Or ade 1.11 •. Ai id t:hereafter at the ends of two .'eare they 

ier'e again trade tSted for'fu rther classification as Grade H. 

1 1 	1 Lh 	& 	Ii 	-11 I I" 	i 	ii 	i h 	th 	dl kJ 

kr SL rvey Ir --a--Il. Plane T±.1.er Or -ada I I or loris (iij•i I •taiy Gl'ddS 

1.1 in the pay scale of Re. 42600. 1350-2200 (Pr -c revised) Re, 

4500-7000 (Revised). Residency ieriod for placement in Grade III 

- aiGr ada Ills th 	 the 

................. 

	

[ri s iiut::siii:.L 3.. i:;h€: 	's 5r1i:i pa./ :aCsr aa r'e avallrJ..LE. 

as ':311 1.1 - .197 	iias a: under 

- 	Re. 260-350 

Grade ;.t./ 	 .30 

	

 Cl 
	

j c sc. 	'cP 
Grade 1.1 	 - 	Re. 425-600 

i'ilori 1 	i'S )' 	Re. 421" 700 

c,PwD 	3; 
	

c1.I..t.ir.iri Of thiS 	t',i5 :0511155 155 5. hiStOry ci 	t.s; 

1 J.rd Pay t:orrirriiesion had r -er.:onimendd the follc''inig pay 

:1155.5, under hi1:.:h ;re re..ised after r ,al.ibe r aLiens in the 

Onomaly L::omln  it. tee 

O,3c:'l1iinEriT1S:ci 1:/ the 	i'J 
	

':sr1as, 	ciis.eci i.1S-t' 

(:::omm:iss ion 	- 	 1,1.7:3 V ide Mm nistry ci 

LItiS. ice le:ttiSr 	datecl 

19 .3 - 7 7 

011 

- 	 • 

1ca'L- 

• 	 U. 
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Re. 	26035O 

Grade. V Re. 	260-430 	Grade IV 	260430' 

0rdoi V Rs, 330480 	Grade III 	33Q4V 

Grade 11I Re. 330560 but accepted 425600 for 

;rde 	iL .' 

Grade 	Ii. 

(:)vIs1o i I 	I Re, 42E70QDjvjsjon I - 	425-700 

The oppl Icante Cu r the.r -  sum.i tted the history of the ce for  

OPRD Dr 	teman, The scales recommended by the Third Pay 

c::oiiiiiie:ein 	fl( cc:ptd 	h' 	the 	Gcvt 	aa 	rider 	- 

Drrt tSffl:.Lfl Grade 	-' III Re, 	260-430 

oref f.;smen - 	II Re. 	330560 

C) a I Lsma.n 	 ( rade. 	I 	425- 
- 

1 fl J 	ní n di L u tcd LH d 	--L-es--. and 

cu1inIriated n ir hi tjration 'ar - d the fc'iio'inq rH acemer L 

sc.a lee wore ac.ce:. ted and I nnpl emen ted for CPWD 0 , -af tsmen 

L;rafte,men i ._il I 	 R. 	3( 

L)ref cener 	urade 11 	 Re.. r:.i - ,c; 

C)ref taunen (ir adeHt 	 0 --750 

tíy the order dated 	 .... replarement: eoal 	CO ....  

the rbtrsto 	 G 1. e tej ere 	heel dec.. 

Lenefi. be of thee etelas 	 t:c simi Rn : placed 

1:'iaf bemen cf other -  CentraL Government onqanisa - jon 

Irrj::ectjve of their recrutment quaLjfic -.p.tion 

t mar -c neadi. nq of t a ebovo table it. Is cr-st:aJ clear 

C lilke 

pplIcar he; of 0 ..í., 52/9 and the appli cent:e are 
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e n t r u s t e d viitft 	Lho,ea1 S cb of 	L:r.fLsmanship 	only 

designation 	 n miric. I 	t u ke of t h- 	L 	It appliants are 

different and in fact this has been done fo1lo.inq the 

pal icy of Division of Labour adopted by the respondent 

Un Ion of 	india. ihe ret ore. t:;i 0 Len& I t of j udçirnen t 	at 	order 

dated 1?71997 passed by the Honble TrIL:unal 	in 0. 	No. 

52/96 c:innot be denied to the p resent applicants by the 

r'ponden t Un ion of India 

	

copy Ide Extract of the ci. r':.0 lar order 	439 

<:Late::j L S :1.950 1 s a,nne:x.ed as 	nnexu re-2 

4.10 That the appi:crin La baq to state that the Sovernmeri'L of 

.1:ricii.a tici to r'.,i,:a;a the scale of r:i'y of  

.i:, 11 and iii. ofii 	 Pubi.i. :: Works Lepa, tni '11: 

i"ol l,o'ii1nq an a',ar'd of Dord of frbi Lr'at:Ion as fol bAa 

Revised Scale 	 Original Scale 

Olaf t:srien Gra:Je '" I 
	

Re 425'•" 7 Of: 	Re 	5O'-7'50 

[:raf smor 	israde 11 
	

Ps. .330 - 560 
	

Os. 2'5"700 

Draf tsmori 0redo- I It 
	

Re. 260 430 
	

Os 330"56O 

This benefit of re.'ieion of pay scale was uiven 

not: :ionai Ly L' I: U e'f'isc:t from .1.3.5 1982 and actual benef I t 

beii"iq aiioed with effect trom 1.111983.. The staff Sj:de in 

the National Council. of Joint Consultative Machinery 

reqr!es tad for cay par It:. and similar 	 kdlicrl 'ias 

çjr'ant:od to the COWl) Draft amen for cxtens.i.or' of 't:he same to 

'the Dr'aV Lemon of other Con Lr'al Of I ices and on t:he basis of 

that request Gove r'rimant set up a committee of Natn.nal 

council (...:lcint: C:cnisul'tat.va Machinery) . to consider the 

1jII t 	f the staff side,,nd finally agreedond r 	mm id 

• to extend t:ha a. .iiii:i. bar bonof ft a I' rev teed p3v'.:3ca1e' to the 

[::r'afLsin Or.. I. lI and [II under all Govt. of india 

Cit ices vide Office Miorandum No. F9(59N.III/83 dated 

133.$4 iS ed La the Ministry of Fi.iaice. Government of 

ic 
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.fn d ía , L::epa rtmen t o Expen thtu re and q rat ted the berief it 

io't'ionai. 1 i':ith of fecf. f rc'm .1.3.5.1982 and actual beref ii: as 

(i 	'i.'ithi 	lzf : t..: 	fri.'rri 

F1oI,o.ier this berief it; is extended only •tM the 

t:)r.tftsrnan i.n other' c:eritra;L 9:., ,errimerit Of I ic:es pr 'o.idred their 

r'ecri..il Lmen t: qua! if ication are similar to tio:.so prescribed In 

the case of Draftsman In C..PNL.:. Itrereior'e th benefIts of 

Off ice Memorandum dei:ed 13 3.19$9 wLflOt ext enc:ied to t h e.- 

it 	I 	f:)ree.ent app1iii.rits 

:::c:> of Lii 	iemoraridum a ted 13.3. J. 	i 	r.r'id as. 

Annexure 

4 ......1_ T fist f ......r the :issuarr 00 of theOf lice M iorsndum ( 3ted 13 3.1984 

O ref t::rriari ork log I. n mail :v Cot 	a 1 Cover rimont of f .1.005 eure e::<c 1 uded 

fr-olfi the benefit of the Office Memorandum dated 13. 3.1984. 

'iho ret ore staff e:i do of the Na Lionel coi,.inci 1 (JoInt Corisu 1.tati.ve  

Machinery fun thor request:.ed the Government of India to extend the 

benefit of revised pay scale rjhic:h 'as extended throuph Ottic:e. 

ndum da ted 13.3.1984 in the cli ior Central Do,.iernmont 0 1 ices 

iresepective of their recruitment qualification arid also demanded 

e::<tend the bone fit rd th ret:. roepec.tive Ofzf  oct notional 1 	f ron 

.1351982 and e.ctua.L1.,. trc'rn 1.11983. 

The Government of ! ....de. ve Office Memorandum No. 13 (l) 

10/91 dated 19, :L.o. 94 issued by tIre Cove rnment of Indi.e Ministi ....  

of F:iriarrce Department of Expenditure rhe rehy Gcrver'nmp:nt or :[ndie 

ext en dod - the b- -en of I t of revised pay scale i.' hic h ties in .i Lied ly 

granted through Off ice. Memoranthni dated 13 .3. 1984 to all the 

Draftsmen Cr - ado I • LI arid 1 .L[ and in 	:t uovernment p1 India 

Off Ices Irrespective of ..- heir rec:nuit:mrent: qualif ic:et.i.ori, 1 he 

robyn..t. p':nrtT,,on of the. Office Memorr;ciduni :Jte.d 19;LO.1994 I. 

reproduced be bOA 

2 The preslderi L isrio pleased to decide that the 
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Grade 1 	tI and Ii:i: 	In 

Off 1cds/L:c. r en t:s Of t. he Government: of Indis 

::t:r 	than in c::r,r:: rrir., 	.1zr::  

sC;a lee of p ay  rie.n t.rorec; bov 	b1 act to tho 

I ol. 1o',jinq 

a.. 	Nun irrum period of s.vice for 	7 yr - s 

placement fr - orn the post: c;r'ryinq 

sca.1. a of 	Re .. 	--- j_ 540 to 

ic--c.o ( 	rev I 

Re 260430 to .:;sc:•.o ) 
0. 	Mm 1mLIT per'ic.)d 	 S 

t:,lacemert fr - nm the poet: car ryinq 

sc:el c of R, 12002040 

330 560 to 425-V- 7 :0 1 

C. 	Mm J..rnurri 	er'Ir::1 (.-,,f e 

	

-.:e 	 yre 

pla,canent f corn the pr's 1. c:ar-r'inq 

scale of 	Rs..i.. 400-2:300t;c 

( 	 sro -J 

Re 	 Re, 	50 :':) 

3. 	Once the [:' auF -it:sriiri are r>icc:c.ct in i::hr: 

r -nL la r scales,, No rther -  pr -ornot ion cou 1 d 

be fl1adE• against 1\,'aJ. J.. ab 1.O 'v3Cifl(: in 

hbirr orada and i.n ar';cor-rn-R 'i th the 

riot mel el .Igi. bill t:y or -  its cia laid down in 

the 

1115 L)O:flSf it of tt :.rs revi.jc'n of scat as of 

pay 	oijl:J be given vit..h o. 

13.5.1982 notiotial ly and ec:t:UelLlyfronr 

l.iJ983,' 

The abc,c. so i.rne. and Levis ion of ne.:v sc-aid 1ai d dori in p4 re 2 of 

the Of f i::-e Mernorandi.irn dated .t9 J.C' .1994 for - mill ated to p 1 a":e the 

worP. no; Draf t:sman of ot:hs:r- Can t -- a:1 Government: office:a other than 

ii 

tcum4r 
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•1:he• Drattriari iork :inç i n 	 the in tention to replace 

	

in 	Et :at::t..Er r: 3. \/ 	 ii 	)Le 	 cFJticri 	i:Fi 

of 

:)r:.(:'d is also 1.. i.1 3 jii,,iri in paragraph 2 :f' i:h 	c:ii. t.c 

rep lace t: he Dr3. t Lsnr in h.I.qr pa sc;a.le .ii e>:pi y of 	ecribed 

	

r1cLnp 	rOd such 

 

as 7 ,'ars .5 yea 'a and 4 	ar.; 	aa:ec:t1veJ..y 

in the r sped: 1V? P dade 	t' tSn pub 1 .i.d.1t1 on Of thi. 0 M da Led 

19101994 the Government of India. Mi.nistr:. of Science & 

hnoi..cpy,, Derr'tment of Science and Tec:hno]..cçy vide their lett.;e.r 

No 1' 12/93 dated 11111994 issued the same addressi.nq the 

Surveyor General. of mdi a Fltt:hibarkrla isteLe. Dehradun hcrei.n it 

.1.5 eta ted La. t: the 0 M d: td 19 10 . 1994 1 a f-  or'arded on the 

subject of revision 01 pay sc:n.Jea of L:rraft,srian it Grade I • Ii. end 

111.1. in al. 1. G'e,erniiierit of IndiaLit Noes on the basis of the aacd 

of the Eioar'd of Ar b it ration in LI a case 01 ORi)Lfi, for 

in F or maLl on pu idrinc.e and ti a e.ssai y ac:ti rn Mu F:; eu priaingii the 

Su r'veyor Genera I ci F S nd a ci Id nicit t;a La en 'v 	Li on as eqard 
U—. 

.implemrnte.t:icn of O.M. dete:J ii .9.19S7 end also dated 1.9:L0.l.994. 

As such the present: appi ican La are being deprived Ott hal. 

e2trruate claIm for pay par'l ty with the Draftsiian i,ucir1,lng In 

othei Oar tra 1 Gove unman t Offices,, the ii onimp lamentation of the 

0. H. dated 119 19M' aS well as 19.10L1994 ía ..ulted 

md lsc:r liii ma ti.oni 

 

and the ac::tlon c 	the repondente .... a viola ...... ye 

of Article 14 and 16 of F Fr Lfl t u tnt inn of tu di 

	

A r::c4:,  of the O . M. ci.a.t:J 	 a. Ifli?.e_! 

nnexu re-4. 

	

4.12 i'tii'L the (ii.r 3ti\'. Cii"if Lerrir:n 	P1ei.a. 	 u:.i  

orLinq ...n the Sui ve' of IndIa. n'e lii fact entrusted idL.h very 

high standar::.i of Draining Works., compilation of Maps. C:artoqraphy 

Ocr Ibi nç; and they are required to carry out:, Topographical Drai\uirlg 

on var lone lea.. r,ci'.,.'arjnq t. he i'hole countcy. r he 'opc....rica1. 

Maps ., 1 cipograp h .i cal I hemat to Maps qu .1 dci maps , ton r 1st maps ., State 

lirli 	, 	 t 	tm 	t( Ii 

 

p lastic re l ief fflI 	 other project hlap a~%  

Z4 
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prepared with the 	omb.ined e.1forto of Air 3unvey are generally 

Plane labler. raftoirhan , 
Draftsman and 1 po Auxiiiary 	ihese maps 

are 	importan't: and useful for defence and al1 other rniurist: 	ice of 

the Government of 	Ind3a 	Stete Doverrtmente as well 	as 	for 

educational purposes and for map users and readers in qerei al. All 

the abovr? ffep$ are prepared by the fa.i r 	drataing of 	rtcgir'aphic 

Sc ri hi n. 	techn 3 ques, The. I a:i r mapping in both the cricthods used are 

mai nly carr led cut by the Air Surve ,  Draftsmann, Plane 11bio 	lope 

Draftsman Au>riliary and with 	their 	combined of f'::rLs 

4,13 That It is stated that the fre5Ht ap:licants are in fact 

ork 1 n the Sn rve:v o t Indiar with 

different nomenclatures but entrusted with more complIcated and 

in the ::,aFiIe establishment In the 

d;:.rtrrieri 1: cf Sn r'vey of md ic It• is pe rt roan t to mont on here 

tt,at: the pro aent: api:::] .3.. cant are required to 'ori. in the field in ,- 

• 	
di 1 e ant areas ,, terrains in the high hi..1J.s, iwxinta.T.rts , acr::s the 

river while appl :i'rents in OA. 52 of 1996 simply requirre to work 

in their respective regional. Headqt..iarLer offl':;o. 

It is red evani:: to mention; here that the entire dr af tamanehip 

• 	work has been d; strjbijted among the TopographTcal cadre • alith 

iifnt designations and nomenclature an the basis of principle 

laid doer" a PO PO11Y at divlsic:ri of labour e• such the pres5nt 

app 11 cants a no part and parcel of the establ. lehman t.. of Survey of 

• 

	

	1idia and therefore entitled r' similar benefit. of rovised pay 

scale in terms of Office Memorandurri dated 191O1994 bear lug Ott 

13 (t)(I)O/91 issued by the Government of India, Ministry of 

F.iniani:.c. 

It i.e submitted that 'the 79 Oral tarian c; 1 - 	 India 

approached this Honble Tribunal through O.A. No.'52/1 9_96 (Tula.i 

Pam 5ar-rr;a & Or's Va. un ion of India & 0 re) claiming the benefit of 

higher revised pay scale of Ps, 4'25'700 and other consequential 

l:enef'.L't in terms of 0 M. dated 19,10. :L994 as (f€:5'red ebo'o and 

'the said berief it was granted by the Hon ble Tr iburial to those 

applicants who ;'ere working as Drrf 'Lamar; in the estat:ll shmci it of 

•'. . 
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: 	3ur, y  cf Irdie:i 	1(J 	.Ju:içriierit 	n:) cd 	dat:d 1.7.i9?/ in OJ. 

Na  S:.: of 199> 	dt i.. Ly c.ont:sf:ed 	t: 	set 

on perusal Of LhE ieCOi:., 1The rriattn 's dc:.idd in 

I A'Ui 	ut fli 	_-f :ir I lii 3flL L 	UiL2 H'i -i 	1 jUti1 and ft 

said m.tter Ljas ao in carried on appeal /tbe same respondents 

before the Hon'ble H qh Court as ,y  ii as before We k 'n 1 

'.JI i tie COt r't,. The ftr; bie H.tqh Court:, vi"Ae iudiiment: :.order dat:ed 

31.7.1999, rphe]..d the decision of 1:1 is Hon bie Tribunal da ted 

17 7.t997 and the same was further -  cent irmud by the Honble 

Supr ems. 

 

Court 	 dismi:aing the 3pecie 

:1 	
preferred by the respondents. 

c::opy 	 an d 0 ds r date,:1 7 7 .1997 f:Ssse.d in 

,52,,/96. •.Ju<iirierit SOd C'fldOr !,tn:d .31.. 7.99 ad by, the Hon bie 

Hiqh ftirt in Clvi]. Put a No. 4203,97 and the Hon bls supreme Court 

order Mated 31.3,.2000 a a enclosed as nne>re-56 and 7 

respectivei.y for psr'usal of the Hon "tIe. Tn - i i..inal 

414 That it is stated that the pI"esSnit applicant are similarly 

Arcumstances, tTh' i 	I 	ii 	 / ? in following  
... 	.- 

the principle of doctr iris. of equal pay for equal i'ork.. The 

app 1...c:ants are en i fled (.0 hip her revised pay sc:ale, in terms of 

0,.M. dated1910 .1.994 ii  th si.. 1 corisquenLiali. benefit and also in 

terms of judqrrierrt and order dated 17. / .,197 passed in  

by this Hon bi.e Tribunal 

4.15 'fhtt: /c:iur applicants (:a,t:e:ic)ni:'3,,.ti.,, :af.:1,,:c'i t:ial'.; they . 

'a. .:Jrni lao duties andresponsibilities I IRS. those 

app]. ic: rita. in O.A. No, 52/96 and also pe.nforminq similar nat:i.re of 

or'k arid- the recrui tment qi.ji...flo:ationi. pay scale,, service 

prospects are also similar to the Drah..:sma.ni workirip in the Ii...Ir".,eY 

of. Inc ..ia, simply noriieniclatures of the appIicanft are different . ,. 

ai..i..h they a..... rnti t]..cd to thehenelit of the pay, scale contained 

- - 

	

	in 0.11. d&Led 191c.:: .., 1:94 in terms of the ,3i..,i:,::ictirient:.  and order dated 

17.71997 passedi in O.A. No. 52 of 1996. 

-. 	 a4JL!4$. Qici' 
1 	. 	 .. 	.. . 	 . 	 . 	 .. ..--.-,. ,.-. 	.... 	.. 	. 	 ... . 	 : 
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4,10 	Thai:. -  your app. .rii:.s beqe 	to state that the rspondenf:s wh i le 

di spas. in qt the rep rasan ta L.i on a f 	: ci 	Intel namSarma & 0 the rs,, 

Dr. F tsman working In the Sn r -vey of 	1. ndi a. 	tot io,iriq a. di rect:icri 

)ad by this Hon T rl..buna l 	in 	to. 	1:35,95 on 207,:L995. 

it 	.I 	 In thai.. i 	r:tr:r -  L*a :i.nq 	latter 	No.  

tte':'j 	31sL; 	January 	1995 as fo.Lio'ns 

3. Tha t artmer it 	considered.,  t:he ErIat:ing 

::st•i_ii:::tir's (f C:'auctLscia;.n in Sur"vey of 

:Lndi.(3)i) 	 in 	of 

is a. part of 	 which 

iric.1.i...de.s othar -  employees ii. 

takl.ers., tc'po''au:,(iii isry, ;ilr"-survey 

auqhtsman, 5 rvey Assistants, Topo 

eta, The qua! I f j:c3.t1 On 	for 

nec ru i tman 1. is kept 	I n t:s 	m'1 icte with 

Ma L:herria.t:lcs a ,  . one of 	the aub,ects. No 

candj. date in the L:cau.qhtsinan •ca.dr -e 	si: any 

Level 	is 	r-a.i.d 	to 	have 	t - 'T-- • 

quail F loaf .ic:n a f Cart:: if I cate/d ipi. ama in 

hip , Cu f: hart the promotions, 

in the Survey of India from the level, of 

Re , 250 -350. Re 2904:20 . 330-400 up to t. he 

lav'e.i of Re. 425-.06' ar'e f ie><3hie w 

in C. P J',, [., the proration ar: based on 

iu,inI::t:ii:Dnui 	t;a.s.sa:i. 	s:,L :s3.nI 	t:i.r:ir'i 	Cl 

.Lanqu,i at each level. In Survey of 

tn die the P .... an qhtsmen pet promotion on 

:sssi n p dupe r-ifrren tat exami. nai ion at tar 

corruplilon of F i >d t:enu.jn'e of :.ar -v:ice rind 

pot promo t: I on wi. 1: hon 1: 	i i. ru Rape to 

''acancies at h.iqher level 

4. 	It won Id thus L: s'j on the curie hard the 

Dhauqhtsmen in Survey of India ra not 
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r'a'ii j j rOd to pOC 	the qua 111 icatiori of 
1 tsman for appoj fltlTint to 

 

any i 

and on the othej' hand they pet their 

Promotion after f 1<0Q pC.:rj)r3cit, on 

POssing depa rt,ineni tal e>::amin ati on withoi t 

1 in ka tovaoarR.1 es. coordir1y, there 

is no cornpa, r .1. son bet eani Drauq htsman in 

CPJU:' and other or ganisations vis. ervis 
C) 

rau ph tsmm in SQl.. Aqa I ri whereas the 

Dra.tmani in CpI,if) 
and other orpani isat:j 

an t'E.0 rod to hand e van ad types of 
drat:3(t . fltar- . hip no .iated ohs i hares the 
IreL.(hLflan in 

themselves only ;i th res actto
Survey 

C h i 'Oql.,4 I r'iien t in thel r 	is 
of 

r;j'o1j1 h trns hip in ct lien' onqan I 

any order iSSUpcJ in 	 f: 

r'au p11 tsjiar in CP)fl' or' D ru,cht,nia n I n 

o L he 1" 	Mi, I 	ci es/Depr....tiiin ts 	on 
ore:r I so t:i on cannt t a)toinati'[ 1. :v be imedo 

appl I cable to Dr'auqh t::s ....1 in Survey of 
India 

5. 	To pay st:ruof1' - 0 of Drauqht'imen .1 fl3n rvev 
of md 	had not been arid at Prasel -  t; also 
is not at Par with pay structure for 
Draughtsman 	ei<isti nq 	in 	other 
Orei- sOt,jo- t one

N: Pmpiove-
have got hi p her pay sa,1 e through the 
:1oi n t; con so 1 to tI v-a Machinery and 

r-  hi brat.; ion AA'a no!. J n 
OOSC .....a p n-es ant 

Ott co Memorandum is cor Isidered for 

ifllplOfflr tOt 	:in 	this will...... 	I,fl 

all X 	I I 
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the L.en t 1. te a. 1 ready accrued to the 

emp lo:vea.s of SO I which may not hold good 

6. 	T i- r ebo'e :i.esu:s have .Yeo.n 0005. J do rOd 

carefully in the Go'vernnn t and it has not 

been found possible to rqroe wi th the: 

•requcs L of t he drajightsmen in So r vey of 

for revision of thc.ir pay scales 

baser] on the Olfice Memc.:'ranidrim of Ministry 

of Finance (iO'yerflflir, t of md]. a, dated 

19.10.1994. All the ai:::I Ic ante in the o 

N]r;',i3.i'/95 dated 20,7J9 1 i til odin the 

F:en tral dmi.n1stra,tjve iribunr.l, Gu&aha,tj 

Benc.h DLahati are ereb:v informed of the 

above dads i on o I t. he Clov rn mont. 

nJ/- M.M.K.Sardana 
Joint Secretary to tJ'i'& 
Government of India, 

i: t 1. a go .i to clear f rom the above 'ardor dated 31l.J 996 that 

the respondan to of thai -  o',r, admitted thaf Draftsmen in Survey 

of Ind:i& is a part of the Topographical r.. dre hi....h ncludoa other 

amp 10/coo ii to r...l.rif. 1 ab lore, Topauxi lie ry, air survey drafts 

(sri • So r'vcv (lee is t,tz.,. Of:C C;ompu tons etc. The qi a'l ti caticri for 

recr-u.i. tment: , is kept; as in tar mediate 'a]. th Mat hemot;ics as one of 

the sub,iects''. Therefore it is established beyond all doubts that:. 

the present'; app]...cents are a...so falls vrithin the definition of 

Dra.f t;smarr as such the applicants are very much entitled to the 

tenet its of Higher revised scale cont.a.i ned in the (i,M,. dated 

19,,! Ol994. 

4 onpy Of tie or'dr," dted 	 ::,,nad b'y't ha  

Sac. -a tar y Ou',e rn imen t of In die is an na;-:.ed 	 re 'S. 

017 That:, it would be \'0('th niOii'tiOninq in a sinrr :Ler" contevt the 

Pr i nci pal He, oh of the central 'dcntn ist.rative Ti bone I t'.te.n Del hi 

3.121999 in O.A. No. 572 of 1996, sherein it was held that 
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Eqjaiity is the first principle of justice when a particular 

benefit is granted to employees of one department of the 

Government of India the same cannot be denied to other similarly 

placed enloyees of other department under the same Gjverrwnent. It 

would otherwise violative of Article 14 and 16 of the 

Constitution and will be against the spirit of justice,. 

413 That this Hon b.ie Bench ih;iie decIdlnq a simlac case of 

..A.cI1iIl.trit.1on in the itaLLer of qi .... ant. of ray sc a on 2 February 

2000 in Rc No. 15 of .1998 had cci led upon t:he pri nel pie out:l mad 

in pe:.< Cour L 	ci on e.sr.ecja],lv In kandhi r Sinqh Vs Union of 

india and C)Lhers (1982 15Cc618) wherein if has been held that 

t:tia I: rue equal: ion of posts and equal pay are hatters primarily 

the Exccut .i ye fovt:. nd expert bodies Ii Re. Pay Commission and 

not tei n Courts. but ,' er:: all th Jn:s.a re aqua ftif. 'Therei 1 

r ci e\'.n t. c:rslderat,lcris asarrtp. • person: fiol:firiq 1 ....... 1 rceta 

may not be t rea Led dii fe ran tl,.,,  in hc matter of thai r pay mere:i 

because they belon La differan t 

4.19 ]hat.j 	tated that.. as per the ial:est recruit ....rient rule for 

(roup C. Division .1. 	 fi of $ura,ev of India,, at; i .c 

lopo rainces Type B) 'ith quail ficatiori of int:'armed:iate 

mat hemal J. ca, i r::;u r.'cy B r;flsrian and Plane Tabler qets tOO eeRs 

train i riq in STI Hyderabad For different types of lie] cf survey 

'or La I a. P ian a. I abi inq in dif ferent:; scales • Photo veri f icati on, 

ieal1jnq and fair rriappiiiqork and Scriblnq Moden Cartoqraphy 

wh. oh rats L.a Ps 

 

2. 4 laos as per train .inq and bad nq raid s:ala of 

pay of Pa. 3050-459O (Revised) dur:inq train inq rancid and f T 1 5 

(Trainee Type 5) qct:s one. year train.jnq in Map reproduction 

office • 'heieaa. I, 1. 1. C r raftsman Jl th similar,  recru ii men L 
QL i if ice Lion qe L 52 	La t ini nq I nfej r rriappi no; i oh in SIT. 

Hyderahad, as such costs of trairiinq of the Draftsmen is much 

ie:aser than the other Lopoqraphjcj cadres., Is such other 

t:opoqraphjc..at cadres are also entitled to similar benefits of 0M, 

dated 1991. 
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1. 20 That ci 1 	the e.pp 1.i c:an t bijrjLted their rrpr'eaefltation S 

.LfldIVJ..duallv before the erreLary,, Mi.nist;rv of 	hc:ieric:e 	and 

hi R 	Q 	 1111k 	i I Ill Ji 	i I Ii 	I h Li ii' 	i 	jh 	r 	Ii me 

prayin p 1. rite r a lie for e?<t:eriaion a f benef I t of revised hi qher pay 

In terms of the j u3 3ffl it and order dated 3.7. 7.3997 pissd in 

(l.A. .52 oF 1996, Contertr of all the representation Acre same. 

Mo. t; Of t he rep rosen l:at..i ona ia. r&. eurnil:tod do r:Ln p 't he month of 

Lc?n1b e r 200± Lu t: the reapon den La did not: take. any act I on on the 

said reprr itetjon as a rcault: 

 

the applicants aria incurring 

huge financial los in each and every month ,hereas the appi i cents 

of 0,A .52 of 1996 hes already teen qrcntecj the banetit: of higher 

scale: in terms of 0.M. dated 19. 10.1994 f oll owi rg the 

judgment end order de1i,iered by the Hon b Ia Tribunal in 0 A. No. 

52 of lOOt on .L 7..LY)7, S such cause of action is arising on 

each day, each month for non payment: of higher re.,iaed re] cry to 

the appli caniL, [ri vice of the above fii::tuet r::ceit:ion the 

epplicen La have no other ii...[La rniative. approaching this Hen bie 

Tribunal Icr protection of their valuable legal r:ights end the 

Hon bie 3 ribunal be pl:;a:..i to di r'ict the resporiderit:s t:o extend 

the benefit, of higher revised pay scale to fJ applicants nterms 

F tiii jlçjiriranit.: 	nii:i di den parsed in fl 	 ': 	:L996diL:ed 

17. 7,3 	d 197  an aLso in tarnis of the O.M. detnm':I 19.10]O9-4 referred 

to above. The appi icrn La ci 	pray that the Hon tie in t:unc I La 

pleased to further di rect the respondents to grant the 

conr..equ€ntia....higher revised scale in t:marriis of parc 2 	c: of 

the 0. H. dated 1,97.10.1994. In Lhi a conn cot ion it: is rd event to 

men Lion here that: in the. camee of TulsIrr iii arma & (Ira.  

the respcinden La confined the benefit of 0 .M, dated 
.. 

19.39,199-4 to the e:x:t:mant of t::ara 2 (1:1 bit:: draniei tii 

consequential benefit In term.: of an - a 2(ci arid in aHch 

compc.......ri 	ci..rcumstancmaa 	t;hoae applicants in Ci A. 	:: /Oa 	again 

a...::pn- :.xac:he:J 	this 	Hon 	b1e Tribunal by eay of filing a fresh OrIginal 	/ 

Application praynp for a furthat di rec:i::Icmn 	upon the respondents 

[or extension of 	t.:he 	benefit of higher 	reAi:emad scel . in terms of 

U)m' 
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pare 2 (c of 	the. 	fILM. dated 19.1.0,199.4 and the said CLA. 	is 

pendinq tef ore thu Honf:i.e 	1 ribunal 	for 	hearinq. 

0 f 	copie. of the 3.p resentr:ti. one ttsd 24 12 . 2001 ar 

sri n ax:ed here to and the :3, 3JT3 ar5 mar ted a; Annexu re' 9 

42I 	That it is sLded that the resent; a',rrlir ante. ,'ere 	I1 1 	1. I OflC 

on,i oyad the sem: pay scale as en4 civcJV"ç the DraftsinanG,raoe..1r 	I 
bef o 'a impiemun tat ion of 	the ,j udqmon t and a rder' dated  

passed in 0. A. 	.52 of 1996. The 	Iollow.in detail particulars 

r'eci:a rdin 	scale of pay ended and q I 'v'n Lv t. he respondents to 

the present applicants. since 2nd C.eri tral 
- -- 

Pay 0omm.ision aloro i.Ith 
- 

rec rui tment qualification are furnished hereunder for perusal of 

rfor 	ble 	T r:iL:tri;;,i. 

PTICULAR OF PAY SCALE OF THE APPLIcIT (ToFo GRAPHICAL cADRES) 

IN THE SURVEY OF INDIA ARE FURNISHED HEREUNDER 

Post; 

] 
Recruitment Pay Pay Pay Pay 

Qualification recommended recommended recommended recommended 

by the 	2nd by the 3rd by the 4th by the 5th 

0PC CP0 cPc 0PC 

Intermediate IRs. 	205'280 1 Rs425-600 Rs.1350- Ps. 	4500- 
Or - .11 	lopo with Science i ,. .. 
side & Maths + 2 

eian/Pl years 

n - /Topo Aux t ra I n I ng 

It is quite clear from the above table that the present 

ppi. lean te &.'era all : . 	treated at par in all ( -aspects i ncJ udin 

pay scales, nature of job, duties and responsibi I tis and 

I t:.ment o;'..!alIifticaLjon. As such 't:he a.ppiioarite. are entitled p 

benefit: of hiher pa:vscaja as that of the applicants in c::.,. No. 

52 of 1996 

.. 	 . 
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4.22 T hat it is tat 	thi: in the similar feLts and (:rr'..!mc.tarics the 

:3 iifliL3r.i.y at Lu:,te:J apt:Iicants t;ho sera '.orkin g ac scriber in 
/ 

J Dee log ice .1 Survev of md ía app rohe:J the Hyderabad Uertch of the 

c::ent.,ral (.friiiusll:rat.:ivc ii L::una.l Thr:Duqh O.A. H::: 	of 1959 

ciaunin per1 t /  of with the Draf tsman of CrIALD in 

Lerrtis of OJi dated 133 i5f4 jested h., the I:ovE3rrment; of India. 

Minict:ry of Financ c., New Delhi. Hoaver, the Hyderabe:J Sench of 

the Hon ble. Tribunal decided the sal. d C) r::.. qinai. 4ppli.c:atiori in 

favour of those appl.ic:ari ts on 11.4. 19tL holding that since t:hosc 

appI ican te are discharging more h.ig cc duties and responsibi .1 :i.t:ies 

than the draftsman of C,PJLL:r. 

Similarly, the other' )aftsnian in Survey of India in other 

regions of the Ocrun try approochcd I: rough t;ireira.,c'::ja -Ljcin, 

namely. Drrf t:cran ( C:::.toraphj.i') ie3ociaLion Sn rvev of India, Nca 

Dci hi through original 4::l.tcation 110. 209,':2001 bei'c,i --a the 

(::.r La.). Administrative 1 1.Ltf.iit;LJ,. 	fctri.j -' - c:ira,l iEr - c:h , 	3:ii Leihi.. I ho 

:i :rl, )1Xii.L 4ppl,tcs.ton i-J'as also 	 by 	(.4T. Prmncipc,l 

fa.vou r of t:hose ai..p1 Ic:ants /de j u:.kjment and 0 icIer dated 

7.2;:.d)C2 d.i rec tinig the re.spor dents to extend i::.er -ief It of the C:iti:i cc 

Heiriorani....hun datid J.. 9,10,1994 to those applican c d di:sposed of 

thc ..Ixid 0. A ii I th a co's r  f '' 5000 .00 	 f ive thciu:aatid) 

A copy of the judgment; and order dated 11,4,1991 and 

Judqiie.n t and order dated 7.2. 20C..2 arc rnniexed hereto anal the same 

are nan ked as Annexu re - 10 and 11 respective I y 

4,23 That it isa t'i L case for the ':.:.in'ble Tr:iJ::urir.l to interfereVKIth 

to p''otect the nlcihL:a and interests of the rrese:nt:: a)::pl loan ta' Ly 

paasit 'p an apprcpr.i.atc directic.::,ri upon the. r -espcnid'ants to extend 

the benefit of higher revised scale of pay con t,rined in pare 2 (b) 

and (c.) of the oil' toe memorandum c1atc........c ILL'.. 1994 with all 

OOH :%squd.fl tie) t..3E' I j, t:a or el t.,srnat,,v'ciy to direct the respondents 

to conc.idr:,.r of i'iiqher revised pay sC::a.Ie as .....anted to the 

aim -i. 1r ly Si tLUi. ted e:mnployeec, I, c 	1 ice nts of 0. A. No. 52/96 

,ji.t;h a). .L commse:.;uantiaj ser.'ice 	hormetits. 

)?"t?44t,\ 	ELf ftt..4c' 



2 	T ht • t ' : 	t: he Di. iectr ( cidtii:in :istra'. Lioi 	.nd FiiaricC) 

. 

on ::h1 f of Su 	 OfIndia long bac:t' 'roLe ..1 1:ter to 

the Ser'rel:. r"y tC the t;(y/rflT1erIt. if :rndi... Nun i.stry of  

'[echnol:)q/ (o:enc:e 	ieihrio1o/) \id:; iottr bearing Nc. -J 

dated 1621996 sr6nq1y recommended for 
-. 	 . 	 . 	. 

grail: of revised pa",' scaie Lc Dr,:ftsnhafl. 	ir Sur'vy Dcc tc;siiao 

Plane Tabia'r, Topo iuxu1Iary in bernie of OiL dated :L9,10 ,1994. 

h5 le r'ecorrimeridirici the i:"/eCi sc.1e the Surveyor General of India 

c'etrqOrica.i. ly stated as fc:lioe 

It is a) sr bought o the not.c:e Of the LJOpertlflE'flt 

that in Si'vey Of India there ace Other Lr'eda::.::, liJ'c 

Diana Table r'a/Ai r Su ve:v 0 rat taine.ii/ iotuxI liary/ 

Topo Computors iho are aLso recruited, 	 and 

promoted an l:he same 1 Ines as 0/ma1 , . ihe :iob Of the 

dr'aft.ire ii is C,t:iqraphy t hrou'ghout a year '. er'e.es 

)rflZ fable re and Al r Survey Diet tSiIlan etc ,. car nv out 

su n- toy ,'o rI dii ring the t ie.i d seasorend during the 

recess the',' also carry out car toqraph.ic riork as drine 

by 	 As such .1. t I a requested that those 

orders may a iso be made. app 1 liable to the. other fopo 

trades of Survey of India as  Uk ii 	y 	c mU 

respn'nsth I lIt::::Les are similaito that of Draf tartan. 
- 

In view of the above. cateqorl (:I1 . recommendation of the 

Su rvi''or Orneral, of India, the appilc:ani:s are rie.o enti.tl.cd to the 

r'O\" 	 "/ sad scale of p( 	in toi"rns of (LM. dated 19, i::cJ.9'2'4 with eJi. 

ci:')nsequentlal bane ti be in ter rite. pare 2 (b) enc) of the said 

A cc:py of... he latter dated 16,2199' Is anne:aed as 

Annexure ....12. 

That ........is appi I cation is made boric f ide arid for the ieuei of 

us 1:1 Ca: 

37 	 ' 
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Lr'::.jrids fo 	reite:Ls 	 i:d- 

5 1 For t:hat the: re have been glar inçj  dispari ty in the mritt;er of 

rant of pay scale to the applicants by the Respondents 

.ihich has rsu.Ltad in discrimination amongst similarly 

p1 aced empi oees  the reLy therel has been vieS, at ion o 

artici e14 cit the constitution o India thich enoiris the 

State not to deny any person equality before the lar''. 

5.2 Fo r that; i r Survey Dcci taman. p:tane isbiar arid ioi.;o 

iu::< IL I any we re qet:'tin ç  all along egu ci pay scale: 1.1 ke: the 

DrE1'f - tsmin wor'knq 

 

in the 5uryey of India but the duties ot 

riir Survey Draftsman, Plane Tabl,er and Topo Auxiliary 

ant:ai is Li ifiar' responsibility than the OraL tarnan of 5n.rvoy 

of India 	L.)OUrI ama: work.nq condition ant under seine 

respondents in the same estabi. i::;hmen t. 	As such the 

app ii can -Ls are anti tied to the similar higher revised pay 

and all owen ces ii ke the P ra.f taman 	se cvi. rig under the 

respori den t;s in terms of 0. M .. date::I .:L9 . LC .1994 and .I.i Len 

c:if thi: udarrirnt md order dated 17 71997 passed in :IA' S 

c:f 1995. i.5r'i'. luisi Rain Sar'nia & CJs. Vs LL0,i 	& 0r 

5,5 For' that the higher revised pay scale ..ii tenns of pa....a 2 

of O.M. 19.101994 issued by the 0ovt' cf India 

M:in i st ry of Fin a....ice Dapar't.nien I. of experidi tune has ci reacty 

tn: the I:)n'a1'i:mn&n 	crk i -n: uni::Jir t:i 	pieni'L 

r"espcinicJer':s 	as si,.,ich the app.1...bent; 	- e. also en t:i Lied to 

aca1n.ini tr iir of crra 2 (0) cuid 

dtte.c..19 ,1,t:L994. 

.%4 For 'that the rnc:ru.itrnent qualification. caia of pay, nature 

of i c:ib , duties and resi::onal 01 liii CS., 5Orvl. CE t)C)SPeCts 01 

the applicants as well as Draftsman working in the Survey cf 

i.rid:ic were at' ...along identical prior to grant; of higher 

rev i sad scale in terms of 0 M dated 19.1.0 1994 as such 

I .  

1t 
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a;:p ]. ca.rt:s a ne also en Li. ti. ad to admiLar ,  benet 5.. t, Of hiiher 

revised pa scale in terms of OJI. dat:ed.19.1O.J.99a. 

5.S 	For 	tht:i: he 	aLur-u ct :iob of 	the ptent appLicants 	tn 	I act: 

sup 	ior and 	iqh cthan the 	t:rttsmrin 	,trrkinçj 	Sri 	i:.h 	:iryay 

c:f 	lnd:ia. 

,5.: 	i -or 	tn. 	t'ne. 	ce of 	the applicants is covercd by f-hr 

:iudient 	arid or der da ted 	I.A. A. 	.99.. pa;J 	in 	c:'.. 	/59 by 

t:he HOn b].e CA .1. f'derabad Bench Nherein it is held that 

Scr.tbinq 	is a rnaor duty of 	a 	Dial f-amen 	A.oriç; 'i.th dr5.inQ 

as 	iei..1 	as 	m 	plw..;j iork 	and 	the ecr.iL:.inq 	.,iork 	Is more J 
sophisti. sated than th 	drai,tI.nq v.'ork therefore the app]. icents 

have been eimilar - Iv placed like those of appIic8.flts to r) 

a-i 	t- i--e -  that the 	ppjirit;s ceriiiot: be rkriid the L:erieii.t of 

iiqhi revised pa, :,le mielely on tJe. rourid that.. 1:f- 

JPS5qt1eLii)rriornricWtIJre of the ap::l icante..re .Iferunt:.. 

Other-uise ii: ',fll. be 	 Of Prt::ic:le .1.4 , id is of -  the 

Constitution. 

r Lha.t tIim: rp:jjc:.it;, 	l.:.0 pe.rt')riil 11ht 	:I,31iiC ui'rt 	Of 

.plii::aoi:,reiriteqrai 	art cit tcu::r.:iqrephi.cal car: 	vihich 

	

fairly admitLed b ....he pres::nt respondents di th.ir 	/ 

letter beaririq rio. Sf'i/oa/LstL/95 dated 31.1 .19y6 'AId. .Le 

dapoainq the t'eprse.ritaLions o the app.ticent::.; ol O.P. 52: 

Cit :i..996 

.5.9 For-  that: t h e a p t.l.icarit. discharqiuq hi.qher duties and 

flt)...11oJ_ ...Sties arid pen onmning more. ::.ophieti catAd nat,.ur ... ol 

,':,b f-han t:hosr:t Dr&1 tsmrian b,tde 11 ol CPL:. 	e. such 

app 3....cents a re. en f-i tled to be tree ted at per wi t:h rr•:,ie 

C)r, f 	of' 	fli  'li 	I. r c ' i 	i ylii' 	ii 	d 	Lfl I 	nn S I 

A 
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required eligibility for grant of benefit of higher revised 
pay scale in terms of O,M, dated .19,10,1994, 

510 For that the nature of &'ork discharging by the present 

applicants in the capacity of Air Survey daftsman Plane 

Tab1er, Topo Auxiliary also reflected in the circular no. 

439 (Administrative) dated 1st Auqust 1950 wherein it u'ou1d 

be evident that the nature of job of the applioaut are more 

sophisticated that the Draftsman serving in the Survey of 

India and CP,I.0. As such applicarit: are entitled to he 

treated at par with the Drafman in all respects working 

in the Survey of India including parity of pay. 

5.11 For that this Honbie Bench while deciding a similar case of 

lscrimiratjoi -  in the matter of grant of pay scale on 25 

February 2000 in PA No. 15 of 1995 had relied upon the 

principle outlined in Apex Court decision especially in 

F.andhir Sinqh Vs. Union of India and Others (1982I5CC-618 

wherein it has been held that the true equation of posts 

and equal pay are matters primarily for the Executive :.ovt, 

And expert bodies like Pay Commission and not for Courts 

but where all things are equal that is where 311 rel,rnt 

considerations are sarne persons holding identical_posta may 

not be treated differently in the matter of their pay merely 

because they belong to different aepartment. 

. 	Dtai is of remedies exhausted. 

That the applicants state that they have no other 

alternative and other efficacjjs remedy than to file this 

EPPllOr3tlQfl, 

7 	trsn ot prevpy ffl 	pen d inqjjth any other, 	' 

court, 

The applicants further declares that they had not previously 

filed any application 1 rit Petition or Suit regarding the 

H 
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matter In 	up5Ot of ,Th:Ich t;hi a app.1 ice t:i,on has be 

0:0cc. any court or any other' authorit.y or arrr i hei bench 

cit the "Ir'ibcina1 nor any such epp].Ic.:iti.on. IrIt I::.eLiLlbn or 

3uit is pend:I.ng before any of them. 

B. 	Reliefs eouciht for 

Uncle r't he 'facts and circumstances stated above,, the 

a:'p 1. ca.ri'L:s hurribl,' pr'r:.. thai: 'Oi) r 	0 r:,ts ups. 	p leacd to 

issue not ice to t he OSporl in ts. to shu'.'.' Cause as to v. hythe 

rd lets sought for by 'theappi bent shall not be granted. 

c:aii for the r ecorde of the case and on pei ..isai of,  the 

records and after hei.rinq the p,ir'tj, es on the cause or causes 

the L may be. sho\'n be p leased to gar, t. the ful io',,'inq rel jets 

/ 	
1 hat 	tT:FKE 	i',:.cudr, L 	be 	(l.it"'5Ci 	to 	grant  LIuur 'r 

p'a\. 	a'::.%I;a 	Lc' the 	u1.r,)l1c,:r,L; 	c.crILaL,Eai 	in paa 2 CL) arid 	(i,;:) 

('I 	f1i 	Office fl'IllL 	'ri 	11111 	 1 	'1 	' u 	mu 	.. 	 . 	 ii i5 	)' 	 i 

.irru,ed.bi:e 	ef'fa:,t with all 	con .ecuu; n.:al 	L':ncfi u -id se in 

the 	L]..c:j1t; c'f' 	f..:ir 	 and ou'r.J,E.i'" 	.L,.1 ,J''i 	In 

I- -Jo. 	52 	of 	1996, 

8.2 That the HouiL::.le Tribunal be pleased to declare t::hr't the 

applicants are also ,anLiLl. ed t;oqra.nt ci 	i,gher-  reviath pay 

scaLe and pa:v par .itv 	at psi -  el Lh the Drsft;smeni 	Cst..pi.icants 

of 	O.A.,.2'19?'i)J 	\lO( k''.1.1C 	in the %urVe'/ Of 	India. 

83 C: ,: SLS 	of the 	eppJ.cat;ion. 

fl 	3 Any other-  ieij.ef or 	reliefs to 	uihi.ch 	the applicant 	IS 

entitled Lo 	as the Hon 	hie 1 ribune.i may deem t IL arid 

proper. 

9. 	interim order pr"s",ed for. 

.' 
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Durinq pendenc:v of this appii'::ation the appi icent prays for 

the i':i I. o , inc roief 

9 	1 kin 	his Ti thu neT be p1 ease:J to maTe an obse rva ti out that 

pen den cy of this app ii oat ion shall not be abe 	the  

repondan ha Lo ed:.end Lbs. benei'it ot 	rs'V'isSd pay scale to 
t:heappjion ha 	in 1:enrrs 	of 	Lhe OM,, dated 19;i U 1994 and in 
the 	hi. cThL 	cif 	th 	.5udqiiient and order dated I 77J. 997 in O.A. 
fi:)..J99, 	passed by this Honb1e Tribunal, 

LU, This appI:ica LIon is filed Lhruh Advocates 

ii. P prf the  

1) 	ShaD. No., 7C 
iata oissu. 

111) Issued from 	 ipr , Gujehatj 

1) 	P:b:tet; 

12 	List of enclo"'_.Wres. 

As stePri in the inde:x:. 

\ 

2 	 - 
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VERIFICATION 	 . 

/ 	
Sri. bi rerdr. 	kLrn 	Son of lcWe N1.Lmcni ai kui .i 	aq6d 

nt 44 	'orIdnq a, P1ai 	iat:.:ioi Giade ..........1 Lhe ofl.I. cc of tho 9 

tv (NEC) , Sü i-ye,' of .[nd.i .. 3h ........onc.( do her ehy verify fI.L  the 

cr'nt rria,c.k: in Percqreph I, to 4 en:J 6 to 1:2 • EiV' Li'ue to iiy knOlIOd4 

m 	L 	n r 	 ii- Lc) an ,  leA1. adv -.*1 , ,,..-.. c, and 1 ii 	in 

~ press ed any materia l I ji 

ii  

4nd 1. eiçn this vni. r.icsi:ion on this i:..he :Zno day c:i Icy., 

(ui 

U 	 . 

9., 
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O1RCULAR ORDER No 435 (Admintstrattve) 
Dated 1st August 1950 

	

( CorrectcJ up to 31st March1963) 	: 
S 	 .. 

UJJ11CrP 

!'WJLES RELATING TO RECRTJITMJNT AND PROMOTION  
OF TOPOGRAPhICAL AND MA]? REPRODUCTION 
PEllSONNEL IN DIVISION II OF THE CLASS III 

SERVICE OF TUE SURVEY OF INDIA 

. 	 S.' . 	 ".' ........... 

t L; 
S  . 	 •. 	 ;. 

PUBI ISII1 1) WI OItDFP OF 
iiu URU 	(,r}P L or PDIA 

• 	.•: 

Dft1ID KT T[Ir IjUILVF.y o 1IA oo 5 11. Z. 0) 	viin& D 

,.,' - 	
7• 	 . 	. 	 . 	 .. 	 .., '- 

c 	- 
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- 
'- 	't: 	 - 	 S 	. 	• 	/ 	. • . 	c.  - 

1 

S U II 'V Ii 'V 0 1 INDIA 

(1,  



-- 	.- 

- 	 - 	 - 	 - 	 - 	 - 

- 

- 

SURVEY OF INDIA 
V 

OULAR ORDER No. 435 (Administrative) 

	

- 	 - 	 . 

	

' t 	 Dated 1st AvGntst 1950 

(Corrected up to 31st March 1903 ) 
1 	

. 

	

•' j - .._ •, 	,. 
' ç r 
*SunJOT._—BUlCS reiatUi-1/ to recruitment and promotion of 
i) 	TOpOg1up1tuLl aiLd iI(Ip Repi odlu(tLon pc sonnet 

in Dviszon II of Class III Scrvwe of the Suney 
of India. - 

This ordot supmedcs the folio wing - 
003 422 and 397 foi. categoi. ics of peronne1 mentioned 

in ara I below. 

PART I —GENERAL 

L Composition of the Class HI Service, Survcy of 
jndla—Tho Class III Service, Survey of India, is broadly (liVidC(l 

,'lato establishments as under 

( i  ) Topogiaplucal ' 	( nv  ) \hiustcrid 

( t  ) Repioduction / 	( iv  ) ArkIlcer 	- 

The U1)or1)h(I atul i-jiiuc:hin esLai)lislLIncJlts are hill)- 

dividod afl foiluws :- 

Divisio 1. 

Gra(le I.—. 

( i  ) Surveyors, Grade I. (To correspond to former 
and Topo Assistants ). 

ii ) Geodetic Computers and Scientific Assistants 
(iii) Survey AsisLants. 
(iv ) Draftsmcr(ancl Engravers. 

v ) Technical £Vssistant-s ( Reproduction  ). 

: 	
( Vi) Stores Assistants. 

Grade II,- 

- - ( vii  ) Surveyors, Grade H. 
viii ) 01 ii-wrvatury AH5itu1Li.' 

Gategories in Grad I (ii) to ( vi) take the place of former 
Second Division estahlisiuncnt.s. 

	

.1t11I(. 	ilR1liiJt Lo 	I)j\'jIjOIt j., (;vii LII 'i',i-,,t.iiel will io f';uiil 
ill 0.0. 436. 

dip 
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DfYISLON II 

This will consist of all other person.nel uot in Division I. 
2. '.C[[ES! ItUJ4ES AUELY 0N14Y  MEN'J.' 

 
AND iJ.tO.\wTluN OF TOi'001Ic1L AND MAL 

RI1tODUC'rIO.\ 1?ERSONNEL IN  
CLASS 111 SER\ 	 DIVISION 1-1IN T1fl TICE. 

The e8taJ)lin]unei on which these perooniiel aPe borne 
IArj 11lLILX0(1 ('(Ui under the cintrol of the Surveyor General UUhJCct only, , to budget li'.nitatiow3. 

3.' Trades and grading._Afte ai initial period s a trainee 
every individual covered by these rules will have a trade on which 
he will lie graded for pay. if ho jjs(juali(id in more than one trade, . 
ho will be graded on that wiucli iB iiiost favourable to ]iin. 

Wrlicn considering a man for promotion in grade, excellence  
at some trade other than his own will not be taken into considera-
tion. 

dra Its man travc ccli 	
t, )O p['omnOtod to a 

qu'1o, 	
ws prospects of promotIon be better as a 

he may be allowed to change his trade. Any change 
invol\rjjicr a lower limit to an individual's grading must be voluntary. 

Any individual may, at the discretion of his Superior Officer, 
be employed in a trade other than his own should this be in tlio 
public interest. Such employment will normally be of a' temporary nature with a view to meeting any sudden rush of vok or to clear 
any accumulation of work which may have arisen iii one Section 
of an office. 

1. Tvadcs.---Al! per/Yi:iIteI 	ve:red by tlt'o 	will On el:IiieaLiwL, ho :hlotLd Lradej and graded according to their (luaU-
lication.s and aptitudes. 

The grades applicable to thcni with their correspon(Jjnrr scales 
of pay are as under 

Grade V 	Rs. ll0-3-131_j55 E.B. -75-5-1 so. 
Grade IV Rs. 110150 	4-l705130 E.B.-5-225, 
Grade III Rs. 1 0-5_175_.6_205 E.B. 7-240. 

Grade II Rs. 205_7_240_8_230 

The different grades applicable to the various trades will be 
laid down by the orders of the Stirvevor General from time 

to time. 
The cx isting gradc.s and trade q aljfjej(, for the varioij grades 
are Cout;aiue(l i (JO. N0. 439 (A(bn.) dated 1st August 1iO or 
as PdllCIl(lc(l from Limo to tuo. 



c 
PPlt 	

) 

RT 	 iwis RELATING TO 
(I 	rfQpOQpA)LIJCAL STAFF 

y 	Conditions of appointment - 
) j\T.1 (0fl(i1i1 (L?L(i (lO1?1.ICLIC.—i\ canciidat10 fl1USItP ho 

) a eitiOfl of India , or 
person domiciled in Goa, Dman, Diu , or 

(iii) a subject of Sikkim ; or 
•.. (a,) 	SubJect of Nc1)al or of tho State of Pondicherry ; or 

( v ) a person of Indi'm ougin who has migrated from Palustan 
with the mtcntion of pci manently settling in India 

Pro' idLd tht a caiididte belonging to category (tv) or (v) 

bo 0 mUstJ ho 	i on in w )ioc f our ' certifictto of chgibility 
liecii given by tile Government, uf India atid tiuit ii 1w lielomigs 

to' category (v), the certificate of cligibthty will be valid for a 
period of one year from the date of his appointment beyond which 

can be retained in SC1VICC only if lie has l)eCOifle a citizen of India. 

i\ o andidatc in hosc, c'isc a ccrtific'tc of ihitbiiity is nceCS 
.'.Hcrv may also be 1ivisiii.11y api)oiiit.Cd  5ul))oct to the necessary 

ovWicate being grantc(l in his favwii' by the Government, 

(b) Eucatmonal qiwlmficaions —rho miminurn qualifications 
houid be Matriculation or equivalent. <. A NA 411 	ttI 

- 	.W,B.—Tliis ( i\Iatriciilation or equivalent (jualification ) will 

1. 	-not apply to pel'soILs recruited up to 4-5_59. 

1 (c ) Age.—A candidate should be over 18 and under 2G .( 30 
iii the cr'.se of Scheduled Caste and Scheduled Tril)c candidates ) 
'years of ago at the time of entertainment as probationer. 

0 

 ( 
d  ) ( i  ) No 1ersn  who has more -than one wife living or who 

itavimig a spouse living marries in any case in which such marriage 
::.. 

	

	void by reason of its taking place during the life-time of such 
sj,iouse shall be eligible for appouitmcnt to crvicc , and 

no w oman w hose mai riage is void by reason of the husband 
having a wife living at the time of such marriage or who has marrie(I 
a person who has a wife living at the time of such marriage shall 

. be eligible for appointment to service. 

- Providedthat the Central Government may if satisfied that 
there ares  special grounds for so ordering exempt any person from 

-. 	the operation of this rule. 	
0 

0 	
- ( c ) Appomtincnt.s will iuirmally be made by (1irect recruit- 

- 	macmit. 

Fr 

VI 

l t 

it 

I ,  

00 

IY.]3.—Specially suitable Class IV employees are eligible for 
appointment to Class III Service if they have the necessary tech-
meal and academic qualiticatioiLs prescribed for the post-s and are 
\vithtiij thin 115'fl hii)ljt,. 	%i(lI 1)nls ( PlIu ihi'-nmld, howev(:r, ol)taimt "ito 
Object jom " 	 Frout the Ue1ntinc-nt and get lhuenu;elves 



t el 

reçstered 	with 	tito 	Employment 	Exchange. 	The 	appom7tmentft 
will 	1)0 	t,(i.1('C1 	as 	(l.ii((1L 	iTeriIiLll'IOiil 	0.11(1. 	iIi0.(ILI 	IiiIl)j0Ot. 	1,o 	time 	rimlemi 
i'(1i1.tiIi. 	((I 	(10IIiI(1lIl1I1.l 	I(1JJI(01Iil,1.Li(1iI. 	JI1. 	;(evm(1(lI. 

6. 	Dcsignations.- 

( 	i 	) 	\ 	mmmm:LllV 	t1'tii(1($ 	will 	1)0 	engagd immider time (1csigna- 
11(01 	Class 	11. f-Topozrapi&iea.l 	'Jiamnces 	'1:-i-;e 	B 
on a fixed pay of ls. 100 p.m. during the training 
period. 

ii) Men 	with 	special 	technical 	qualilications 	may 	be 
appointed to any suitable post in a grade. 	Each k 
case will be'decidecl on its merits and requires the 
sanction of the Surveyor General. 	Although no 
age limit is laid down for this category, men over S.  
35 years will only be rccruitd in exceptional cases. - 

iii ) After entcrt.aiiuncnt, 	trainees, will be borno on the 
temporary estal)lishment and will be governed by 
the 	Central 	Civil 	Services. ( Temporary 	Service ) _. 
.IThles until S11011 tinie as they arc tran.sferrerl to tho 

L 	(:stal.)i iou I immomi I.. 	'Jiiey 	will 	10, 	re(1IiJrecI 
to sign a Security i3oiuI as mit the Aiiiiexurc 1 11) 	 and 
will not be allowed to resign except as laid down in j 
the Security Bond, 

7. Training.—Candidates will be rccndted for training in j. 
any one of the folio 	ts 

i ) Air Survey Draftsmanianet.abler 
n
.. 
 ) Draftsman, 

(iii)Tojaliixiliary,  
iv ) P

cmcOr1;,1:,CC:rC:(.per,
(Topographical  

v ) 
vi) Store-keeper (Topographical) and 	 1. 

(vn) Engraver. 	 L 
H 

	

• . 	'i•iamnces will normally be under training forthrear. Tho 
aim of trai.iiin in regar.l to ( i  ) above will be thproeas many Air , 

lurvey_Draftsmen as 	sililejthose who arc inca able of bccom- 
ing Aim hum ' v J)i Liknu n 	ili)h1.muda H LIII' t L (9 aru t 

	

I 	i TtiflflhiTilFbe dischar red muiless their services arc requl 
• f as Draftsmen and they show promise of ccollnng good_Draftsmen.' 

lu 	I Tttcr case ;icy wiIFe retainedofraiiungii6ith other 
Draftsmnaii trainees, if any. 

ak The aim of training in regard to (iii) above will be to producó 
all round instrument observers who are capablô of carrying out 
Topographical rrravcrsing Levelling, their computations and Rec-
tangulation. . 

. 	 . 
8. Classification.—At any time during or after the comple-

tion of the stipulated course of training a trainee may he trade 
tested where necessary amul classilied for the pur1osc of flxi.ng  }L11I 

I. 	 ,• 

- 

T• 	 ... 



	

. 	tVl\(l •O iid grIL(l'. 	l!(i \y jII 1 ,n tr :i ; 1('rrc'(l L() 010 	;j 

(_.,t i)11 ,IuIflLl.k_().1l. 	lriT L .: 'J_!11Lt It  'L't J 	( 	t '_.!.__' .!.!_9_ ! .1) Nvoric 
uiid saLisieLurv. . A ti;i:iie who i3 not trn3- 

iCLVICC aftCr IAIrec ycrs will be 
f : . 	retutcd for it f(L1. thel 	1i1 	two y(_, : I3, 	Ir at tiLe clul of 5 ycai 

	

:•: 	ir\jCU, ILU t3 I1)I' CIsi(L'.I•((I lii, h,i' 

. ... 	ho will nornuIiy be 	ici uitie.s iik services cati be uHefully 
. : CIflP10Ycd oii a • purely tcinpurry basL. In the kiLter case, he will 

be given notico iii writiilg that he is, not,  fit for classification or quasi- 
. periflaflCflCY and has no hope of more than purely temporary 

	

•) 	CL1)l()y1flC11t. His sigiiaturc will lie obtainca oii a statement to 

s this effect. 	 . 
• 	Pi0yidcd where the Cenrtal CovernrnonL is of tho Opinion th.t 

• 	is ioccssary or oxpciidiun(1 so to do, it Ii1:y by order, for Lho for 
the roisons to be rocordod iii \Vtjjfl, xelax any of tho iovisions of 
this b b-para with rc1)OUt to any Cl.LSS or catogory of 1)Or3Ofls. 

On first classilicatoti which will tcko place, with effect from 
• 1st Jaituary , a man will normally be placed in the lowest grade 

iapplicablo to his trade on such initial pay as may be admissible. 
Thoso given the ti ad of \n Sui cv Di iftnen oiv flu s Classfi-

caio; will, after being allotted a place in the scale of their grade as 
be given at the sanio Liiiie an advance increment in this 

ricalo, 	 as 

	

;C 	 Air Sur o 	en for their etia_skill, and to tiy to ensure 
iAt all those who 1iavohTbIhty, apply tlieinsolves to learning -717  

this most important trade. 

Class III tQpogra1)luc1 ti. uecstypc 'A' (i o , those with 
cdioational guablications siLL okJ Sc oth LitJuznitics ) not 

4 , (K'T1 thviinuii £ in iy, ii coii',id' ted tutu, iiiio, be ci 'i itfued in 
1)lvislo° ii. 

pip 

( 	' 	* 

	

r 	, 	PART III —RULES RELATING TO 
COMPUI'ERS ('ITdG ) 

9 ( a  ) Conditions of appointment - 

	

( 
L ) Nalionalzly and domicile - 	in pala 6( a 

Educational qualtflcation.s —A canthdto should have 
cliat,e Exarumation with Mathe passed the Intcrrnc  

Inattcj as one of the subjecta.  
,JtRY 	 Age —As in para i( c 

k.i 	 If a cauthdate is aheady seivmg in the department 
, 	on other than a purely temporary basis, the age 
, 	limit is 30 years (33 years for Scheduled Caste and. 

Schcdiilcyj Tribe cand dates) 
) PpOmtnients 'vill be mdo by direct recruitment 
IL 

Jit c 	Suitable Computeis (Topo ) may also be promoted 
f 	to this giade subiect o ni.ssinri the nr.s'rihd 

trado test laid doui for GoiaputcrB( Trig) 
j : 	;c: 	• 

.. 	 • 	 - 

	

t 	 I-' 

	

• 	 • 	• 	 : 	• 

x 

ME 
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iRCULAR ORDER No. 439 (Administrative) 
Dated the 1st August 1950 

(Corrected up to 3011b S'cptenthcr JOG.!) 

SUBJECT 

QUALI i' JCA'l 10\8A 	U 'i itA DL 'i J S I S 
ron 

CLASS iii TLCflMCAr. PDflSOyj. 
1...... 

	

- 	 . 	. 	 .. 

I'UBL]Jjj. BY ORDER OF 	 . 
' 	Till bUTfo]t GY\}RAL OF 1\DI . 	. 1rr 

- 
•. 	' 

)tZ T Pra IV INDIA IPTWrs 
( r t 	

i , \::. 	. 	 .. 	 . 	. 	. 	 . 	,. 
. 	 . 	.. 	 . ..... 

1.. 	1 

/ 

'1 
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PPEXDI 10 CIRCULAR ORDER No 439' 

\ , 

LIST OF CONTENTS 

P A G E 

A 	I. Au' Survey Di'fLsman 	.. 	1 • 	
(Topogrp1iica1) 2. Planc-taljier 

3. Draftsman, Tvpc 'A' 	.. 	30  
12 

Computer ('I'm'i.) 	.. 	
•. 	13 G. Cnm}mimtei' ( ryQfl() 

)• 	 . . 	14 i.omographiea] Auxiflary 	.. OI)S(u'v;Llor y  15 

	

i\ij; 	 . . 	JR . •lmmgravei' 	 . . 	. . 
	I 0 Lccomd-ieeper 	.. 	

.. 	20, Stot'ckcc'p 	(Tojo.) 	

.. 	21 

B 	i. Compositor 	.. 	
•. 	22 (Iitci'pi'ecs) 	2, Tm )OI toe 	 .. 	
.. 	 23 . Lt I ('I'l)'CS4 

 'I. 	I ;R') iii le i'C('(1('t' 	. . 	. . 
	25 5. MOnotype OperatorKc hoard  fl. MoiioLpe OPCratOrCastcr 	.. 	27 7. Proof 	

. 	28 8. 5 	.Y1 mCI' 	 . . 
	20 

B 	1. Coppct' Phite Th'intcr 	
.. 	30 (Engr;tviu) 

B 	I. Ifalf-0 Etcher 
L lock m 	

.. 	
•. 	31 (akiii) 

B 	1. Pl 1 otorapller 	.. 	
.. 	32 (Map 	epi'oduc. 	2, fletouclier .i1iot 	.. 	
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•. 	36 T.owdci' 'Pi'occ's Operator 	. 	37 Plate T\('('pCr 	.. 	
.. 	:us 0. Nc;rati \'C iC('per 	•. 	 S 	

• 	39 7. J)1j1 
mtm" Meelmami 	. . 	40 $. J't'IIItCI' .l)owfl 	. 	

. 	41 9. Lit ho Maclime Pi'intci' 	.. 	42 10. Prover 	.. 	.. 	
.. 	43 I L. Mach imic IVrccic'r 	.. 	
.. 	41 S(om'ekc'e1,er (ilep. ) .. 	.. 	45 i)cspatcliei' 	.. 	
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SURVEY OF INDIA 

CULARORDER No 439 (Administrative) 
Dated the Lst Aurjust, 1030 

CorrC 	UP to 3001 September, 1961 

and Tiadc Te,st.s for Cla.ss III 

' I 4f 

I 
; rl IoHo orders are issued in amplification of Circular Orders 

and 136 and iperfledo the ordcrH in Circular Orcicrs  Nos. 

1 
nd 422 relating to teclwical qitaliIieatioiis. 'J'I&cy do not apply 

::.t.othoo whoo conditions of service are governed by C.O. 437. 

2 	1110 . I 11(10 of an individual in the Class III Scrviee may ho 
I•?' chRng'd to a higher oiio in the folio W I I Ci rc%IlnhiL:Lnccn 

On j)ronrntion by lcction.—A1l ))romOtiOfls to pontsgradcs 
An para 3 below ate by BelCCtiOn by a D.P.C. from amongst the per-

Y iIoiflW In the cxt lower giadc. In the case of unfixed esta1)li!Ihment 

grade promotiouB will (lCpefld on iikihl, ability to take extra res-

J' pouibUity, etc., and not on the filling of a specific vacancy. 

No ifldividual has a right o promotion to any post or grade 
udcr ndc 3 is specified as one which will be fLiled by selection. 

..'( b ) On Rcgrad,ation.—T his is effected in recognition of technical 
cmipeLcnco. Any individual in Class III will be eligible to ho 

F . regraded under rule 6 below to the next highc'i grade if he is qualified 
under the Appendix to thce rules and if he is considered that he 
has sufficient experience by virtue Of length of service in his present 
grade. 

3. The following posts, grades and divisions in Cla!us III 
when not filled by direct recruitment will be hUed by promotion 
by selection 

• . 	
(a) Grade I of Division I in both Topographical and Map 

0 	Reproduction establishments under C.O. 436. 

(b ) Selection grades in all Division I posts in Topographical 
and Map Reproduction establishments under C.O. 436. 

(C ) Grade II posts in Division II in Topographical and 
Map Reproduction establishments under C.O. 435, where 
no trade tests or qualifications are laid down for thL 
grade in the A1)pcndix to these raics. 

(ci) Promotions to certain other grades in Division II are 
also made by selection. 'l.hesc are specifically mention-
ed in the A1)]}eli(lix. 
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0 

R 'No. 4. 

I'i'ade 1iiaIi1iett'1h1 	UU(I/(' t ('Hl 	lot ttll gi'itdc 	nd p( n f the 

TopOgI'aPLl WI 

Mn p RnpI'u(llU'i ion p(rMfflltWl in the (j oup 

Sevicc, Dj\risiOfl It, flIC 	 Ill th 	Al)PCfld IX. 

The vnvioue tiad'" ho vo 1et ilassilied 3 itO two mii grol)PS, 	-. 

viz. (A ) i' o pogrnp1 nI..UId (]) HC1)lOdUCl30h1 and nrC cnu'fl.CI 

ted below 8hOWing 1110 grad(S .10 W1IUth CLCh tradO is iIlfltO 

• 	(our A._To1owtAt'1tI( 	I TM J.SittENT, :DiviS1O I 

II 

.. 

TradCS 	Ciossitical ion 	
unhItC lions and/Or tcsL 	 '•• 

(,itMjFS l\' TO 

Air Sue!/ 	Grade IV. 	
1ut 	ohie to :- 

( / ) 	
(Ilii(WO't 	type9 of an 

,hrv'g pliR tind liow to h:i.di', list, 

• 	iurI, I lioni 

( // ) U ' IlMt11't 	LI in 	irt;t ,nr', 

ol 	 odtl (,L(0. 

or ,Iniii ,o 

	

0 	
ilinIllaly (ruiR and definit10W4 

- in nil RtII'V'' 

,dr  pl1ot)gI'flhI. 

	

0 	 1 8MMO ole 1ihot,ogltLpti ptrlet.Iy ; 	 • 	 0 

( 	
Uq ,iII I 	,cs of R(0rtLnPt' çuinIIl IOIIIV 

now met wlt.iIifl iho dc.iitmmt ( not 	1u 

two 

I' 	

0 	 In I 104 ii °Y illO t 	( 	 1 Ji ti 10 ii t t 1 llJ" - 

t1j 	
. 	.. 	

tALt.101 L 01 Jet ii ii flitt COflt()' in3 ) 

	

(vv) 	iu r\ tut tilt 	ulictI to I 	 I. 1f mill 

1 0111101 pII 	Iiidi°, lb 	<.niu iic1 	 LtOli 

-. 	

of I riangiC of error anil the fixing of 

;,itit4 	oft 	IlL 	11(01 	p1 tIll i1,iLi 	V hit 

I I OdUCO it COlIlI)IILUI RUt V(.V 	
( (ktiti I 

and onl(iUt from 'c'r1u'3b phetn.' 

aL tho rate of 4r,—iO equal') Li.,I'; per 

iiitiiith doponding on 11e type ol 

l.tlI OIL t,Iie 0n0uin'h soate. The 

	

•-: 	,._ wilt vary imt jIWOIRO propnrtmnll 	
0 	3 

with the equa' of the nCa Osquaro (ox 
pressed in jnchc9 to the 1niio  ) of 

SUVY 

TESTS 
k 

• 	. 	. 	, 	. 	1 	(it ,  

'I 	 of 	phutogrUPh 	( 	tticat' 	obit 

t1UCS, 	o(lnlIoL 	aitci 	
., 	'F 	. 

ILOCI 	mnuti )...—tcig' I nc'r 	with 

QQM -* 	 Cc,thnUCd) 

- 

0 	0 	 ................ 	
'' 	ii,: 

•0 	
• 	.. 	

0 	• 	• 	', 

0 	 • 	0 	 • 	• 	- 
vo 0 	

( 	' 

0 	• 	,':$ 	- 

	

0 	

0 	• 

	

0, 	
•. 
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4 ' to Cioui A 
—I0POGRA1'rnCAL 1S1ADL1SZMLT, Dr usio ,c II 

tacic Clariqiflutioii 	Qtialifl 	Lions and/or tcsts - - 

1 Ai Sun cy Grade H. 	 cqrr ing 	out) operetion 	in .the 
i . 	Drftrmczn manner laid donn 

( 	) In cases where a particular trade 
man has no opportunit 	to gatn 
training or experience in a parti 
cular process of Pecohdary import 
anco (such as trip)' strip photo 
grephy ) it should be left to the 
0 C Unit to decide 	hether he i 

I  sufficiently 	able to qualify if he 
crc 	n 	tIn' 	(pport unity.. In 

• 	 • 2 
	

111111 	enup lie r• 	11(1 	l 	jtd. 
• A 

(vi) 	I In 	(PlfllIfh 81 irulS ( end wu ) are 
• based 	on 	rnothod3 	at 	present. 

gonerall, emplo ved an the Dcpai 
moat 	\ hc'n 	other methods 	are 
u4cd 	in 	tho 	futurc, 	i altcrz 	ri C qual   thcation 	(and 	teQ' 	) 	1ll 
have 	to 	be 	added 	In units at 
prceut ushig. 	the 	plot.thd 	tern. 

• 	- plate 	method 	of 	Iffl))iflJitiut&, 

1' 
 

thatr method should be 
for 	the 	graphical 	one 	contained 

i 1

heroin 

(ii) Spvic'icil lVom n%ja riling Tests. 
The t.cstt demand a high standard of 
iieittnes and accuracy and the correct 

0 use 	of symbols and 	colours 	as laid 
I 	* down departmcrltall) 

4 

/ 

0 •  

0 •  

• 

I' 	'k 

.. 	• 	 L. 
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•f) 	 'ctp — 	 t  

: 	'-- 	 .. 	 , 	•; 	', 	
: 

, 	. 	. 	. 	' -... 	: 	
0 	 , 	 . 	: 	j.., 	 • 

	

- 	
: 	

4 

t 	. thtorn A—oIooRArnIcAr. E8TA11l4SflMEl1', )1\ts1p Ii '..' '. - 	;:: 	••' . 

t 	 . 	
.; 	 .... 	:•- 	 • 

	

. 	 I. 	 • 	 '..-y 

r 	• 	• 	 . 	. 	 . 
 ' 	'ri•n.d O3 	,Ck;Iflcii tini 	()t al Ii t, •u n tu.i /fr 	I 	 ,. 	 . 

	

-- 	
— — -- -- 	 I  

2 	 , 	A. 	 t 

2 Plaic frthlcr Grade I\ 	/ ) Should be abk, on first classification 	.. 	 ' 

t after th 	fl e inittal pCO(l as a trainee to  
plane tAlb 1 O with accuracy 'aitli an 	 ' 
out turn of from 12 to 30 bquare xniles  
a fltt)flth Oil thO 1 ncIi scale, according , 
to nature of country, 	I 	 , 	• 	 i 

His dran ing in the field colour sand 	-i 
height traces should be sulficienth 

/ 	netit and cknr to be fit for fair mopping 
/( ui) Sheuld be able to keep his accounts 

	

- 	 / 	and journals correctly. 	- 	- 

J( v) Should show promise of being a useful 	-, 

LI 	 0 	 drafsrnan in recess and have a fair 

	

/ knowledge of English. 	 - 	.. 
") Should be capable of interpreting air  

- 	 photographs sifficieztly well to b - 
- 	 . 	able to carry out roseef ion and identi 	- 

Grade III 	fiesit-ion of position in open country. 	- - 	- 

	

• 	 ( 
Old Crade TV ) / i.) SI -inuld be an accurate, neat - and 	- 	- - - -•. 

.1 	fhproughl reliable pinne4ibler both 
LLS 	

- 	- 
- 	 - 	I I I 	and j)lftLfl4 atid li alan capable  

	

- . 	 of on oin tnrn of uinn 20 to 40 square - 	 - - 
- 	 - - 	miles a month 	the 1-inch scale 

, 	Ac'co"ding to nature ofcount- 111 .  
,j ):5 	a 5ufFicic ti 

 

	

; r r _YPer 0 )c ept at regular em- 	- 
- 	 on a fair sheet in recess. 	 - 

	

• 	- Grade III 0(•j ) Should produce, for appointment to - 
Old Grade IN ).: 	- this giade, not only accurate,  

	

- 	- 	- 	and absolutely reliable work in all •• 	- 

	

- 	 - . 	 claises of country but do so with a •. 	-• 

	

- - 	- 	- 	- . speed well above the average as it is 	- 

	

spee(i consistent with accuracy - that 	 * 

	

charaerises a good and experienced .-.' 	. - - - - 	• I 
phi c tabler uxpable of independent 

/)ork  

' 	cic'i 	
0 d 	

=ametre 

	

0 	 •,. - - and a pantograph.  
(irade IT ' ( i ) ShouM be capable of producing 1 

thoraglily. r' liable l'lano table Survey 
in nil typos of terrain on various 

	

/ 	 scales ivth good speed and accuracy 

	

. 	 ( 71  ) Should he good at drawmg or typing . 

	

iu ) should be able to impart trainmg to 	 .t. 
trainee in Plane tabling Photo veriul j 
cation and fair thawing 

- (it! JShould be capable of holding charge of a 
PJi 	 " 	small Plitne tabling Camp in the field 

and a smith Drawing Section in eees 

( ConInued  

- 

- 

- 

'-- 	--: 
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EsrABL1S.1LIET, 1)IVISION .11 
6t. 4 

]rades 	CAassiflcatiou 	Qualiflctions and/or tcstc 

2 	Plane tabli', GaAnr 11 / 

v ) 	 heu1d have 4orough know dgeoi 
J not rUclionR 	to 	Pnc.t4tbIer 	and 
'J'.}l .13. Clmptcr V and a rudimentary 

• 	 knowledge of T.H.B. Chapter VI.. 	. 

(vi 	Should be capable of 
( a  ) prcparation. 

of Guido5 for fair (Irawifig, (b ) 	 acen- 
iatcly moquicing of the . ;Printh or,1'Tf. : 

Section 
nil 

) Should be able to (a ).oxt.ract. Spherical j 
and Grid data from •Lhls and 	ca 
out. 	projections 	of 	Topo 	Shect6,. 
(b ) extract aas from tnbes. 	. 

• 	 . .• . 	 .• 	 •• 	• 

• 
• . 	 . 

• . 	 • 	 . 	 • 

• 

"r' \ 
. 

• . 	 / 

• 	 . 

/ 	
f•e 

• 

'. 	 •••• 	 . 	.. 
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A.—toi OBAPII1CAL LSTABUSRNT, D 	isio 	II 	.., 	 ., 

t/ 
joilt'4 	Claqciftc't ion Quelificatioru aitd/or thata 	 • 

(,uAuE 	1\ 	i'O IT 

3. ))ra[isman 	'- (Jrode IV. ( i  ) Must be copriblo of accurate, and reli. • 
able work of a simple nature, includ.'. 	, 
uu., 	t, putt. 	oii 	it fiir 	ahui,' 	iiiid 	nnist • 
be ri L to 1)0 einplçyod on 	produetivo. 	: 
work. •. 	 -- 

it 	of ) Should have k owladge of dicnting 
),. 	- 	 '- I • 

hi 	Slimild 	know the uc 	of proj;onwnet 	,. 4 

it ) Shoi'il ha e luiowledge of, plotting of 	' 
jOiitfl 	'' 

'I. 

( v  ) 	louhd know 	the 	u3c of Panwyroph  
'iiid 	P1IIII tinetcr 

i 
) 

aS/ iou/d be a capable liond;nui.ter 

' 	 Grale lii. 	"-ihouid, 4k,i'iw 	t/w 	nec 	of 	grid 	iable.q. ' 	a' 
( Old GrodLIt\ ) jirOt 	(fll'l 	44HC 	d, oijuurj 	of 	/rid 

origii 

• 	: ii) Slnuhd lc very. good at 	all cla.es 	of 
u 	fair 	sheet, 	iiicl'idjii .-, 

-4-, - . , - 	 .• 	 'a 	-. 
/t'ii'/ 	ls',i, 	/n(,i/'Irah/r 	of 1 )rajeoiop, . ann 	 -. - 

-, , 	jilal/inq of to pa. eli ce.I.. 	 -. • 	-, 
• ) 	

•'/,iiii(iI 	/IlSai 	(I 	li/a lIIl'liffJYl/ 	/.'ial'//qi: of  
a 'a' 	iejnoductu 	itiIid 

(i 	
) 	

'1lflhIfrl 	/jiiii' 	(I 	fair 	 1./it'! 
pliiciicc 	of 	Ijjj)mIiI/. 	- 	 ' '-' -. 	- • 	- 	 - 

, : 
,(i' ) Euc' 	htn.r'y 	knowlerigo 	of 'campilatin 	' . 	- 

. 
- 	, j 	- .• 

Grade Iii. 
. 

.4 	) Should be well above the average in 	•- ' ' 	'• 	- 
' - 

- 	
( OldOrade III ) 	accuracy, speed tind intelligene. -- 

S/wish) he able to (wnpie!e a gi ccl at iyinul t 
uitho /1 8tI,C? i4iQfl 

• 	.-. 	 - ç,4) Should have c thorough know)edge or  
topo 	compilation 	and 	a should 	be 

• capawe 01 prcitminary exarnulauon I • j 	 -' - 
of topo sheet 

Should hau' a waiLing knowledge of 
çlwpter VI—Topo HandbooL 

-. 	.- 	•..• 	- 	v) Should have a general. know1edge-.of;. 	........- 
/ reproduction rnethods..- •. 	 - -- -. 	'1 -. . - 	.., 	

.. 	
_'i) 8hould be a goat.! /.yper... 	,.. 	. 	.• •• -. .• 

Note —Items in italics i are for actual 
practical test-s 	 4 

	

Continued.) 	. . 
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GROUP A.TOIOGRAPfflCAL EsrAnLIsuxT, DIVISION 

• Qualifications and/or tests 	. 

•J. Diaf,ni. 	Grade Hr. 	(vii) Shoul1 be able to extratiigures from 
Old Grade I\) 	Projection 	tables and 	out th' 4 1 

/ prdjcct,ioii df 	ans small scale map on 
• 	 any 	projection 	(Lambert, 	onical; • •. 	

OrtJuumcirpliic, 	.Merst.ors. 	and.; Int.cr. 
national 

) unaided. 	 '• 

(urn) A working knoledgo 	of. coIn;)tlatIou 
/ and mapping 	orders far geograp}iical 

• 	
maps. 

	
T.H.B. Chap. XI 

' 	 * 

• 	 •T.radc If. 	/) should be capable 	of thorough exam..4 
ination 	of 	all 	Topographical. maps. 

)'ii 
) Shauhi havo a thorough knowledge of 

• 	 T.H.B. Chapter Vi and Chapter XI. 

• 	 (i) 	l Inn itt ho &le to undcit and, interpret 
and explain professional orders. 

Should be capable of t.raining T.Ts.T. 
-: • 	 13' (Draftsman 

).. 

should be capable 	taldtg of 	action on 
• 

( a 
 ) ] 

	cpriiit4, 	
( b  ) 	 ( c) 

<' 	nJ Iilatioii of Top'gi&iph4caI and Coo. 
• 	

graphical maps. 

vi 	Should 	be able to deal with routine 
• S 	 cuircsj,ondcnce, 	compile 	the varioiw 

Fuir Drawing Technical 	roturrg 	and 
write 	History 	sheets and 	Publication 
instructions. 	

•. 	
: 

(vu) Should be able to assist in Buperviäton 
• .5 	 .1 	 '• 	

• 	 •• 
€4 

• 	 . 
•.•• 	 • 

4 ,.. 	. 	 t•. • 

- 	 1 
• 	 . 	 ••••• 	.•• 	 •• 	

i 	••• 

;:... .: 
\. 	• 

• 	5. 	 . 	 .4 	',•• 

4 

.• Je .1 
41 ' 

.4 

4, 

• 	 • 	 • 	 • 

"4 
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GRoUP A —Topoc RAPIUCAIi ESTABI TS}IMENT, Dxvisioicll 

Trades Classificatloir 	Qlificntiozis and/or t,esls 

CuArij-s IN TO II 

4 Draft rnan 	Grade I\ 	(i) Should be able to carry out good pro 
Type 'B ductie hill shading 	on primary scale 

ropo 	lwcts 
(ii) Should have. knowledge  of drawing of 

ecala ( diagpnol  ) 

iii ) Should know the use of prnportzonat 
c.OflZpat8 

(it ) Should hnc good knoss ledge of con- 
tuuN and 	be able to draw 8lmple bill 

• feattir&5 in profile. 

(i ) Should have a knowlcdc of the nonnal * 
R?/flib(il-P IIRP.d Ofl lopO. fl7a7). 

( t' 	) Slioull 	know 	Ilin 	irne 	of 	Panlot/rapli 
on'! P/uniinckr. 

Grade 111. 	(1) Slwnl! be able to 	carry 	out 	productive 

( Old Grde J\ ) 	hilt Aading worh 	on 	compiled 	inch 
lope, slccl. 

in ) S'lwntd 	hair 	a 	thotough Anoul.edqe of 
ronl-oure and 	he yble to 	draw 	profiles 
an(1 	crOss 	RCC.11778 	of 	difficult 	hifl 	. 

fcaluree. 

in ) Should have a i udnnientarij l.nouledge of 
rcplo(Jictnon inethod3 

in ) Should have rudimentary 	knoledge 
of fair mapping procedure. 
Should 	have 	knowted.çje 	of 	projection 
and pioti in ç7  of tOpO.81ICCI8. 

Should be able to carry out productive 
liiil shading on Geographical maps 

Grade III 	(i ) Should be well above the 	average 	in 
(Old Grad' ITT ) 	necilracy, speed and intelligence 

• 	 ( ii  ) Should he able to draw and 	ramine all 
ltIpc4l 	of 	hilt 	alnade 	orijfino!e wit/lout 0 

- 	. 	 &perti.oio. 

• 	 (iii) Should be ablo to 	instruct 	trainees 
• and supee a small section. 

(iv) Should have a general 	irnowledge 	of 
0 	 reproduction methods. 	. 

Grade II. 	I 	Trade test as per Draftsman Type W. 

Note —Items 	in 	italics are 	for actual 
practical tests. 	•'•-• 	. 

— 
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4. ... 

Cioti 	—Toi OCIRAPII1CAL ESJ'A1I1SILMTh1, DivisioN It , 

(..r . 	. 

rrks 	(,lasctlicatiori 	Quahlic ttions anJ/or tests,. 

vi 

• 	 Crade H. 	A. 	Should be able to thko charg 
small BCCtn àf Cornpute&flielU1 

(A B&C) 	Unit/PhotoUnit 	 4 1 

(I.), E. & F ) 	 B. 	Should be able .t 
super 	cion 	 ica the grnphl adjisfma 
of tpo 	1riangulaton andthe,adjist. 	j 
moat of traverse an 	levelling oirouiief d 
grnphcal adjustment of aerial tragulaj 

. 	
:• . . 	 . 	 tion for planimotric and heightntbiI 

(mountainous termam) 

C. 	Should be able to undertake 
tj  

rca ding of all professional puh)iationit 
. 	

. 	 . 	 and forms, or 	should be able 	toplar 
• 	. ., 	 . 	 . 	 aerial triangulation blocks and hnalyse 

the error distribution. 
.: 

Or 

U. 	Should be obic to work independently j 
with a 	standard . accuracy, speed,on 
irnplc 	geodetic 	triaiigulationfgcodetk 

Ic rIl ng/basc measurement. 	or 	call bta.-. 
• 	. 	. : 	 ti'a/tidal/rnagnctic/gravity/s(ro.forrns. I 

• 	 .• .., . 	 . 	

..•... 

Should have knowledge of the gcz1cr& 
working 	of 	geodetic : t.heodolites/geo.. 
detic levels/base and calibration equip: 

. 	 ment/tidal instruments/magnetic- instru' 
ments/ametrs/geodotic - ast.ro. - ins. 

• 	 . 	. . . 	

. 	 truments and the observational . proco. 
dures. 	- 	 ........ 	

..''. 	I 

should be able to tmdertake the proof' 
reading of all professional publicationE ' 

and forrn 

. 	. 	. 	
. 

• 	. 	-: 	 . ••• 	.. 

S. 	 • 	• 	• 	• 	. 
.•_I• 	

. 

• 	,•--, 	 • 	.•. 	 S . 	 •• 	 - 
. 	 . 	 • 	 . 	 . 	. 	. 	.• 	. ...... 

•• 	., 	 . 	 . 	. 	 -. 	
• 	•.S.•• t 

• 	 S 

I 
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JI 
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L.:: 	

Gir A —.loj OO1AI JtIC 	i: ESFABI 1suMrT, Di 	isioi. IJ 

1. - 	 • ,.Trden 	' 	C1as.'ifieaton • 	:: 	QualiIicntion8 and/or,  tcsth 	• • 	 - 
: 

. 	. 	I --- .--. 	 ,------- 	 : • • . 
. 	. 	. 	 . (';JLM)J4 	TV 	•j{) 	31 	 : • 	• 	• 

•7 Tipo 	CrIo IV 	A. 	( 	) Shri1d 	laiow 	lopc 	(rIL\crPnrg 	u8ng , 
i1&ntian 	2 Curticrthain' 

ii ) \\Ti )t 1)0 rqnircd to pass prnctictl test, 	. 	• .' • . 

• . 	for speed and occurney as foUowc :— 	 • • 	. 	... .;. •.; 	 ,. 	 • 	S  
S 

• 'o!e 	_Cfl(1l(]fttoq %\ iii bo ( 	) 	Comparison 	afd 	CC)rr( CtLOfl 	o 
r'quired to quahf3 lengths of 100 ft and 60 ft 	chains 
in either A, B anti ( b  ) 	Double chatniug 'cith 116 ft 	and 

2 	g 	C or 1) F and F. 00 ft 	chninq 	Computttion an.1 	- t  
I (olnpcnRon of dirtiinec 

e ) Running a traerso hne about 1 
He 	in 	8 hours 	completing 	at 

len.'t 6 atnt ions I 

d ) Obscr ation of sun azimuth 
/ ( c  ) 1. se of cubtense bor and computa 

S  
tion of distonce. 	

. S 

"Set.up" of angles of at least 	6 	. S 
I ra orse stations.  

S  . 	
( g  ) 	Ident-ificahon 	and 	pricking 	of S 

points on air photographs 
B. 	(i.) Should be able to work on 	traverse 

forms. 	 .• 5 	5 	 S 
(ii) 8 1 10111(l know how to use log tables. 

 

(.il ) 	linuld know the Tflo of I rrkvers 
)j S S . 	

Shoukl he able to carrs' out roctritwu- S 	 S 
' 	-:- 	 . •. 	ltion, 	 -' 	... 

Or 

5 (15) Should be able to 	cnriy 	out tertiary 
tiling 

S  ( i  ) Will be required 	to pass practical test S 	S 
S for Accuracy in the following:— 	S S 	 -• 

S  Accurately running a line between 	.- ... 	 S  
two Bench marks 	from 	3 	to 	5 

S 	55 	S 	S  mileq apart 	Error not to 	exceed 

	

S 	S 5 
1 1M ft. when M is the distance in  

S  
S miles. 	 S 

(ui ) Identification and 	pricking 	of points 
on air ,hotographs 

() Should be able to 	work 	on levelling 
forms 

(ii) Should know the use of log tables 

F 	Should be able to carry out roctangn. 4 
lation 	 • 

Note -S--In addition to the qualifications men- 
tioned above Grade V of this trade 
is also provided for iobs  such as Ro ,. 
cordcrs Lido Vv atohes and any ' 
that might be necessary in future 	" 4 
specialized surs'o' and 	eodetic 

- . 
	 onhnue#) . 

S  -S 	 S 	* 	
•5 	•. S' - 

1* 

na6. 

/ 
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Y . Onour A.—i oroonArrncAIi ESTABW8iIMET 1  fl-ViSION IL 

ti 

-u, _ 'J,ri,uIu 	,UIa5IlCtLt3OU 	 uuuiIiwiun an 

• 	__.________;_.._.___ 	----.-.-.-----.-..*-- 
/ 	. 	o,,.. 	': 	•. 

.. Topo. 	'C4ade 1if.,A / (i Should knv topo. traverse by,'using7 
2 Auxii'i-iry. either crinolineor ordinary chainB..ç 

Should have .a.thorough .knthvledge'àf 
how to. lay-out and conneëttravem 6 

/ 	lines. ': 	 •':: 

/ (iii) Shu1cl be a reliable and rapid, traverscr 
(iv) Should be able. to•do 'the 	up4ot\hh 

tra erse line ? 	V 
,-1 Will bercquiroct to'.pa3s practical test 

for 8poed. and accuracy as follows :- 

: Comparison; and 'correction '-o1 
length of .100-foot- and .66.foât 
chains. 	-. 	 •" 

(b) Double chaining with 100-foot anc1 
66-foot chains. Computation on4l  
comparison 	of 	distances 
measured with 1)0th chains. 

c ) Running a traverse line of not. 
than 8 st.at.ioiis in 8 hours. 

. 	(d) 	Ubscrvatrnns 01 sunazimuth. 

e 	Use of subtcne bar nnd comptd.nj 

( : 	 , 	 r dte. 	 ;. 

• 	, 	
. 	 (f) 	Sot up of angles or nt last 8lra 

vCr80 Stt10115. S  

0  

0, 	- 	•• 	•, 	 . 	.  B. 	N) Should' he ablc'.to' carry out 	tert•ia4 
"• levelling and its computMion. 

ii) Should give a fair out-turn of iwcuratr 
• 	0 	 levelling regularly. 

1. 
. Should know how to use the horizort 1  I 

circle on a tertiary level. -. 	 - 	- 
Will be required to pnssractical tests 
for speed and accuracy in the follo/ 
ing:— 	. 	00• 

Accurately running a line bctwciex 
two Bench.marks at least 3 to 
miles apart. 	'Error not to exceac 

1IM 	
ft 	horo M is the 

inmiles. ,  

C. 	Ji) Should be able to use logarithmic ai 
other tables independently. 

-' 	.. 	,, 	. 	, 	. 	•• •.: 	
._( ii) Should be able 	o work on 	Grid .Tts 

/ 	orso and Les clling Forms 
1) 	J 	Should be able to carry out metan 

'1 • 	- 	' 	' 	• ' . 	,., 	.'.+ 	 l. 	) Should 	be 	able 	to' IdonUfy 	and 6 prit • 	. 	' 
Jpoints on.air photographw while doin 

ij. -. 	' 	• 	 '': 	" 	'' 	' 	 practical tests for A and B. 
••0'•' 	- 

• : 	' 	" 	 . 	' 	. 	 '- 

.0 

! /1 
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—;. . V;n1 tJ 	
.,j 

fe 

	

4/i 	 S 	 ;z4rrjj\ 	1 

Uitou' A —Toioaii nia Li 	i, D\ aio  

- — 	 --- 

4 

L nuJiR 	CIiuni(ien on 	 Quflliul( at,i,IJ3 nialjor tct 
. 	 . 	. 	.. 	 . . 	. 	. 	...- 	 , 

: 	 Grade III. A. 	( fl. Should bcctblo to breakdown triangu. 	 : • 	• 
: 	• 	• •, Auxi1içiry ( Old Grade III) 	• lat.on for the stort of a traverse systcm..v.. .. : 

	. 	 • • 

lioild be an igxurato id fast triicrcr 	;& • 	' '' 

; 	( ?R  ) Should be ablo to carey out coinputa 	 r fr - 

Ie  itons connected wit,h ttàeisc 	' 	' 	, 

 it)) 	
.. 

1!s 	1 act(Cal 

T ¼ 	 ( (1;  ) Compkte tra%ci' coInputatIon3 	. 

' f s 	• 	' 	 ( 1)  ) Pun a traerc line of at 1 a.t iO 
'k 	 stations in S hours 	 ' 

( C  ) Sun a7lmuth obscrotionR and 
COmJ)Ut4tt1OI1S 	 t 4 

, 	, 	 ( d  ) Obei wation, of polaris azimuth 
., 	 and ils C()mpUtOt iOI 

(' ) I(lelll tfx Ot loll and 	pI ci ii * 	Of 
. 	. . 	 . 	. 	j)ojnts on u ii .  1)Iiotogn)plTh. 	• 	. : • 	. 	• 	;_ 	S  

	

. . 	 :: 	. 	:13, 	• ( i  ) Should bo it I)l( to (I() toil iiu 	lovelling 	• 	:• 	• 	• 	 . . 

..:• 	, 	 . 	. 

 

	

with all accurocy and 8I)CC(.l above 	•. 	. 	.' . 	4 
average and also dohle thrtiary. . • 	: • • '• •. 	•: • 

•_.(( H ) Si oiikl kiio 

 

the 	 ncplts of taeI 
I 	 , 	n-iOti V and hciw w measuic distances 	 ; 

by tAu' inetliol 

I 	 ( i 1 t ) ' Tuqt be rhl' t a l(Jollt 	and prick 
points Oil all I -Aiotogrtiphs.  

k 	 ( t,  ) \\ ill  be rt..quucd to pass pincflcal tests  
for 'ptd and accuracy in the folloc- 

•_ 	 ing—  

	

Pern\ tt of collimation erroi u.sng 	 i 

	

. . 	 : .:: 	• . 	•: 	. 	•. 	1 tho " two staff " method. . 	• • 	.; 	..ç , 	:1 

; 	4 	 i 	( b  ) , %cciiia1"l, iunrung ftl11)C of Ivds  
1 	Er$1) 	) 	 $__ iiing tr1tstr flC ilii&g ( 	 .. 	j 

0(91 t\ 4) liench rna"h not less IT 
V I 	 JJ 	 thtm 3 milc'q apat t 	ihr not to 	(34 	

$ 
02 ft. per rrute  

Det.einâbion of distaidc b) (  
tachmeti 

 

4 	 ((I) Complete 1ovolJu 	cumputatioiw 	'_' l 4 
	't, 

4 	 C 	(i ) Should bc abl to ork computations' L 

	

9 	 , 	on all tracrce.an.d 9  tertior l"\.cli1ng 	 , :)ii;.t 44 	44 

	

I 	 forxns 	 14 

	

Should be able to 'compute. om'.topo. 	 .., 
triangulation forms both in spherical  

1 	 an,dgridteruis 
, 	1 

4 	 D 	Should be able to identif and prick t 
VAtji 'I 	,. 	 points on air photographs 'while doing" , 

practical tests for A and B.  

	

...... 	 . 	41.It'•. 'C'./t - i 4 	'3 

	

9 	
4 	

4 	9 	

4 

	

I 	' 
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• 	Giôui A.—TorooItArJUuL 	STAThUSRMET, Biisio 	II • 	- 

S 

Triidcs 	ClacsiIhition 	' Qualifications and/or tct8 

:•, 
________________ _______ -- ,, 

9. 7 Too 	Crnrh II 	/A Should 1)0 able to break do.n triangula 
Auxiliary. (A, B &. C) tion for the start of a travoe 

and carry out its computations 

• 	 •: 
(D&L) 	/ 

I B. Should be able to use punter Short 
• 	•, Bro and cuy out base extension nd 

its computations 
• .. . 	

:- •. 

C. Should have a thorough knowledge 0141 

nil the principles 	and procedures 	for 
topo 	tro ersuig and tertiary lo cUing 

Ti. ( a) 	Should be able to rcooiuoit.re aiicl 
ioloct 	uithble 	sites 	ir 	geodctii 

• baicq and for geodutie tnamulL%- i 

tkut!trilntertttion ; 	or 	should 	be 
able 	to 	carry 	out 	secondary 
levelling; ci should be ohio to carry 

. 
outgr wiit.y/mOgiiCtiClasl ro/t idol 
obseivntioii.s. ( wit-li 	graviiTieterS! 
inngtieiicjasti'o/ii -islrUrnents 	With 

L it tiiIo•trig nr 	tjde-$itshTR 
i'e t.t vi"ly 	as 	iiütii'riqt u, r 

or 

• b ) 	hri,il,I 1)11 nhl 	to ))kiii a hlok 
of 4. iit.rip 4 of eight pliOtflii Odi 

• 	f,r ilcrio I triangu union for piim i - 
• 	 metric and alt,irnetric adjustments 

on I. T. C.-Jeric Anelogue Corn-
purtcr or by gra))laJCal nit;hnih\ 

Only chooiiig of blocks points', 
])S prints, ground control points 
necessary for diagram of tire 
block will be required ). •. 

- • 	• 	 . 	 E. Should be able to carry out the com-J 

: 	 • 	 • 	 liut.ations of the work 	one under, 

• . 	• 	,. 	. 	 D(a)ahovc. • 	. 	• • 	. 	
• 1- 

or 	 -- 	. 

• Should hc able to carry out withcutj 
supervision, planimetrie and altixnetri 

• 	. •• 	:• 	 ••• -• 	. adjustments of an aerially triangulat 
strlpb3. graphical method 

• 	- 	 - 	 • 	 • 	 : 	.' 	':4 

1• 

1 

N-1 



VXZ3t, SCALZS OU 
THE BzIs Op Aws 

. 550u'i750 

Pis 425'7OO 
R•:;• 330.1.560 

0 IC 1  
CALE 

. 425.7o 
R3, 330t.560 

260..43Q 

V11 

/ 
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Annexuro4 
No. 

0? brNAcE 
(i) pdrvTent of 	 .. 	

, Ow Del)j the 1 th ltrch '84 

l ow  Rsvision of Pay Scale of Dr&ftsmen fl•fl and I in. all) 
Covo.tnnt of ndja °ffice on 

the basj of the Awarc3 of Bøa of Arbitratio n  

The 

in 
the case of Centr P'bljc Works 

IePQrtInent. 
Un(larsjged is direct to etate that a 

• oorjs 	
of the National COijl 

(Jojxt Conaulttje X4chin) wa act up to 
Cofljder to 1the tqnes of the •tff SiC that following eviGed c;i1 	of p ello,j to the raht 	Crde I. IX PUbliC 1óc Depa rtm 	 nd Z

on tha, baej:jX 
,orki 	i 

of the Award of Boa of Arbj'trtjon may to oxt 	th Drughtn Qxada ZX •  ovrnmjnt QfIfldjQff,ces 

lrauhtan Grade i 

Crad I 
Zaughtan Grade iii 

26 	The Prcujdent  scal of pra 	
iv now 1°eto decj& that, the y of 	

rade lii. XI an6 I in DePartment of the Coverp 	
of India, Othc than th • Centr 	bljC) 	

part, may be ,rovj 	e 
th 

provjdc d th ir rocuj 

Cent r a 
Dubjc 	

Jrtmerh 	'ho 	abgvp 
iT rin0 wifl COnti 	in the preeyja(,d 	 The 

of this rcvij0 of p of 	Should b gi 
 th 

,.. flOttonafly with off 	from 	 end benef it being 	
f 

3.  
Hindi version will fol1, 

Sr3/..1 1°gible DE2pUty Lecretary to th o 	 e "OVt. 0 Ircj ¶L\ 

	

	

: 	 • •. 4fl
opr,nt, of bo CO'yt. oi tOfldt d liit With 	 3a  

jS 



ANNEXUP5 

No, 13(1)-IC/91 
Govaje 	

' 
Di 

( New Delhi the 1 	Oct.1994 

S ubject g Ieij0 
of pay a calea of (Drautitemen Grade 2,11 and III in all Government 'bf Indj 0ffices on the ba8j5 of the Award of Board. of Arbitration in the 3cae of Central Vublic work s  

The undersignea is dire 	to refer to this 

	

POV

P(59)E,ZXV82 dated 	on the ubjcct 
mentjonpd above and tosay that a Commjtç, of the (czi) w of': . thG Staff side that the fo1 10win9 acle of pay alloyed to 

th 	
I. II and XXX %orking in cw on the baet, of the A',ard of ord of )rbitr 'on may beextefld toDrauahtsmen Grade i, ii, & 

Origina' 	Revjad scale on the l(r) 	hj 	fth Aad 
Draughtsmen 0rride I 	425..7oo 	55Qu.7o 

	

ugit 	Grade 11 	330560 	42570 Draugh en'Gre 
	260.430 	330560 . 2. 	Th0 re$jdent lflo pleas to decide that  the  

Gi6l
I,, I; 

aind XrX in Ofice$/Dperontg of 
Draughtsma n  
the Govrrflt of tndiz othez tFa 	 may al6o be Placed in escaj of PaYmentiOnedCVej 

11injrnuji Period of 
th front 	post c 

service for Placement 	7 yer rryiq zcajc of &, 975. 2540 to 	1 2 0C2040 (pre 	 scale . 260..430 to.33O56o 
• 	 . 

&injmum period of service or placement rorn 	 . the ps carrying scale of Ps. 12OO. • 	
2040 to i. l40Q23Q prerevjgd 
560 to . 425..700) 

' Mnimuni period of service for Plcmt from the post carrying scale o i •  14OO.. 2O to R, 1600.2660 (Pro.,ivjed i. 425.,  

	

J\j 	to Fzo 5S0.75Q) 

. 	 . 	..- 	

• 



#3) 
5 -7 	

Annexire4 (Coritd,) 

Once the Draughtmen are place,intheregjar 
sczle3, further prornotio would be made against available 
VaCancies in higher grade and In 	 the  
normal eligibility criteria laid dowi n the recruitment 
rules. 

en fit ofth.t8..revjèjon of ac1e0pay.scale 
be qiv"n,,x th etf  ectErorn13.5. notionallyan&actua11y 

Sd/p ;M SUNDER 
Under Seetary to the 'ovornrnent of India 

To 
All 4initrjes/ i?epartmenta of the Oove-nsTent of 

Xndia (1j Per Standard list with usual nuiubr of spare 
copies4,) - 



67 	
0 

CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 52 of 1996. 

Date of Order 	This the 17th July 1997. 

IO1 E 	MF 	JUiICE F) N 	 1~1 ) 	VICECH6I RMN.L 

j:.': 

.i. 	.1 U ls..ii asn 	IrIIh? & 

631 Lhe 76 ,.pp..L i.c:ui s 	I : 	 LtFc1QjS 	 J 	tririr th 
of Indi&, North E8i c::Iro1;.. 	hfl on uder 

F iitry ' 	 oonoe & 	 ()o\ornmerit; 	Irid 	F4o 

Applicants 

	

c:)I 	F'ir 	VI.. 	 1r 	Fl 

Vel $US - 

.1.. 	:t- 	SOC flOtOry 

,ii.ni.oti- ' 	•'cr'-  & 	OFI1tO1)q 

H o w to 1. h :1. 

2. 	i IIO  

Ui"'/O/ jf 

1oc k L:. N rhibork,[o Lo;oco 

. 	 IhO L.'lfleoLc:r. 

	

&Dt 	J 

F.rt;h 	 ic:1C 

I I! on q 

.. 



NGLYJME. MEMBER (A). 

•Ui: 	/(, [:f 	 i: 

Lhc L)i 	 3urve:y of 	krdL, North EEtern L1 rc:i• 

Shillong. They 	h::;,.o 	been 	pormXtt:.d vi.d 	our or drr do Led 

9.a, 96 	to • ::'ln 	this 	Single 	a::p '::e;::.Lon.. 

ijjq 	3.i1 	i.:.Ir;: 	 f: 	:)t 

:• 	 2200. 	In this application they claim that they ars 

eiit.LI.:K; 	to 	't: Jre,i  

I l 	 ?I) 	L 	r 	J 	I L 	( 	t 	k  

:ri.i 	f:r 	 of 	:3,ri1..i 	 i:.r 	in 

ot 	No 	5(13)'E.III/87 dated 1191937 or 	O.M. 13(i 

.iC/91 	dL:: i19.10.1994. 	In 	the 	SL!iV(/ 	eL 	flidi.:t 	i::h 	r ::• 	are  

:i fYur -enl: grades of 	Lrefio:m::n . 	nemely, 	01 	Tc1:c 	' riiriee Typei  

: 	L).ii 	 \/, 	 (:•) 

Craftsman 	GraW 	tt an d 	Draftsman 	Grade Y. 	In 	this 

opp 	c:at:ri 	we! 	ant 	(:Qr]c5rfle: i 	i.u.d:h 	Prafioriri  

2nd C:c:rntra.t 	Pu., 	C:ommeion 	the 	:voi. e of pay 	ci 	L)ra t;amoii 
70 

JJ 	 If 	J fl ji 	J 	 70- 	LU 	 rd 

Comnission  

oIoodd 	L:iin 	ii 	thu 	sr.3ie 	of 	pa' 	of 	to. 	O--b(4'. 	ioiuvi•:.r, — 

on 	the bovernffleritol 	india 	tv U.N.. 

.t.9...//LOrI:iifledUr3de(I 	,O:J 	t 	::.ic. 	Lii 	..fporot:i::d: 	ind 

p toccid 	them 

	

in 	the silo 	p/ (Yf R$ 	3(}--4t:() and R.s, 	4 

respectively. As a result of the 4th Pay Commission, 

he scc.i e of pay of Draftsman crodu .t.t in the TARnwj of 

Jni.Jio 	L:ecjrre Re. 	05:02_700 	The scale of p' of Senior 

Pro Itsirian 	In Ordinance Pectoy was also Re. 2O52SO on the 

basis of 	the 2nd Pay 	Commission. 	fri 	the .;ird P;.,  

-f:t - . 	:(i. 	of 	O/ 	of 	L'rOttSfflofl 	oie.. 	placed 	at 	i 	.au - .5OOr 	1 ha 

fr attn -i 	of 	U( di,nancu 	p 1-1 ry 	ihn 	nun - v 	:::traioiq 	cr- 	pay 

68 
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the scale of Po.:v aqit.;o Lod in t:. he Court cf lew eet net t:h5 

:;c:& in of Pc:, Of Re..3O 5&O. U]. I:. irna Lelv in Civil (ppna 1 '1n, 

31::1/81 (P. Sbi. fe and otJie re \.s, Uncn ('f indie) 

Hon 1:le Suprome Court a.ikov,ed the replacamwo of the 
 

CF pay by L n of ... 	of f:;. C 	no. 	COFii-]t 

tho ,judqrneil.; the Government of India Ministry of finanoe 

t Of 	
endi ureissued the Off: MernnrancjLrm F, 

(i.3)EII/rp dated ii 	extending the berfjf of 

a judgmentto simi iar1., placed Uraughtempri . in other 

Mi nistries/Departmentsof the Gc:enjmer of India to the 

e'ffect that thd 	 . 	in the pat scale of Re,. 

330560 based on the recomrnefldatjor of the 3rd Central Pay 

c::i::)nl1) 	55 ion 	may 	be 	gI".,'en 	H -i e. caje 	cf 	Re.. 	425 "  7C'i: 	rtcL:jci l,' 
f rem 	]9,,:L973 ai"i 	act:ej ly 	For .J IF . 1.9.87. I 1i he Centrol  MAE- 

r 	L:epa rtment(cpir 	the ace], a of pa 	cf Doaftama baaec 
on the 2nd Pay comrris:;ic. 	was Rs,,;5(gQ 	In the 3rd Pay 
(':c)rnl tsajcn 	the sca: of 	ft a ftsmar 	Gr'ada 	ii 	was 

 
fhe Dreftemin 

 

Of 	 aqitatee:i against this scale of pe'' 

and according to the Oward of the Board of Orbitration the 

5CC 1 c 	Of pay 	ral.se.d 	f rc m f?,, 33C5o to Re 	425 '7OO/'. 
'[ho Covernmpr L of 	India. 	M.intsf:rv of hi nanine,, 	Deper1::mpnt ci 
axpendjtji. 	souec.1 041. 	Nc'. 	F/Sn'' 	IiI/P2 daf4 	 to 
the 	ci fact: 	that 	Drauqhtsrr.' 	Grade 	II 	in 	other 
of f i cna'Depn r tmen te Of the Cove rr, ment Of India 

mi a 1 ec h've 
the scale of pa,' of Ps. 	425700 as those of the C.p.ki.D. 
provided 	th 	rae - u itment, quaJific:j one 

	

Dr'aught'.n of 	 in  
these off' ices a -  depay';:mpr te are simi 1 a r to those pr -nec' ibed 
in 	the case of Drauqhtsnen in 	the Central Public works 
Depar1'crl' 	The benefit was 	to be  
effect 	from J.,.,05,82 and ar:,:tinl 	benefit to be allowed frau 

The stsf[ sl.de tUi'thOr egitetec agai nat the 
clanea 

of rrccr,jtjrp'f qualification placed in the above 
referred to 

(JM, 	dtod 	1SZ'L 	The 	Go..,?er'u(nt 	of 	fndia ':'cncp4c 	arid 

'F 
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?,/lSiS:,J tki.s dec_Lalon according to the Office Meriiorandum Nc. 

.t3(1)IC/91 dated 19101994. As a result, the Drauqhtsmen 

Or.  .1.1 in the off : es/I::eparl:mSnt cf the lo rnmen t of :[rdi.a 

(::ther t:han OPt'U. whod&io P1191y  in the scale: of r:a: of 

Os. 330"560/-, also were granted the revised scale of Rs, 

425700/' subject to the conditions laid down in the O . M. 

The cond tion cel.evart t to Drauqhbsmen Grade 11 is thai: the 

minimum period of service for placement from the post 

car ryirig scale of Os. 1.20e20i40/ to the post caryiriq the 

scale of Os. .:t4Ot'23OO (Prede'.,ilsed scale of pay of Os. ZZO-

560 to 42700) .15 5 years. This benefit was ailo'i.sd 

not.onally ,d.it:h ef:t from 1:351$2 ad actually from 

1.1103. 

of the applicants :. i)fli it.iES.i Ciil. 1.ic... 13.595 ii4hich was 

disposed of by the Tribunal on 	20, ?..95 with a di. re.ction to 

the responden t:s to c:onsl. der an Ci decide '..,hether the benet it 

of the rrvjed pay sca.l.es  should be eatended to tfe 

app lican t:s. 	The applican ts ters given I. the rty to apprc'ach 

the 	iri.bunsl , if so advised, if 	the decision of the 

res fon den ts is a.ja. ir st t: bsm ,. T he responden ta thereaf ter had 

S5tre:i the order No. SM,/06/O01/95 de.d te :3i .1 % ri,ihic:h is - 	 --- _• 
impugned in the presen 1: C)riqinal appl icati.on Nto. 52/96. 

to th l.a orer t:,he rest:oniLs had. ccrisidrred the 

''Je5t-jsn i,ifreither the benefit at the revised pa', scale 

to t:hre i:.frrt t:srTir3.fl in i:,,/t'rrTirri: tilt ice other t:hanr 

t:ii.s 	.0.. ,:i:c Mi..nrI.::.tr\/ of r.r.nincs O..M. t:.. 13 ti) -  Ic/ol 

dated. 19 ,in. j5.90 'rfe.rn -ed to above can t:::e extrided to the 

rPr:ii. ante....The: ;/ had conic to the cc:nclus..ion that the b.enief it 

Of the 0 .M. dated 119,10... 9i• cannot be e:x:t:rndad to the 

Draucih ismen of the Survey of .inci:ia on the ground that t:hei 

qualif ication for ec rui tment is not similar with that of 

t. he Draftsmen of 1: hp rT.pi.ifl an nit: her depa.....tmen ta the scope of 

the in prcmot ion is not similar v':ith that of the Drauqhtsman 
- 

76- 	 1 ............... 	 I 



of the CP.)C), t;he.i. r type and nature of or'ks • dut'i as and 
1 

not siml.I an with thiosa of the 

Draughtsmen j::irr 	 and pay stru.(_'ture hacJ 	t: 

been and is not at par ¼'I Ui the .::ay structure of f:rai.;htsman 

in the CPk1) or in other Orqanjsat.:'jon 

4. 	Mr. A,, Roy. learned counsel ton the appi leant aubm tted that 

the grounds given by he respondents in support of their 

refusal to grant the benefit; pro,'ided In the O . H. ated 

1910., 94 to t:he applicants are untenable in dei,j or the 

stipulations in the O.M. and that the appl icants are 

ant it 1. ad to the higher pay scale of Re. t40c230Q/ '- (Pre 

revL;e:j seal Re. 425700) in terms of the aforesaid 0,M, 

datod.19 ...iO :L994, i - .. t. K. Ci ioudiiu ny,, t:he learned 4dditlonal 

Ce.itral I:, overnment Standlrir coi. -i.seJ on the other hand, 

ve.heman t I.. y euppo r -  ted the Impugned act ion of the respondents 

We have hear r counsa) of bot;h sides,, We a....a now to sea 

hethor' the re,i ar,tiori to grant: the benef It ptovided 

O.M. dated 19,10,1994 to the Rnphit....ants is at all 

sustainable. 

41: the ou t;sa t. we re act the p lea of the r... espindente that 

the appl,i,can t:s cannot now agitate gainst the pay scale 

grar ted to 1: heiii as they had accepted the scale of Re. 

400/" since 1977 and had never earlier souqht for the 

benef it cc:nferrad by the P.M. cbAt:ad 13, 3. i- L It may ho 

true l:.haL the applicei its did not earl Ic r seek relief from 

the respondents with reard to the pay scale. But it is 

clear tnat the caue of action of the eppI ic,ants in this 

(:r;qina,1 app I....cation arc.seaf tar the C'M. dtd 19.. :L0.1994 

by which 'the rec:r'uj'tnie it c:ualjficator1 clause stipi dated in 

the. 0,M,, dated 	,L984 iAi.suhst itu ted by the minImum 

pr od ot service clause, '1 hIs revised order took effect. 

from .13, .1982 not:ionallv and froni .1 ....1.1.198.3 actual ly. 	ith 

....'.'-.. 	..'..- 	. 	., 	. 	. 	,. 
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i() 	1?4 the appiic..fltS er's in 
the 	Ue 

i if er 	it: 	eit.IAat e C) ion n d t hey 	e re ot the ,i, e 	Lhst: they 

coid t 	rrfter c.iet the henefif prcy.iided the Oh. from 

the rC.3P1nndsnt 1 hs souciht 	or the esiTie bu L. thei 	pr eyer 

d by the resprinden ts a 	per the impuc;nrd  order 
r wes 	c:j ecte 

::i 	i J t is 1: h s 	rej so tiO(1 	he t has bonn given 
:te.) 

rise to the present Uriqinala. p r., I -i ca. t J.on 

The ci i deted t9 . 10 .. 1 ?4 i 	oOOC:eii5 J iii Lh spp I ici: 1 on cit 

tii'5 	5 ::'f pa/ of :irsi.ghtsfl15n Prade i • II nd It I in Lbs 

::r;r 10 th5 c:orrPsPnd11 i 	 of Dr i j qhLeiii5-ri .0 other 

t 1 c .c/dops. .... tmerl Le of t: hC 	 rn rri s n t 0 f I nd I e . The 

app1LCt$ are pruçhLsrris.n Orads .1.1 in the 	i s:v of .T.idi.s 

'jhi oh 15 C:i5 of 1: 	o .... i c:es/depar Lmen ts o f 1he Gin/c r nruien L of 

Tndis . They are a' r si&ing pa in the pe 	 .:oI,s of Re 

22.' )C (P.....n r .iisd Re 42b6(0) 	ihe ::iA55tiC'n in this I:) c 

ihethsr the PP inants are enl:it]..ed to drs.' pay in the sc:5 

cit pay of Ps i'o-200 (pr e rei:seCl 425700) The 

Drauqhtsmrn Orade IT in the ;urvey of India had the 
 

scsi 5555 those of DraiJqFtSmS.n in other of f icesibcpar'tmori ts 

of the Go,.ernment of India. For instance their scaiC of' pay 

or the basis of the 2nd Central Pay L::omriission ae 

as i 5.s t'rtt of 9r. Drauqhtsmari in ordinance Factor v In the 

3rd Pay Commission their scat of pa.' ,a::1 •3305i0,/ since 

1.1.1973 which was same ith those of the Dreughtsriani Ti in 

he CPf1) and in the Ordin ance Factory ir hocs case the 
t  

rrs 	..... ff b 	e1.d from .33ns'5.O to Ps. 4:21. 7C:C/- 	It was 

In 197 that the ayecdle of the applicants sas raised ..  

to 4:6C0/........TherefOre 	this appi loan tS: 	Orade IT 

()rauqhtsmSfl ':f SurSy of Irdia ere in t e rlie of pay of 

p. 230.......'V initial lv and ,re drsiiirg pay in the sams pay 

eon is as those mentioned In 1:1 is 0. N dated b .10 .1.994.. The 

respondents seem to be 1 abou.....on under (OF icep Lion f.: hot the 

1Draug1'tsmen of thi Survey c. f india ar am ferior' to: or, at 

I 
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1est: 	different from the Draughtsmen in Other  

cf ice /Deprjt:rHan tS of th Pc /erTiffl'aflt of I nd is. iharefc:rs 

acxoorAing to tarn the appLicants Who ar• Drauqhtsrnen Oracle 

.t:i in 	 of India, arerot..: aititted to dna, pa:y in 

the pre r vised scale 01 Ps, 425-700 or in i:he revlsd scala 

of P:1400'2300/ 	Hence they denied the applicants the 

bencf:jte granted to Urauqhtsmen Orsda TI of other 

off Ices/D;'artrien ts by the P.M. dai:cdlr, 1O :t'394 

ho,er, uriahja to a.qre with the content:jona of the 

respon(Anyts in this p p., The seal as of pay granted by the 

awa r d at t, he Go a.rd of Pr hi t rat I or to the Orsu qht:snen Grade 

• J.I and [II a f the CPWL: we re made app! i cat: Ia to the 

Drauqht,sm(nn Grade L, II and 111 respectively of other 

afficss./dp rtwent::of the Government of Ir'da, other than 

the CPW[:', by the O.M. dated 13. %1.9;4 on corid tion that: 

their rae ru :i t:ment. cu eli. I icati one are a i iii 1 sr 1:0 those 

proscribed i ri the case cf Dra.uqhtsmen in the CPWD, Pu rt:hsr, 

thosa who did not full ii the conditi on Will continua to dra 

pay in the cor raspanci nq prers,'i sad sea J: T:eP were .... he 

only condj.tjon placed in the OJI., da.tad :r ;3, 19G4 and those 

condi LiC5 were done au.y With by the 0M datad L9.. 10 1 901. 

Pora 2 of this O.M. dated 19.10.1994 reads 

President is now o-' to 	ZI:jI th5ft:ty 

Drauqhtsman, Grade I, II and III in Offices/Deprmnt 

of the Government, of India other than in GRID may also 

he placed is the scales of pay mentioned above subject 

to the follol4inq 

a. Minimum period of service & 	 7 years 
placement from the poet carrying 
scale of 	 to Rs, 1206...2040 
(P ra rev I earl ace 1 a Its, 260'43 to 30"560) 



t:) 	Nun iinijni 	 of 	 1c' 

f O(( thE. pOt (;flr/1IQ s:.1e ol R . 

(;I4(;I 	Lc 	.i 	 ( i• . 	 :.: 	. 

' 	%&,() 	;:l::) rs ,. 425 7CC: ,. 

c, 	 p ,  ri..o:3 of 	er,Ice for p1cTiert4 

f•rom the 
p::t 	ajr.Lflq 	.c:a.Le oF R:.. .14C:C 

26O ( P I:' 	i. 

to 	 ,. 

. The te.rciis ()i,'i. a::oi 	i 	clear a.iid  

:1fl( tion ':;.r 	ri/ qj(),IrId erhatvermi., de :etveii 

Drauqfitsmen Gr acV .1 I I and 111 of one of I ice/department: of 

the Government:  of Irdi a from Lhoee of another of lice or 

de.partmen t or CPD .. he Oti simply lays do'n that minimum 

period of service; in a particular prade oulddater -mirie the 

eligibility and entitlement: t be placed in a particuicr ra' 

scale. Ii: is on lv lie res.ponden ts ,yho have brc:'uqht: int:o the 

(L.M. inter-pr bi;d:ions extranec:ua to .I.t in i:he.i r efforts to 

deprrve the ipp1i':;ents of the benefit 	rented by tilO WM. 

dated j9,1Oj?94, This Is arbitrary and unbil r .. Ihe 

DraL.!qhtsmen Grade [I in CPkL) biho Alere cri .ina.i ly pLaced in 

the scale of pa,' of Rs. ..:3O5iO ciOi" l::l:e:.J if Id a acale of 

PS. 425-700/ on the basis of the Award. The O.M. states 

that.. pciuqhtsmn Grll in cit lices/deper tment:s bi 

Government. of india other than in CPkD i.'ho ',e re draiiirg pay 

in t:he scale of pay f.. %:C'c' may also be placed in the 

a he. 425 7O0/ (P re' revised) subject to certain 

cond:i.tioris. The Draughtsman Grade II In the urve (:i lrìdie 

were iilti.ail 	in the scale '::'t pay of Ps. •336O on the 

bas is ol the recommendat ions of the drd Pay c::cmnj..cs ion ti. 1. 1 

1977 uhen their pay sciale i,ias. raised to Ps., 42Y:eOC/' 

our View under the facts and the circumstances stated 

- •.•• 	 . 	 * 
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N 
her€ne.bO/ tie to rrrie. of the otoreoaid OJ'L daLd19.)-° 

3.pp1icb1e to the 	ci.1Coflt.. iccød1 	 •ot 

the impugned order No. SM/:.):/001/9' dat:cd 31. 1,1996  

1w r the r., c di r nt the C pond en to to P. ace U app Ii cai it 

in the ce 1 e of pay of Re. 425 100 (Pr I v1ed) /.LdoO 

in the fl1Ffl(iO C SLIPLI JaLd in the OiL N(15I)' 

:1:c/91' 	j 9 .10. t994 and allow L.hem to dr*i pay in the 

one I 	d th off act f rout the cIa to app! .ucabic in the ca 	of 

dac:h pp1 I 
 can reepec::'t:ivelY '1 hl:a e1 be complied ,I.th b. 

the r'odpondonto within 3 (three) months from tje. date of 

I 	 d 	Pr a 	4 a L 	] hI l 	r 1 n I 

shall also allow the camsequential 	I I i I 	ro I in 

C 	I i Ii 	d (1 1 -)-10 	mentione d  

a.i::[. 1. carti a. 

The appi :Icat'ion is all o',ed in terms of the abc.:ve di. rections 

No order as 1:0 c:ts 

Sd/' V1C..E"C.Hb1RHaN 

bd,/''- tiEi"ibL:FI ( A 



iq 	'flfiI ii JfU'r 	'ii 	"r 	 i 
1r za 

L) n ie 6 	1 r. a I 	for 	 1TflT 	 Dto of dIIvry Of Ilf 	DaIn on which fhu copy 	ObIo. of rnekinq ove, the 
Doin fl.nd for notifyln 	 iiibIic, n(ernpt ond 	was toedy for dolivory. 	topy to the applicant. 

_ 	

* 	 th n n ri.Ii*itn ntiiilijr of 
fOlIO,. 	

folio. 
,tonii 	nn*l  

• 	 ___ 	 - -,— 	
__ _ 

IN T.GAU1-IATI HIçHCOtJnT 

• (The uigh Court of 
y •:, 

Tripura, Mizorm an3 Arwchl Pr3esh). 

Civil Rule No. 4133of 1997 

The ScreLry, 

Ministry of Sciere & 

Technology. New T)elhi. 

The Surveyor C.enerl, 

Survey of In:i., 

131ock 0, Nthihrkl E3ttc, 

Dchr&1un. 

The Director, Survey of Inz3ii, 

North Esfern Circle, 

Shillong. 

PetiLioners 

-Versus- 

Ccntrzil )\c1ministr.tjvc Tribun1, 

G.uhoti Bench, Rjgrh Road, 

Guwihiti- 781005. 

SI-wi Tulsjrm Shrrni 

Shri, SFthyjit Kurnar Dey 

Shri Tra Pris€id •Khira1 

5.. Sh'.'i L.B.Prchjn 

Shri Pra5ip KUrnar Neogi 

Smt. NrnzIita Ds 

0. Smt. Neb1bor Tiewla 

9. Shri K.B.Gurunq 

10.3mL. Pn'1ori Sohkhlet 

	

/ 	 11.Sm:. Mries Nare2n Lloo 

:: K:::: r r;::: hi
PQ  

Cont:] .. . 2/-. 

__ 	 • 	 S 	 • 	 • . 	 • ••• 	 •• 	
• 	 • 



cdntc3.. . 

2 

Aj 

• 	• 

 SInC. JY 	Mhik?ri 

 Srnt. Shntikunrj Ghimirc 

 SmL. Lwrnzu11i 

 Srnt. Rkha Mech 

10. Shri Dilip Kumr Dk 

19. Smt Mita Disguptn 

20 • Srnt. Subhra GupeM 

21.. Shri Shambu Siriçjh Solanki 

 Shri SkAip Dutta ChowcJhury 

 Shri Donbor Sinqh Lrtng 

 Shri Rinjit 	Sukin 	Bilyi 

25.. Shri Prabaoh Paul 

 Smt. ErLoline 	irijiw 

 Srnt. Spirian Khrngi 

20. Smt. 1vcryrnui Wrjri 

 Sm. Evelynnnora Ryngsi 

 Smt. Ritikone MajFiw 

 Shri Chmnri Sinqh iqi 

 Shri MUstaq Ahmel Swer 

 Smt. Bartilla Khyllcp 

 Srnt. /\runjma Dutta 

 Sint. Sofina 	Farkongor 

 Smt. 

 Sint. Hildaline Makhicw 

30. Sint. Tnnashi Mishra 

 Shri Bhubaneshwar Das 

 Smt. /nehUa Roy C1low11jury 

 Smt. Cro1ine Lamo 

 Smt.Fielis Jyrwa 

 Shri R.S. Thapa 

8 

IJ 



Contd,... 

TZ 

44. Shri S.C.Roy 

45,Shri S.!'.. 	Rhmn 

 SmL. G.M. 3hcn 

 Shri B.D.s 

 Smt. D.MJiw 

 SmL. R.C.Nonghri 

5fl. Shri A. Mnnn 

 Shri M.M.Umlrrng 

 Shri E. Lrtang 

 Shri Durgesh Purysh 

 Km. A. Tombi Singh 

55• smt. Srt.ohbh 

 Smt. R.rbukj 
 Shrj B. 	I)ohkhrut 

58. Smt. M.Diengoh 

59. Smk. M.A,Krhukj 

.60. Smt. N. Khrbtong 

 Shri K.C.Ds 

 SmL. S.Nongbsp 

 Smt. MargE1rit 	Sawin 

 Km. B. Mrbnjnnq 

'65. Smt. Dipti Kr 

 Smt, Rit.j Trfdar 

 K. Konta Nongkynrjh 

60. Km. A. 

 Smt. Junu Srm 

 Srnt. E.L.Nongbri 

 Shri hshutosh Ds 

 Shri. Jeevn Kum.r 

 Smt. M. Lyngoh 

il 
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74. Shri T.Lyngoh 

75 • Km. R.tti1j Mukhjm 

Shri 3.C.5bkr 

Shri T.K. Mand;il. 

Office of the Director, Survey of Ini, 	 th Eatei - n 

Circic, Ministry of S1flC & Techno1cy, 	vernmonL 

of 1nz1i, Shilloncj. 

P Ii 	S E N T 

The Hon ble the Citf Jut:i.ce Mr. }rijesh Kumr 

The Hon 'ble Mr. jnjce p.• 

For the ptj.Lionergi Mr. D.Sur, Centri. (Ov, SnUng 

(70 1111 F 1 

For the opposit prtic - Mr. 1.Ry 

HE • M . 

Mr.  . S • Du -. t; ', A••1v:'c; es 

Dtc of heirincj- 29.6.1999 

Date Of 

J1iDM1rr An:) mDnfl 

P.G\gjwl,J. 

This Civil pjl1c is iir Le1 	i n 	the 

orr pssci ot 17.7 .97 by the Ccnt:r1 t:1vinj.rjv 

Tribun1, GuhLi Dench, In Origin;) I Ap 	I.:l:ion No. 

52 of 1996. 

2. 	Re5pon.]cn 	NOS. 2 t;O Y}7 
hc'rjn;p'r refenr)'1 

s the aplicints who u:c work Lnq 'az; Pm It 5tn1 unler 

Corit • 



the Dirctr, Survey of India, North asfrn Circle, 

Shillonj under the Ministry of Scien 	& ''cchnoloqy, 

Cove' nmefll; of InJj. Initir i lly t:hj r pay ;ca1 	war. 

. 260- 4 30/- per month. As per th rec:r)!i);nr.n lat Ion ol 

the third Central Pay Corrniisrlon the Draftman 

belonging to Grade-li and Grade-ITT in thr, OfFice of 

the Survey of India were merge1 tr'et r m1 p1ncd 

in the scale of pay of Rs. 330-6fl/. )fowev, the 
 

Government of Indi.'a later on dcide:] to r' -'t:in st--p.:ij-, ,)t e  

Grudi and Grade-r Draftsrnm. In thin rjt petiion 

we are concerned with Gradelr flraftsmai 'rkinq in 

the SUrVey of India. 3u1)s1U(t. ly an 1r.r f'rth r'*y 
CommissLm report thn 	 pay oF the ;1 -))1Jc3 

who all belong to c, rade_IT wan fix1 at . 115n_2200/. 

The ap)1jcants S claim is that they are ent - it. 	to a 

pay sca1 of R. 1400- 2300/-. The ap ic;mt also 

prayed f'r extenhinq the hCflef:1t5 of t:he Finance 

Ministrys O.M. No. 13(1)-ic/91 dated 19.10.94 to them. 

The CaSO of the appellants is that the benefits 

of the above me n ioned Of i cc Memor anduin cl ate rl 

19.10-94 can not be extendej to the apolicants as their 

qualification for recruitment is not s.i.mi(nr/ 1dnt1ca, 

with that of the Draftsman of CPWD or. other DepartrnnLs. 

Further, the scope of their pronotion, time and natL1r 

of th work, duties ani responnihj1jjps are alo not 

similar or identical. 

The Centrj. 1%dministrative Tribunal vide,  the 

impugned order allowed the prayer of th apoi.icants in 

Contd.... 
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ternlS of the Ibovc : -n(, nti,,)ncl Of ie Mrnornn turn 

/ 

	

	 hence the present apeal by t:.he union of Tn11a/ Survey 

of Iniia. 

50 	 we he r] Mr • 0. uir, 1e.rne:1 Cnt:ral (CV 

St.n:1ing Couns1 for the petit.toners an3 t4r. A.Roy,  

icrnei senior 	 for t:he ro3pon:1ent:. 

6. 	Mr. A.Hoy, leane1 counsel for tho respnent 

applicants has fairly suhmitd that the e1uicationn1 

qualifications ird other eliqibility criteu Sa for 

Draftsman Ora1e-IT in the flurvey of in:1.ta 

a.3mi t te]ly s hui lar to th, - t n F fl,1fl ( Crn 	Tub1.ic 

Works U)eprtment, Government of In:1ia. 

• 	 / 	
7 • 	The Off ice Mernoran11-Im i.ssuei by the Government 

/ 	
of India, Ministry of Finance d;td i 1fl.'1'l rea1s 

• 	 / 	as under:- 

OF ICE Mr110n AflI)T TM 

• 	Subjecti Revision of pay scales of Oraftsmen 

Grade i,ii FIn:i III. in all. 

Government of Iri:lii oil i:cs on the 

basis of the /\ward of th' Board of 

Arhitra.jon in the case 1 Central 

Public Works Do1)arirnnt. 

Th un3orst(Inea is U recteci to refer te 
this I)epar: Lmcril: ' 	(M NC) • 1' • ! ( 5 (1 ) j:1 r 1/07. 

dated 13-3-1904 on the subject 111enj0 ne 
IbOVC 111 to say 	a Cnmm 	1 t.  he 

National Councjl(jci) was set up to COflsjder 

the request of the staff ,  side that the 

following scales of pay, allowed to the  

Draftsmen rac1e 1,11 and III whrkinq in CPD 

Contd. • 



I 

-7- 

on Lh:: b.sjs of the Awr of Board of Arbitrjtion, 
 rny be extene:1 t 	rftmn Cr:1e I, ii 	II irre s POctivcof their rec itmont qu.1 

i,fiC.DUfl,, 
in zli QovcrnmnL of In:11j 

Scale 
OrJ.qln;3) Sc1. 	flevis H 	

he b i of 

(Rn) 

Draftsin0 Gre I 4 25-700 

DrLtsmn Gr1 	II 330-560 	 1..-700 

Drftsmn re III 260-430 	
30-560 

2. Th Prer;ljn. OC n:j 	i 	now 	lens 	to 
decide that the Drftsrn Gr 	I II n1 III in 
Office3/ieprtment. of t:he 	v( nm'nLiç Tn:j 
oLher then in 	m;y 1so b 	lc1 in the 
of py mentjone.1 ;thOvC ;ubJert 	o t:he 11 lowinq 

() Minimurn per io:1 of 	• vice for PlM,emnL 7 
from thn post crL-yin(1 	of k 

o R 1 2 00-.2040 
revised 	. 260-430 t:o k5. 330-560) 

(h) Minimum period oE service for pl'mn 	years • 	from the post cnrryjnn sci o 
1200-2040 to R3. 1 . 40 0-230fl()rp revjei 
R. 330-560 to R. 425-70) 

(c) Minimum period of service fo:- PiCeifl.nt 4 years 
from the post çarryinq scFlle of 
p• 1 400.2300 to 16- . 1600_2600(prer(-iiise,i 
R. 425-700 t:o Ps. 550_75n) 

3. Once the Draftsmen re p1.c3 in k:h tui 
5c ls, further proInf) io 	•wou Ui qint 
)Vjl))1C Vflcancjes in hi.cjho: 	ani In 
dcor,c with the flor 	I Oli.q.ihJjty criterin 1n1 

down in Lh recttjjtm,,nt rules. 

(2mntcl . . 



4I'it 	!1J 

I 

• 	
0 

	

4. The benefit of this 
CCVISjQflOf sci1s of pay 	• would be given wLlfth effect from 13-5-19 
	 " 

n'Dtionally ari3 actflally from 1.9c3 

tJner ecrpIr y to the 	verflm(nt 
of In3j' 

I 

8. 	
Th above mentir)Ii Offj 	M n:, niu 	

• 
the subj(-ct mat ter for con;j1erjon

decision 
by the Apex Court in the case of 

IJI)lon of India an 
others versus DrbShj Kar ar-ri rftip rs rrprt- .j in 
1995 Supo. (3) Scc 528. The Apex ('t1rt ht1:9 In 

para..12 as unjer i 

"12 . By the 	ai1 c f •i c' mfInrfl-- nj.the. 
Gofcrrimen,. of. In -U a, aI:ter :ons Merinq 

the request of the stai i 0e t:hat the 
5Cae3 ofpay, al.lnwr.j to the t)raftsmen 

(;rade I, I I ar1 III wo-k I nrj 'in CP'fl) oh 

the basis of the above Award of Board 

of Arbitration ma'j be ox tc'. nie to 
Draftsmen Grade I, II an' 	irrespctjve 
of their recrujtm 	q 1 a 1 . 1-fic ,- j05 In 
all Govcj:nrnent of India OEIic, has 
dccj 	that Draftsmen rrn:le I, II in 
or: I •i.ces/:1epart:m.mt 	of th 	'.'nin- of 
'India other than in ClytID myrlso be pincd 

in the revised sca)e of pay on the bagi; 
of the 	

rd subject to certain minimum 

period of servir as menLi'n iii clusc 
(a), (b) and (c) in para 2 of th of fi.ce 

memorandum. The benefit Of this revision 
of scales of pay under th Offc 

Memorandum dated 19 -10.1994 has been qiveri - 
retrosoctj -

i with effect ftnpi the same 

• Contd.,,, 



'all s ws given by Lh 0ie 
dnt 	1331.j 	i.C., from 115iqn, 

?1OtiOfl1ly nd CtU.11y from i-ii1983 In resF 
drftsn wh iuif 	 of 

 the r.erjre rlo-] 	
,nt to the pe 	

o sorvIc m1?nt)fled in the sj:j 
Of fic Momorum :1tj 	199 on 

dt the qustion wl 	r recrtl i tainnt qualif 	
W(! 	 lr  in th CaSe of draf 	in :i 	

to 	OSe 
 n:I the 	 noriey woii.i be ent I L1.e:1 I:n i h 	r ' 1 flc  

as qran--1 to t:he :lraft.;fln 	
pay 

' irrespectiv  of thj - 	
qu;lj ficat;jon But in respct OL (:hon 	

f rnnwl, did no fulf il Lh 	
relIncj to of 	 th 

vjp pr ;crjh1 in par 
2 of 1h Of Memorandum date-i 1 9 - 1O-i994 the quo.j) WhF)r 

their recruitment qua1ifj1.j) 	
are .imi1ar to those pre cri 

bod fr d ra 1
.n (;i, J. reqn rod to be Considered Eoi: t 	pur1)os  w 	 of deCiding he ther they are ontj t 
	F 	

of Fh revj io o pay 	1 P.5 ;s pet -  the 	i rm)r1Urn d-itci 1 3- 

9 . 

In view of the &)ov we find no forcr 
 Sth 	 jfl 

rnjscjon of th aPCl1ants that 
	

19 i 
the 0 .M. det e -1 	. n 1994 . is not a

policable to the draftnen 1.)e1.011gifl(1 to 
S1irey of India as 

the waiver of recr1.jjtmnt  
on misc.3 	

qt 	
based Stated above flCCPLI0 	

As/t 	nfev ap11 	are fb requjr 	 i: to po 	th 	qii 1 if.jc- inns 	imi lat 	ho in th Case of draftsmen in 
C'ro an:1 as 5Ih th 	fic • 	)ranj Urn 

d.: ted 1 • 3 • I ¶ 1 .1 	not Opo 1 1 cab] 	1 o them and aPoarently 
this wa Lh reason af, to why th relating 

to the period, of ser'j 
1C W-i; inre)r-[,r)  Offic 	 ] in h e lemora 	dated ig. 	

t 
1Q. 1994 The dec•jsj  of India ver 	 in Uflj

Sus Debashj5 Kar(s1-) 	
an.rs the  

' s 

:1 
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' 
submjsj03 raisel by :h aP;in 

	
flfl:] th  Of the Cnera1 	 ion minjrtj 	

Tjhunnj 	
r1is JUSjfjfully 

10.
In the result wq

no meLjt in thj5 writ 
petjtj0 	

nd i isCCOr1ing]y 
lirntj rh grj vide 

orier dcj 3 10 
91 	'fl-lj 	

Co 
easy, d .   

•j.) I:/
'f, 

4 

/ ."\ 
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Oovrnmint ojXndii 
MinLtry of 

Papartmont oi athne & Technology 
T1no1ogy Dhavan, Now mkbhteti li A oaa,, 	bVITi 11001 

o. Vet/001,/94 	I 	iitt 3 1044  

••••: 	
1:1 

'i 
I ,  

The Ceit1 	nitrtivothu 	wthU 
Oaht, or an applicati.on,  fld by W. 
Xraugtirnan Grade II in Survoy of Xia 	z'th gastorn  
Shillong and savantymoven othr Draugh tmmen in fwj o 
India, pasz an or&r ir -ecting the OOVOLanent to 	 the ivane of the &PPIICanta and to tike a 1iiot 
i,ihothcr thG bnf it of tho reviacd  p rAy tca1 	tcned to Dra+tsman in CovQrn.mext of ficr3 othez thea C?W v4 }itzy 
OR ini 	Oilf ice Hewradtj to 
October, 1994 cn be extended to the pcent Th 	v alter amieful con a iderttlon of tho lRatt6r  
the 011o41ng o3o 

2. 	The p1ioant have reqUeStedfor 
the flinitry of innc, 0oorni 	of Thiia 	 :dn 
o. 13 (1).-Ic/91 dated 1th Octber 1  194 exterAeLn thai nit of rid pay sca lea for Draughtsmen in 00'98 =mont oj 

DOPartitzeats othe1th 

• 3. 	The ptnene hM cohnidorod the xiatXn pov etctuvo of B uçhterna in 2WVOI o Xrtie (OX),.Dr• 
09 L 	 hi 	 e • 	wc emoloyeas Uke PA 4tb1eq, 

aurvey 	 TopczP.pute,.  

	

or recruitment i kct &6 	 '.4th • Rt!jtic as - OnG Of the suhjecti,,  NO candidate In thi  
,Drawahtjinun cadre t any .ove1 iz required to have thi qurlifictoj oe 	 in 	 t! 

	

rth pö 	5L.n the J.~.-vcy o India tcm th 	cf 

	

2O3 	,26O-43O, 330-60 upto the level o Lr 	'06 
whr 	j 	 thó )? 	tJfl! 

untcnr4919 Ag m inot 5 WIct iOnOd 	 e.ci 1cY In SurvGy c Iidia U.e Lr&urJht8MQn 90t Pr4motlon on lert 	 mit 	ftr 	 of f:d 	o2 

try 

Qt 	OQ w2thc4.t 	 t3 1CAC! 	ac 

-• 
.• 	

.t would thii bo 	en on t4  he one hcl the Ltrc 
' Ln $urv o9 India are! ot rewmArdA to 	 th 	•c",o • I of DkZ1Uqht xMan for Oppointmet to a' iovl Qnd on 

- o , hd they get their promotion tr 

	

/ • pniflg ci'3p&rtrnentaj C itntjo without 	to vrcto, • A'ooxdingly thc',re is no lemparl amon btx 
• 	 c'D and other gQnitthrj v3.a'i Drou tia in eox, /4 

•3, 	Again wharean tho Drauqbtoman in CtpvjD a 
are r#quir.a to 	dl4 vr.:d ty 	o2 

• 	

,

00 

	

t1'p crly th rospact 	 T i tbeiz 	i k1ow6%5 of drawAn z' 	tOr en 	 th thr o.d*r 	ECd ITI tpt ! Drjj, 	ir j 	
-,1q• • 	tically >a ti &p icibic~ 

 to 

Maft 

I 	 ••.• 	i 
• 	 • 	 • 	

1) A 



• 	
\\ 

had not been and at coet also is not t 	with py 

	

tutux or Drauhtmn 	tig i oth 	 ) one st ,_,Lge o  the 	jc 	have got higtor y 
t Joi Lou1tmt ve 	 an Ar trioi Aw&En caá 	 fi 	1àt 

UtAtior 1, this W1 111 infriliq 
: 	to tFa eU)1O &' 	ÔIt 	 t hO1 

t 

11 

6, 	Th 	i.a 
and it 	 t) 

the rtiiq;,A"t of t1jaruçjt 	iu' Wvy inr Of thfr pay ii bea on tha Ofc 
g 1.  Financoa G4t. 	ij 	 A)i ti in tho O a h e 	115 dated 20? 	flir i 
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Designation • 

•

Shillong )jI 

Dated g " Dc.2OO- 

To, 
the Scctctry,  
Ministry o iSciencc and leclinology, 

Government oH ndia. 

New 1)ethi. 

• 	 Throu,h proper channel) 	 S  

Sub- 	PRAYIS R I OR EXTE'NSION
R PAY S C A L E 1N 

]RMf HIF RJDNl 	Jj2JIJ) 177 1997_PASSID1NOA-5 2 01  1996 

Sii; 
With uimostrcspcct (hr rules 01 procedure and discipline in Public Services, I am constrained to 

bring the (Iowing case olblatant neglect that my cadre has bccn subjected to l)y the departmental authori- 

tics and consequently, by the lbur(h and Ii (lb Pay ('oiii missions piesumimely because oil he "quietly working" 	 ' 

nature of this cadre. 

A BRIEF 1115TOlY.j 

The Department olSurvey of India, which has unhlcniislied history ofnioie than 235 years in 

Surveying, Mapping and Applied scientific activities olihe nation, through it
s h ard working  committed ardu-

ous and dedicated technical estabhshmnent and supporting ollice cstahhslunents. 'l'tiis organmsatioll has an 

unique work cuiturchanded down by (lie okl Times conquering all types olterrains including the inaccessible 

and risky ones, unmindlm1 of personal safety and comloit (hr the sake ofthe divine duly of mapping the 

motherland. the responsibility br lids countrywide topographical detuik survey predominantly rested on my 

cadic and its feeder cadres whose mCmI)CrS, on an average toiling olsix months ot every year carrying out 

risky survey operation, staying away from (immuily and relatives. 

Being in the come cadre olilme field operations, the contribution by Topographical Cadre ( Plane 

Tablers, Air Survey I)ra llsmami and tbpo A tixiliumy ) I)ivision II, is unique and ii Itimnately lhrms the backbone 

ollhe deparlmCnl. But coiisidcriiig its nature of work, duties and responsibilities, this cadre is still denied of 

conferring lilting scale by the department. Moreover our cadre is  (lie most neglected cadre as far its pay 

structure and oilier sci:viceconditions arecomicerned 
also has been con (ërrcd higher pay ofRs 
-. 	-• 	 r.,rI 

The loibowing will cicamly tliiuw cmmnmmglmiglit oim the must pitiable and apathetic condition of 

this Topograplical Cadre in comparison with I)ra llsnian in the same department. 

RECRUIl'MEN'i' P()LL(i 

In Survey of- lndia recmu itimig educational quali (icaiRni (hr both the cadres is same having Ma-

triculation now Intermediate with Maths. 'these two cadres allcr initial entry in the department are desig-
nated asT.T.T.TV till completion of respective training, But (blat mu of rigorous training for the Topograplu- 

cril 

Corttd; to pe 2 
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iT. 	
V... Cadrt is two ycar and more expensive whereas mi the l)r it (man is one \ar in ihc Sur'cy' raining likstttutc 

(Sil ). I Iydcrahad. Thpographical Cadrc after tnining ducctly quahficd as Grade t\' zes Dra1lrsman 

completing ofónc year training at Sit again imparted one more ar in the departmental poductiVC unit as 

probationary period and then again to sit tir the test to qualify as Gradc IV. But after 3 
ycsbO4h the cadrcs 

a quaIid as (dc III and Grade II again next 2 years through dcpadmcn(ak lest 
ainst non cistrng 

1  
vacancics Ibc topograhical cadi c bt.cidcs its requisite cow ccs further s imparlcd rnoc trammg like Course 

No 350 (1 riangulatson), 370 ( Computer Operator) 445 ( Photo 
InlcrpfctahiO4t  ) and 470 ( Cornputcr Pro-

gramming ) etc lopographIcalca1IrCS who arc under training as I F I 
[31 incapable ofbemg Plane Tabkr, 

A r Survcy L) raulsmaflWldb0P0AtYd0w b 0 t m  
-" 

Right from the inception of our department t1'irough sucCessnC Central 
Pay Commission PaY 

scale for both the cadrcs remained same but only after the 5th CPC Draftsman vho 
bad gone to CAT at 

Guwahati, the ilonourahic CAF has been pleased to allo' them to officiate in higher pay scale from 

Rs. 4500-7000 to Rs. 5000-80(X) ( 425-700 ), and it is most tikclilxxxi tbat the 	
cadtt of 	Will 

be allowed to ofliciatc in the same iay Scale. No doubt juslicc Nvill be done sooner or later to all ofDraftsiTum 
-. 	- - 	 #l?l1f"fl ii the nay 

Cadre. But our cadre iris itc of having more tcchmc.a! 
scale o R.4500-700() ( old 42 - 00i 'This is the most III ied condition olihis cadre thouii 

Pay Ration-

by Dr.D.R,Kalia strongly recommended for the alk'ation ofadctIuate pay scale 

totV. II Grade II after the 3rd ('t'(' and luspltc of this cadres repeated representations 
and'approachcs in 

the same department. Every time our cadres requests ha' c been turned do" n sirc kng 

COMAMflYJ Cl RI OY DUTI I s AN1) RES 1 NiJ 1UJ 1I  

The Plane Tahlcr, Air Survey Draftsman and lopo Auxiliary take Field Survey by collecting 

field datas required for preparation of Maps from dilTc rent sources, compile them in their field books and 

Plane Thblc Section and other ancillary Records. After that the same made ready for Fair Drawing/Scribing. 

PlancTablcrsand Air Survey Draftsman do the fair drawing and allied drawings. moreover
T0P0T3P 

	

Cadrc, Grade II is capable of holding as a Camp Ofliccr taking all 
1 	 propef 

communication with local administrations. In the recess too l'opographical Cadre Grade II is capable of 
holding section of Fair t)rawirig and Scribing and working as Instructor in Sur'cy 'technician training in 

Hydcrabad and wherever necessary in the department. In the field 'tbgraphk3l Cadre do Field Survey by 

plane table section, traverse, levelling, photo verification and triangulation and thexidlite traverse. Again 
inlie 

recess too this cadre is entrusted with various departmental works like pbo(ograrflmCtñC 
survey, Digital 

Mapping and computation etc. 

EXTENSJQH oj' lllN 1?.;ElI 

For long period of times....opographical ('adic has been stri' lag for cxtcion 
of benefit of 

legitimate higher pay scales and presently fbr Rs. 5000-0(0 ( Rs. 425-700) in the dcpaElmcnL But till kxlay 

all such efforts ended in vain; Moreover after Grade II we face the prubkm of 
sthgnatfl 1or 

Promotions to the next higher scale is also mostly uncertain. i1is is th
e  ml setback of my cadre 

Contd.top3 



who doing basic and fundamental task of Msrvcying and mapping to ihc dcputmcflt. 

Slncc the uw1cnigncd cannVbcdcnkd of, the bcncflt Rcvicd higher Pay Scak425100 

comspondlngthCrtv 	acak ofRi. 50004OUO In ICiTUI o(pivn 2(fl)onOM dted 19,1094 In thc light o( 

the judgmcr* and ci*f dated 
11-1-'97 passcd in OA.52 of 1996 confirmed by the honournbtc Ouwa11I 111gb 

Cowl in its Civil Rule No. 4733197 which wits furthercofl1flThC by the  nourable Supreme Cnod in apccial 

heave pctition Civil -2000 CC208212000. Mw ihthc light of the ocdcr passed by the SuvcCncrUt0ftfl 

No. F12-2308/l 19 (TRS)datcd 27-3-2001 with all cc 	ientt& bcncfit includ ng• 	 Since 

it is impkmcntcd the judgcmcnt in Case of I)rallsinan the samc has not been cxtcndcd to mc as such the 

under signed is incuning heavy financial loss each and every month. 

11'ianking you in anticipntioIi nod olkiting an early and favourable consideration. 

L 
, /P 75—  

('(.)l'Y To :)hi II SURVIY(R ( INIRAI . OF lt'J1)IA. 
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Office 	C. C 
	

Shiliong 

Dated /Dec .200 1 
To, 

The Secretary, 
Ministry of Science and Technology, 
Governmentof India, 
New Delhi. 
(Throu,h proper channel) 

Sub- 	1RAYLR FOR EX1 ENSION OF l3ENE1 IT OF REV1SFD hIGhER PAY SCALE IN 
TERMS OF THE JUDGMENT ORDER DATED 173.1997. PASSED IN OA-52 OF 1996. 

Sir, 
With utmost respect for rules ofprocedure and discipline in PubRc  Services, I am constrained to 

bring the following case of blatant neglect that my cadre has been subjected to bythe departniedtal authori-
ties and consequently, by the fourth and fifth Pay Commissions presumely because of the "quietly working" 
nature of this cadre. 

A BRIEF HISTORY: 

The I)cpartmcnt olSurvey olindia, which has unblemished history olmore than 235 years in 
Surveying, Mapping and Applied scientific activities of the nation, through its hard working committed ardu-
ous and dedicated technical establishment and supporting office establishments. This organisation has an 
unique work culture handed down by the old Times conquering all types ofterrains including the inaccessible 
and risky ones, unmindful of personal safety and comfort for the sake ofthe divine duty of mapping the 
motherland. The responsibility for this countrywide topographical details survey predominantly rested on in 
cadre and its feeder cadres whose members, on an average toiling of six months of every year carrying out 

risky survey operation, staying away from family and relatives. 

Being in the core cadre ofthc field operations, the contribution by Topographical Cadre ( Plane 
Tablers, Air Survcy Draftsman and Topo Auxiliary) Division II, is unique and ultimtely forms the backbone 
of the departrnenL But considering its nature of•work, duties and responsibilities, this cadre is still denied of 
con krring lilting scale by the department. Moreover our cadre is tile most neglected cadre as far its pay 
structure and other service conditions arc concerned. Even in the same initially designated cadre, Draftsman 
also has been con lrred higher pay of Rs. 5 000-8000 in the department. 

The lolloWilig will cicrIy thTow enough tight OR the inostpitiahle an(lapalhetic condition of 
this Topographical Cadre in comparison \vltli Draftsman in the same departmeit. 

RECRUI'I'MIiN'I' POLICY 

In Survey of India recruiting educational qualification for both the cadres is same having Ma-

tric.ilation now Intermediate with Maths. These two cadres after initial entry in th :dpartment are desig-

nated as T.TT.'B' till completion of respective training. But duration olrigorous triring for the Topographi-
cal 

Contd. to page 2 
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Cadre is twoycar and more CXpCnsI ye whereas br (lie DraRsman is oncycar in the SurvcyTraining Institute 

(STI ), Ilyderabad. R)pographical Cad reablcr training direcOy qualifld as Grade IV whereas Drallrsman, 

completing of one year training at STI again imparted one more year intlie deprtrncntal productive unit as 

probationary period and then again to sit for (lie test to qua Ii f' as Grade IV. But after 3 years both the cadres 
are qualified as Grade Ill and Grade II again next 2 years through departmenials test against non existing 
vacancies. The topograhical cadre besides is requisite courses further is imparted more training like Course 
No. 350 (Triangulation), 370 (Computer Operator), 445 (Photo Interpretation) and 470 (Computer Pro-
gramming ) etc. Topographical cadres who are under training as T.T.T.'B" incapable of being Plane Tabler, 
Air Survey Draftsman and Topo Auxiliary downstepped to Draftsman. 

PAY SCALES 

Right from the inception of our department through successive Central Pay Commission pay 
scale for both the cadres remained same but only alter the 5th CPC Draftsman who had gone to CAT at 

Guwahat.i, the I lonourable CAT has been pleasd to allow them to officiate in higher pay scale from 

Rs. 4500-7000 to Rs. 5000-8000 (425-700 ), and it is most. likelihood that the whole cadre of E)rallsman will 

be allowed to officiate in the same Pay Scale. No doubtjustice will be done sooner or later to all of Draftsman 

Cadre. But our cadre inspite of having more technical qualifications as mentioned above remained in the pay 
scale of Rs.4500-7000 (old 425-600 ). This is the most ill fated condition of this cadre, though Pay Ration-
alisation Committee headed by Dr. D. R.Kal ia strongly recommended for the allocation of adequate pay scale 

to DIV. 11 Grade 11 after the 3rd CPC and inspite of this cadres repeated representations and approaches in 

the same department. Every time our cadres requests have been turned down since long. 

cOMPARATLYEcIIART OFDUT![S Al) RESPONSIBILITIES 

The Plane Tablcr, Air Survey Draftsman and Topo Auxiliary take Field Survey by: collecting 

field datas required for preparation of Mails from different sources, compile them intheir field books and 

Plane Thble Section and other ancillary Records. After that the same made ready for Fair Drawing/Scribing. 

Plane Tablers and Air Survey Draftsman do the fair drawing and allied drawings. Moreover Topographical 

Cadre, Grade II is capable of holding as a Camp Officer taking all responsibilities of sureying, proper 

communication with local administrations. In the recess too Topographical Cadre Grade II is capable of 
holding section of Fair Drawing and Scribing and working as Instructor in Survey Technician training in 
1-lyderabad and wherever necessary in the dcpaiiuent. In the held 'Rpographical Cadre do Field Survey by 

plane table section, traverse, levelling, photo verification and triangulatidn and tlieodolite traverse. Again inie 

recess too this.cadre is entrusied with various departmental works like photogrammetric survey, Digital 
Mapping and computation etc. 

EXTENSION OF BENEFIT 

lor long pciiod of (iii es, IopomapInca I Cadre has been striving for extension of beiic lit of 

legitimate higher pay scales and presetitly ftr Rs. 5000-8000 ( Rs. 425-700) in the department. But (ill today 
all such efforts ended in vain. Moreover after Gi -ade II we lace the problem of stagnation for many years. 
Promotions to the next higher scale is also mostly uncertain. 'I'his is the most setback ofmy cadre 

Contd. to pagQ 3 
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Siiiu. lhc UlidLisigliLd C iiiiiot be dLniLd of th.. bcnLlit Revi'cd I ligher Pay Scale 425-700 
corresponding the rcviscd scale of Rs 5000 8000 in tcrrns olp ii a 2(R) on OM dated I 9 10 '94 in thc light of 

thcjudgmcnt and ordcr datcd 1 7-7-'97 pasLd in OA-52 of 1996 coul inued by thc honourablc Guwahati High 
Court in its Civil Ruk. No 4733/97 which was furthcr confli mcd by the I lonourable Supreme Court in special 
leave petition Civil -2000 CC2082/2000 Also in the light of the order passed by the Suryeyeneral of India 

No F/2-2308/1 I 96-B(TRS) dated 27-3-2001 with all ccmsectoentcal benefit including monetarily benefit. Since 
it is implemented the judgement in case of Draftsman the same has not been extended to me as such the 

undersigned is incurring heav' financial losseach and every month. 

Thanking you in anticipation and soliciting an early and favourable consideration. 

Yo rs aiihfulIy 

('c'\cA\ 	\kbcA 
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l)esignation 	. 	4--• 

0 fficc 

cp. 

Shillong 

Dated 	+Dec.2001 
To, 

The Secretary, 
Ministry ofSciencc and Tcchnology, 
Government of India, 
New DcihL 
(.1hrou,h proper channel) 

Sub:- 	PRAYER FOR EXTENSION OF I3ENEFIT OF REVISED I IIGHER PAY SCALE IN 
TERMS OF THE JUDGMENT ORDERDATED17.7.1997.PASSEDINOA-52 OF1996. 

Sir, 
With utmost respect for rules of procedure and discipline in Public Services, I am constrained to 

bring the following case of blatant neglect that my cadre has been subjected to by the'departmental authori-
ties and consequently, by the fourth and fihlh Pay Corn missions presumely because of the "quietly working" 
nature of this cadre. 

A BRIEFHISTORY: 

The Department of Survey of India, which has unblemished history of more than 235 years in 
Surveying, Mapping and Applied scientiflcactivitics oithe nation, through its hard working committed ardu-
oUs and dedicated technical establishment and supporting office establishments. This organisation has an 
unique workculture handed down by the old Tiinesconqueringall types ofterrains including the inaccessible 
and risky ones, unmindful ofpersonalsifety and comfort for the sake of the divine duty of mapping the 
motherland. The responsibility for this countrywide topographical details survey predominantly rested on m' 
cadre alid its feeder cadres whose members, on an average toiling ofsix months ôfevery year carrying out 
risky survey operation, staying away horn lam ii)' and relatives. 

Being in the core cadre oNlie Reid operations, the contribution by Thpographical Cadre ( Plane 
Tablers, Air Survey Drahisman and Topo Auxiliary) Division LI, is unique and uItimately forms the backbone 
othedepartrneni. But considering its nature ofwork, duties and responsibilities; this cadre is still denied of 
coiitciiiug hitting scale by the dcpartiiicntl Mincovcr our cadre is the most neglected cadre as lar its pay 
structure and other service conditions ate concerned. I vcn in the same initially designated cadre, l)ra lisman 
also has been coiiR.rrcd higher pay of Rs. 5000-8000 in the department. 

The following will clearly throw enough, light on the most pitiable aidapatlietic condition of 
this 'lopographical Cadre in comparison with Dralisman in the same department. 

RECRUITMENt'POLICY 

In Survey of India recruiting educational qualification for both the cadres is same having Ma-
triculation now Intermediate with Maths. •Fhcsc two cadres afler initial entry in thedepartment are desig-
nated asT.T.T.13 till completion of respective training: But duration of rigoroustraining for the Topographi-
cal 

\ 	 Contd. to page 2 
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S Cadre is two year and more expensive whereas for the Draftsman is one year in the Survey Training Institute 
(S'Ii ), llydcrabad. löpographical Cadre ifler training directly qualified as Grade IV whereas Draftrsman, 

completing of one year training at STI again imparted one more year in the departmental productive unit as 
probationary period and then again to sit fbr

,  the test to qualify as Grade IV. But ifler 3 years both the cadres 
arc qualified as Grade Ill and Grade II again next 2 years through departmcntais test against nOn existing 
vacancies. The topograhical cadre besides its requisite courses further is imparted more training like Course 

No. 350 (Triangulation), 370 ( Computer Operator), 445 (Photo Interpretation) and 470 ( Computer Pro-

gramming) etc. Topographical cadres who are under training as T.T.1'W' incapable of being Plane Tabler, 
Air Survey Draftsman and Topo Auxiliary downstepped to Draftsman. 

PAY SCALES 

Right from the inception of our department through successive Central Pay Commission pay 
scale for both the adres remained same but only after the 5th CPC brâfIsrnan who had gone to CAT at 

Guwahati, the Honourable CAT has been pleased to allow them to officiate in higher pay scale from 

Rs. 4500-7000 to Rs. 5000-8000 (425-700 ), and it is most likelihood that the whole cadre of l)raftsrnan will 
be allowed to officiate in the same Pay Scale. No doub'tjustice will be done sooner or later to all ofDraflsman 

Cadre. But ourcadre inspite of having more technical qualifications as mentioned above remained in the pay 

scale of Rs.4500-7000 (old 425-600). l'his is the most ill fated condition olthis cadre, though Pay Ration-

alisation Committee headed by Dr. 1). R.Kal Ia strongly rccom mended forthe a I location of adequate pay scale 

to DIV. II Grade II after the 3rd CPC and inspite of this cadres repeated representations and approaches in 
the same department. Every time our cadres requests have been turned down since long. 

.COMPARAI]VECI LART OF I)UTiES AND RESPONSIBILmES 

The Plane Tabler, Air Survey Draftsman and Thpo Auxiliary take Field Survey by collecting 
field datas required for preparation of Maps from different sources, compile them in their field books and 

Plane Table Section and other ancillary Records. After that the same made ready forFairDrawing/Scribirig. 

Plane Tablers and Air Survey Dralisman do the fair drawing andallied drawings. MoreovcrTopôgraphjcal 

Cadre, Grade II is capable of holding as a Camp Officer taking all responsibilities of surveying proper 

communication with local administrations. In the recess too Topographical Cidrc Grade II is capable of 

holding section of Fair Drawing and Scribing and working as Instructor in Survey 'ftclinician training in 

Ilyderabad and wherever necessary in (lie department. In the field 'I pographicil Cadre do Field Survy by 

plane i,ahle section, traverse, levelling, photo verification and triangulation and theodolite traverse. Again inie 

recess too this cadre is entrusted with various departmental works like photogramrnètric survey, Digital 
Mapping arid Coniputation etc. 

EXTENS ION OF BEN [FIT 

For long period ol'times, 'lbpographical Cadre has been striving for extension of bnefit of 
legitimate higher pay scales and presently for Rs. 5000-8000 ( Rs. 425-700) in the depan -tnnent. But till today 
all such cflörts ended in vain. Moreover a 11cr Grade Il Nye face the problem of stagnation t'or many years. 
Promotions to the next higher scale is also mostly uncertain. i'his is the most setback of my cadre 

Contd. to pagQ 3 
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)I'lo is doing basic and lundamental task oisurvcyiug and mapping to the department. 
	 \y 

Since the undersigned cannot be denied of the benefit Revised Higher Pay Scale 425-700 
corresponding the revised scale of Rs. 5000-8000 in terms of para 2(B) on OM dated 1 9. i0-'94 in the light of 
the judgment and order dated I 7_7_f97 

 passed in OA52 oil 996 couilimied by the honourable Guwahati High 
Court in its Civil Rule No. 4733/97 which was Ririhier con! unicd by the I lonourableSupreme Court in special 
leave petition Civil -2000 CC2082/2000. Also in the light of the order passed by the Survcycncral of India 

No. F/2-2308/I I 96-B(TRS) dated 27-3-2001 with all come9uental benefit including monetarily benefiL Since 
it is implemented the judgement in case of Draftsman the same has not been extended to me as such the 
under signed is incurring heavy financial loss each and every month. 

Thanking you in anticipation and soliciting an early and favourable consideration. 

Yours faithfully, 

I_ 
.J 

COPY TO :9FHESURVEYOR GENERAL OF INDIA. 

LtVV 	C4C c 	cL (\OkGi 

li) 	 Qjv 	C'rCQ ct-i 1  
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IN THE CtTnAL ADMUU STRATIVP TZTWUAL a 	RJflAD U!NCfl 

O2fl 	 6 of 1989 

DATO 01 JYD 	a 11.4,1991 

a 

1, 	JZ 2to1 e ChLry 
2,Kre  A*Ganesh Rio 
3 0 	4r, T O CO  Norbert 1Oitjj 

tr, G, $L1U 

So 	, V. Prab1c 
G o 	t. Tyb 	vgj 	 ..,.,. 

1. 	UnIon of In&ta reprozented  
thO Secretary o  ttnintry of tee1 2?optt, of Ith0 
Saw )oihj, 

20 	ThO r1ixcto - 6 nrai 
00109101 turvey of  IndLa 

3, 	njh 	p1.rty DireCtor Ge neral, 
0eG1ogica 	xe c2 inUa 

euthor oion1 0ffLco 
ukarwijh, Road, 

..,.,, 

#7097 A? XCMtrlJ a Mz. V. Vankat ooWUra A4,0, 
 

or Rc4p0NvzNT8i Kre flarxShaskar r0, Ad&)., c.Q,8G, 

hXi je 	 Murthy, Meabez  

Ion'b1c Sbzj R# 0810subramanjan g zb 

4UDC UUNT OP tm Dxvz3xo UTc1jDULjVEjtMD uy Th 1O)4'Bt. 
5niz J0 MABU nurtmy 
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ADnetjr. (contd) 

Ik 

Thia i e PQt1UCU filed by the Petitio ners for 
A relief to xevj theiw pay ec1eo of 

unior cibera to thet of ft. 4I5700 vith effect ft 

135198 raotionelly end to 4e0-6ro that the pOtitjog 

QmUtled to the actnl benefit of pay f LRation in the 

anid acalo with effect from 1.11()1983 and fuxther revisSAM  
to the octlo of kLa 1400-2300 (srkP) with effect from 101.19$ 

or the dito of option in individualeeea, ea -was done in 

thQ cASO of the Draftsmft in the grade of be 330is5Ø and 
• 	 queh the ltt,r iio. J"l10l1/1Va7J42 dated e.12 0 1E and 

• 	 Ott 	 j# 1101VII/87/X* 2 dated 19icc187 Uauöd by tha 
• 

	

	 Z41niotry of tee1 kin, LeprtnentOf ina, now Delhi, 
dirOCtlng the rGSpondents to grent the pay ecaes of 

• 	
• 	

2o 42700 () and he 140o2 300 	with of fact frc 

the recj datea to the OPPlicOnts herein, with all 
COMGqUgntial benefits such an QXTe of py an1 ellaw. 

ences and fixtjon of pcy etc aziof foto of the coo,. 

are as f011o3 a 

The VD.tition4ro herein are working as &crjbózs in 

the Mp PrInting Division of the Geologjc 	ñy of 
2ndie at 1yderebad e  The first pUot was it i,117 

appointed as Junior, Scriber in the pay scale of ibo 330u50 
on 23.64977, Thereafter #  he was proaoted as Senior Ccrjbag 
in the pay ecola of be 42Si640 and ho was furtho ,r Promoted 

Head Scriber in the pay eoalc, of R,5O.75o, The 2nd 

was initially appointed as Junior 3cribg in the 

PaY 	of Rz, 3304560 with Qffect  frm 6.4.1976 and was  

e'senior Ceribor in the pay scele oEPz 0  425440 

Coutd,,,, 
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flXur9 

T!o apZjc 	
0PPOLnted as JUn:L*,r Scribers i 	thai py80410

of 
be 

3305 'ftth effect f 	
18,7., 31010.1D and 

	Qj  197 	
The Map?jgj 

of 

Geol  

of Znu, ftYftrabad h 4x 3  grades of A=Ibern  
Heed Berlbor, eejor 

and 	 with 
to SQnLor TeahnLcal isøLtat 

uzjo, 	nj4 	aQjat,t (g Of £icø) an 	
Drj 	oj atream of the 

by the DraftsThjj 

the SCribing strgaM  and 
th 	wLq 

Of the 0e010210j aUVey of InUa Ciro e1mot Ltj t the entry 	Of bath the eta 
I DraftgpMa  n Orawing Offl stream and Junior Cc jber in the $cribing atreala., The 

Ofliy dif 	bein 	in 'the cee Dr4ftsmen 	of is 	La 
with 2/3 years 

Pracucal, knowledge  In Zap dZaWLIg L 	a sx 	for 	Scriber0  The root o 	th 	ponts of Drawing Of ri 	 i atro 	,e 	Jior 
t oad Sej cj 	Afl8j8tt arepro 	

Oate, similarl Y, 	the  V1093ts of 5.0nior 
3criber 44dHoed Scribe: are e130 

promoUce  osts 	The pot 	of 
and 	njox Zjchnj 	A13tt cazr 	the pay 

	4e1e of 	. 260400, 	an 	425700 ePectt1y vhjc 
The posts of jualor  

8eziior Scriber nd Z1ad ScribOr Corry the nColes of,  &, 	 I 
4250 and 550...750 :eøPectivoi Y Thuø, the 



Ar 

1' 
(Cot&,) 

ot of J%nioZ t-aribcr in the Rcribtj utrem carrJeo a 
hiqhr Fcale of pay. ice., bo 330560 than that of the 

Draftsman of the Drawing Of U.ce ct.rüa Whithre4 only 

26400, tjlo the batc functJOU4.0f bth the $eibor 

and are cmta j,ed, aap xnakin, tbóte in cows  

diEfuce in tho 4ctu.al process adopte1 by eacb criivig 
ad 	jjj verj og Z?rafAnahjp Gpl.eyed 

requires acditliraal Shills o  The arafta:wa 	 coologleal  

of Indla to biwj ip-tei a OPC41ax taL.nJ.n in 

• 	of 2nda to enable him to und tikra the acrIbLov, 

j scrlblUg Caa be donz, by a Draftman, only' 

f iad trniug, OU the other hO Q. Bojjbe: U 
POntell to Drawing Z*Ctl*4 wi ].l be abeto perfbrm the 
*utjce of a DraftSM200  without 6my traLmi 

zi* 
on dptatjn to woric -ea 	One such ezwxple La 
SIr* Fhoolchand,, who uae  subsequ4mtly revettrLat.. 

Reco9iiag the fae that ZorLbing in a *o t cophia. 

ated RunctL006 the ftitia1 rerLte ta:tha ScEibing 
GUS= IS ed  in the pay scale of ho 330'SGb,stth the 

Of Junior icrtber whareaa the ia.ttja3, recru.ttseit 

to the poet of Drdea 	in the .)tawthg Oftee otroaz 
eartaa the pay ecelo of be 20iu400 ouly. The py acale of 
Dft3 has boan u sd f:OD1210 26O-406 	330i$60 
follvding an arbitretion award with effect froi 13.5, 1B2 
and further ravined to N 425.700 with efct fr= 1011,1983 

/ 
\ 



F '1 

• 

.s3.. 

ov the baie of the Cenua1  Pubijo orke Dpartn 

• award vida tth$.etry of 8toa1 & ttn, bopàrtent o 
"InOvs iett: dated l.7.185 afta it wnn implweflt.d by 

tba Director General, Ooologjaj, 'nrvey of India, Calcutta 

vido hie letter dated 101012 on  the bnnia of the 

L GocrnmØnt of ln&ta Oflce emo dated 13.3j984 An a 

zonult, the traftemm.who, joined originally in the grud 
of be 60i400 in pl4cea in the grade of 	42S700 
(fte 1400 00 sp) whoroan tho Scri,bors (i.iunjor) who 
joined in a higher acalo of bo 330.560 (nov be 1200.2040 

remaine4 in l.oer eole Ovon after 7 to 10 laexe 
of aervic, 

'øst, 

3. 

 

A99ri0ved by the denial of rovined pay ncle of 

be 425.700, the neribern submit*4a ropre fltatjo on 
- 	25.3919E6 to theiact Genera Oeologicel uzvey of 

India, Calcutt& raquetjnQ for grant of rovLid pay 

acala on par with the 2)raftmen atroen of the 0 o1091c4 

•  • u.rvey of India on the baeia of the CPtq, Award, followed 

by a reethzder dated 1206066. Thereafter, the P1r**tvr  
General,#  Geologj 3urvey of Xnia, Calcutta, gddrejacd 
a.letter dated 15.1.17 to the Mici9tryof Atl & Piinoe, 

paztfl!nt of I&tnen, Now Le1hi, r eating toóonsidor the 

0460 of pay )teperity betteen 1rewinq Office àtreea and 
• 	• 	cribinç atrean and convey approval at an oarl date 0  8inoo, 

• 

	

	 there wan no reply from the Ministry to  the Dirccter 

C;QnOrale the cribern of Geojj01 Zurvey of India 

a represontation to  the 1tnietry of StQ,el 4 



(Contdo) 

inee on 	 90110wdby re indez, d4ted 16.11 0 197 
end 2491e aeektng redretj of th.Lt gri evance repring 

41ziperit of pey ecale of Sarlber (Tunior) and Drtmr 

(Junior) • NO action was taket by the Mini, try in the 

In the MeQUAG held on 15.4.1e with the GeoloqLc 
eDX, 1  Of Znd.ta Z1loyeeab )ociatJo a rcoyij,tt Union, • 

	

	
point was roted regarding non 	lcwnetatjon of the 

CPW4  Awa4 for Scribara. The of CjaLag infozze4, that the 
flintj clarje vida their lette: datt l.e.i97 

• 	that the i1cribng atz -eam is not coverc4 uflder the CPD 
• 	At,erd forDraftemane ThOsaid letter dated 194.1027 van 

not comtunioata to the op1joart no far. 

The Dctr Gn,rl 9  000loqical aurvc of, India, 
onte 0gairt wrote e let 'tim on 504.198 to the 

Muistry of steel & Mieg to rocongjz their stw3 on 

thequestice Of extending the benefita of CPWD M,td for  
Drafteasn to Scribing etream elo but the cn w&vrejected 

by the MinietEy vLe their 1ettz, dated 0913.19e, T wo 
tro'M Calcutta were cent for training in the 

scribing work  vj'de Office Order dated 2109,1987 

fzozn Lucknow vas. cent for trainj in a cribla q  
ap Prirting DiV4410n# Hydarabt4 vida letter 

• 	datei 	 Though the scribing 1.8 conejde 	to be 
more sophisticated %-nd 3trenuoj work than that OE thg 

ths. ecriboreof Geo1ogic1 3 rvey. of Xndia 
in the itter of qrnt of py cealee 

9 Though theOcrib,*ris  

drge the &ttiae of lrna ci&t3.ar: 'and identiin to that 
of the Draftsmen of 	 &ry of In&t Is I just bige 
they are not 46019natad an Dreet zn the 2crib 	are 



4 

(Crntd,) 

• 	 In the matter of pay ec1j, Zn faot, 
thexe W10re proo 	to vnrge the ca4 	Q 
ud Zcgbe, by  the  

S 	
The rajeatjon of the Mulatry to 'rzt the 

Dey 
• 	 1e of the 	

to the ftrlberg is not on the 
Qrxouad  that they ro rMt,entitled to the S

aid Pay CO1a but on 
the  gr 'Ound that  the 4th Centj Pay Conj 	dt6 Cot reØdJ, In fact, the requjx0.d iftj  was 

to th 4th Pay OmUQ960M by the authorities 
in thj regard, but it O Ppaars

that thc matter hcie boei 
• 4911MAd by the COMMiGg lon  CM 

the 0n4 that thc 
Thezfore, the donial of the s4ld pey ac 

to the Scribera 
of0001091cmi tuiuy of Zadj to 

f Atj 	14 16  and 
39(e) of the Cotjjon.of Idj 

be 
I 

In,  9 qrbitraryat 	
Uence, tho Petitioners f&10 thie etjt 	for the abo 

6, 	The reapond*nts t1e a countarwith 
 the f611o,j 

rhEI AP1LCQCt ZO, 1 
UaI appointedaa Load Scri bor  

in00020gic 	urvGy of Zndja in the p 
with 	

y acale 
effect from 23, 11917 Thi1e tPie APP11cian2 

A crib 	(anjor) In th ray zcsle of i*.425440 with efteci from 1 .4,1976. The Othe aPP1iC &r3t4P ha 
as 	 ye be,n 

Scribora (runjo ae o14jj, 
21%e Geo1j1 aurvey or I . nala ia h4vving three grades in its Z1ep Printinq 

via., Hoed 
scriber, senjor zeriber and 

Scriber and in 
it Drawjn Stres three gre.tee vie, 

$efljoTechnical 'it 	(rawj 	cffic, a .'Inior Tec)ajcs. 

j 4 	- - 
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Ai2tt 	
f?j) and reftsman, The pey scales 

and the recujtt rules for each of  thee Cadres are 
shown in the etntcint 

OflClOXZOd to the count, Though 
th&e La eo

"Imilarity in the rftrultaontrü1a, 
so f

00t-b-0  MiniMM aducaUOR&I qua  
lif Leatims are OOn , thore is 819DIfIcant differance in technjc 

The 08stntLal t.echeie1 
for the varioug  

Cr4dae in the Dra wing  
in the recruitmntrule3 to iA  

for recrujtnt againt any Post in the 
3te, whre there 18 no  such at 1pu1atjon in the rccrujtz 	ru1ee of  

tht scrlbUg strem Thue, the D  rafteman is 	que1jfl4 
hnic11y thea the Srj)z 

7 9  with rtj to the jobs DOrformed bY the zeribera ea 
it i.e au 

ted that the job oon 	of both th 
to diff

ed cniot be equattede   The scribi job rejr for 
MaPs by rintjng whjl0 the 	tw1.jobrcq 	drewjiq and Provarationof all ttpez of maps to ciY

ficetL*n trinq Of 	
In sarlbing by deputing  them to the Surv,4y ogf IndLa, 

it is atoted that thje he 
• 	beaorn nece- to c UP With the workload'.14 t 

Printing ivLaj end due to Thortag' of 
Crib1 An poz • 	 the 	

of the fllrd Pay Coramlethe pey 

caie4; Of rtza Grades 11 and Ifl Vera 

. 203 but 
not , 20400 and the y acalo 

Per 	

2 W#G fixed at be 330560. Subsequently, • 

	

the '° 	ntione of the 	Ce tit, the pey Ucal0s of the Drta 	
1 cn Xfl 

Into 	 of be 
33o 	and de9 jgt,d aa 



(- 

Dreftsman with efoot from 20.12,19e0 0  from 1.1,1973 0  

the pay aoAlo of Dretttan ha bel)n r avio6d from b. 130.,560 

to bo 425700 as per the orere of the )tthitty of £teel & 

KiD64 in jotter dated 5,s.19ses Hanca t  the said order h.a 

no te1vnce to the caeo of Ycribers. 

(in the baz Ls of the rereetfttjo, the case wee 

refarr6d to the N.iuietry of Zteel & mineze Now DeThL but 
the SQAV31 was not accepte4 by the ittntetry.  If the indiidua1.a 
hvo 

 

had the 4CCOMS to officiil corxenportene, and have 

ouccood in oktainig copies of the carraspondence by 

unfir means #  they are not opeotea to make uo of the eie 

in ouport of their ca se a  The infoimation mskaA for by the 

XVth Day Commis s ion was f l~ rniahad by the office in aune 

i4. Nomelly eetera renting to 

poato en1 their pay ca1e haie 

ott! the cert bodies like P&y CnrAmjssjon e  no  discrimination 
has been m&e to th crWrs, aq th. roviLon of pay ecalea 

was MdQ on the beeie of e special award 

conteined in the Ministry of Stool MLnos, Depmrtiwint of 

flines letter' det€3c S6496 There woe however no pró*aj 

for rnerçer of thq oart, of iraftaman with that of the (icribu. 

The titinare fniled to sks out s caie for grant of the 
relief . CI ttimad by thm and there are no weritm An the 

petition and the patiticrz is liable to be diised 1  

9. 	Thri V*V0nkatQ3wara Rao# lornsO Counsel, t Or the 

applicant and Shri Naram rAheakar Rao #  3.earncd M31. COSC 

on behalf of the respon4ants #  argued the etter 0  

lO e  The P*tiUcnero have been working as scriber3 in 

the Map Printing Ulvitlon of Ceoloicjel buxv.y of I,&ta, 

'41 



L) 

4 	
An,rurs,9  , 

I 

There *ro throe 	g3 in the atary of 
drjbz ViQ (1) Jiniorcrjbre (2) aenjor 2cribers 

(i) hQ 4d rcribers.The 
initial ply en10 of tho Jukdo.g 

Gcribar3 Is 	 Tho y øoale of the Lentor Scriber 
12   . 	and thn Ifead 	to . 550-75 -00  

	

ere thzee catagorA63 of Lfg 	in the sua 
Zpernt 	

Of XndlAoThey ar9 	t&me 
"flX 4  tr 	°rdeXi 

 

and Dft 	 Theit 
H 	 LE4Ø Dt1fl Grado.xxx iiing Par in 

th py
A C110 of 	60.400 0  Drartam&ft 0 do 	wcre drawing ;ay in the pay eo4e of D, 3060 e*4 the  

were rjng pay it 
the  Pdr SC410 e .435ii,7j30, 

12 0  In zo tar a the Pay ecalee &cs ccce 
the 	 hi gher

C)ij of pay whereas  
t. Lra, WOZO

the ioe caL of pay, Basing 
on an 	

ttof cari of Arbitration #  the pay c1a of the 
rftiOr?.de-111 vat raised 

from b. 60400 to Li, 330.66o 
wee 

 
rQL40d from P, 3B1)4o to 69425-700*  

and the -Dr4ftzman Grade Was ralsad from bo 42.700 to 
. 550..750 •  Very recentiy, th* pay ro1 of 1)rf 

%rler( fuxthor inej on 
the baejn of the Coatral I'u1,ja 

orka L` (`- P artzOnt Award with efroct fz-txa I 3 6S91962 rieirzq 
the tray DC 41qOf the DrartavtA prom , 330,40 
to a, 425.70 whereas th, ZGeribers vho , wergetting pay 
in the pay aCaO of , were erA in11y mejne a 
it i, The brartamem 	o init , 41  

	

ly dribwing 	pay acelO 
than th btcaust the Gov 	ha roe gniod that 
the rib, 4re more a)i1lj and pain

, 60 they 
were giyen h i,7her scmites of iy for a Pottr long t1e 

wbrea 



Jl xure 	(CO,) 

the 	raft 	wo are dip1c 	ho1% 	. thai were givo ZeEi?r 	Otjtj C)S pey, The 
 re Cognised the aeribez e 	ta Of the zeetjve ftrjts i4 the votk for 

.sCaleS Of the )rftr,on were mad 	oqtu.j to t?W lbere end 

short 	
the 

The C-0 Wrnmont Ver 	cU1, kt 	that tho Sorjra are hjgor  o they wr 	iv 	higher 	of In the beginj 	
pelf 

the Draftam4n iae 
on torni 	'wardi, tho duty owi 	on tho 42ov. , rMtAt S 

 

to 
thp disparity bet , m 

the Draetaman. At 1ot, 
thQ B larib,i 	can ba put on, eue1 grade eton 	wtt the 	 the 	 4 not j'e higher vooles o 	pap to tb 

CbVibers 
to #Zha LAqpArtmeat an1 thu ddVarnment not eonrjjer the 	2e 

id not tak 	a de.taiontQ increase th 	 o 	th 	raftom 	Only bjng 
az  the Aw4rdDsthoy 1,acrea tho pay 	of the 

the 	 to 
bot tho Inequalitioa in th pey acallea of  the Draftsmen 	dthe Scrjbro and they atea that the are 	 more 	

work 	ey otatod 
rOCOMMending to the 

 scales of theCarlbere that 	the ?cribing can be 	by a only 4ft 	a zc 	trj 	and the 	also 	tdted th the acribing 	job Lw Paina. 	ore And it 
1. 

reutr 
to with spec,t

"Is Andhare mte:j 	with cg 	 flQd artificial ijh into 
the 	 fr 	 their workQ ghThey 
lo 	that vit flci 	u 	apcj 	

epj8 thai these w oujtjo 
	

Continued for lo 	erj y te1 upon the eyo$411 t Of the IndividuaIg  involve 
 d In the eojj 

-5- - 



I 	 - --2 - 

Thp ftrth,r Mtate4 tht they 	
Very u11 numbar ( 	 2 3 ior and 1 Meatl 3r1h.) In th Deprth 	v 	

tho hy iror ?oc3, the Grjbera lftidi& 
tone to  be overbtt c3r 	 Sci,  accordAntl to the 
eprtm(,n, th9  Cjb 	rqtjr 	tr 	on por with the Vraft s r%n,

The titj4!,them3e lve3  al so 
	 Aded  in thej rp 	flttj 	to the Secr r,-tary to the POpe 	

of. lino, aj D1hj that their work in thL~Spartn*nt
18 more rintkinç involvinq 1oq ho t,zor every &y, looking over 
	oqe 1jp 	óurc below the øcrj 	

sh'et. They 1eo cont fled tht the ecribinq york 
rejr 	djtjc,,1 s}Uljg 

j or& 	b the fct t)mt 
in olajcj urvy o Jrvt 

 
are being ilerted 

 ini.ng 3n urv.y of Indli to enb1e 
trem to undezte thea crLsij, 	thø 	 eerv 	i not hjOhir benj, 	1s 	r1ty with the Zr&ftsn 	In feet  Ser ere trttd Is 	tp 10- 	than tht of the 

Recagniting 
th fact thLt the CoritJnq ie a 'ore  Son 

i!uncj 1  the tcj, 	ero orinaii, rcr , jtd in the higheK py cij( of P, 	 hero 	the 1o,t 	of Ps 26O..4OO w 	giv 	to the 	 •i\cc;or 	
tu th I;tre the pey 	

'w 	
, 4 1 5-70) tO they te 	oZi)Jflt to treat thr 	r Ifith th e  

In th5.a cO,, the OOvrbflt at: th 
the ScXlberyn içL16 r'tcjon the 

.nv01701  in thA work,t 
hic- 	 - y And the  

he io-'r 	 f 	y, Thn o:rnt it 
not ;on 	Ui 	

tho repoctj 	ttj. 'n 	ore two 	 o pei 	
' on their on 0.orc1 tn 	

on th Awr 



S -a-- 
nexiur..s.9 (Con•td,) 

in this respect. They incrjad the pay cnlee of the 

DrAftdm*n firt.y, equalisad their nay 
N 1 1th the crjcr 

•iu oiaty thsreft thiy further imerna3ad thi 
pty aler 

of t 	 ¶th 
petitioners Conter'zdod that their vor 

j involve d 
rit 3kjU. They m10 oontond 

that the  d*Partm-Ant dmp kj t2,j 3OQ zar.t aAen
to urergo training  

unr the scribIrls to l.'r 	rflj 	worx. 	, they atatcd 
thit the 6crlb , r.4 -,,ork, in 'rV I 1f r ic-a lt, 

paine taking. ror 
that z'at,on slone the cribe f t rut on 	her pay  gC416  
thu ths 	ftt 	th 	tr 'njt 	;ct the sqwl 
vy 4, c 01 1e,  oz ax with lc 	 The Department 
iij shj 	

ti c:r the r1atj,e 

hork invj in the two cat orie 
ni er0C0rr, . on6atjCn ctating that the 6criboa 

ara '1iTinq imr'ot.mt utir an t:cy lire taking a lot of 
risk i.rs CAOCIIArqIng thtr 	tj 	xhj mtaktxqxsometi., 

it i. 	1r 	jrim to tjr yc by 	 artificial  
ihtjt th%jrityea, 50P they roctifrIT-r-nS that their Pay ecl. 

1 OcIunted with tbj pa" s c u lo of the Draftsm,n The 
nrIta1 Ofjcerc exe the Mmrmtorit aut.11orltiesto aøaoma 

the :ork of thze ccgc,rj of oloe, They themaivee 
attr c,oln throip ti flctr 

 

of th 	(f the cr1bare 
Amd th 'rtsr,, 	

th" ray sea 1ó of the 
ibr thou1 	o tnrr,c, on Per 'jth th, 

tho ov rn nt J.ncrr 	t1v pj eii of the  
baning on th 	 iht rvn' 	thc 'vernme 	to 	t 
t)pofl te rcornr?n•t.j0fl m ­. em hyth 	cr of t;hti Geol ogica l  

'ho known thij -r o f:h, Itjtjon,r, who 
bc 	th 	1t i!W1j in thi. 'wc Intl te1yj 

to nr's thit r'ty e'i 	or tr with the 
Thc] t;Qt.flr,.,r h r; n' 	 ny t'rr f"r nbt acceptinq 

Cofltf3 



J'flflOxre.$ 

the rocommendition of thc pcxtmt. 

14* 	In th1t CA.Je 0  tho Ocribormcare very UThif! Jet 
y atlout half 

A dOZ 411 401 their .;rl 
I 
 avanco aent 

be ef 	tiv1y 	
c'n]y th1n they an o is that they c 	rt'1c., nor, to thj h1g, 	uthojtj. If 

the authort t 'ea  4AP1Y their minj sv t ht thb 	tj,,ers 
atd A); '-Vn the. Crtt,n at the f irat in5tflC( 4  how 

thetvaltsMsn up bi on th 	 .rid eht 
In th 	 '.hy 	

to the rrafts4l#nhi1 
their py RC-Ajee vtc., thy 'u.t 41no corUe 
th€ rctj 	nie by tr 	 Onca 
ct 	the oburvatj65 traj, in

ictq, 11pon it 	 the oy aclalai of 	 the 
Q\h 

 

to 	(91"an to th 	CCita of the 	 11 or.j(Q who a ry vrAt torø 
to incr 	t. 	; or xr with th Lrftsr,fld they 
oht to 	i'ie 	they arn, There are no Proper 

POtitionore on ir ''ith 
the hc? 1jq 	th 	 im 1hat their ay 	on 	r Lth thc Lrjf, The  was 	crd by tb 	prtrr 	1eo there ara no qronade to rejcct tbi. rc 	rr71tjo n cf the 	rtnnJ 
ought to hvo 	rt th reco 	tio 	Of t.h 
e they htv' 	r in th4 	o f thm rtco 	tioze 	irs the Jr 	'-ith 	to th 	 :'o, it ict p (it CasO to 	 th 	y 	of ule.•crbç.r- nr 	with the 	

GLy 	the irn 
L.. 	i 1  1/1j/7*i 1ou 

 

Litter  

ipjj by the 	o f oteg 
'rtt1nt 	irvi, 	fl" flhj 	c c1r,ct. tha 



(COfltd.) 

t:o fj th Py 	of th 	arj 	On p 
wlth

;ey th 
tb, 

rt 	

1S.97 

	

Th 	
to b  

tile 	
n'rnr 	th p-  

- th 

t 	
thj 

	

15. 	

j 
i 

t 	: tr 
$t,/., 

Zllchi 1.4,gj 

CntrL1 	
ttj 

H 
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0 II D E R (O1AL) 

1on ble Shri S.A.T. Rizvi, Member(A) 

On the basis of the Award of the Board of 

Arbitration, the Draftsmen Grade-I, Grade-Il and Grade-Ill 

working in the CPWD were given the benefit of revised.pay 

grades, £y Office Memorandum dated 19.10.1994 (A-4), the 

same relief was extended to the Draftsmen working in the 

other Departments ,,/Ministrles of the Govt. of India. 

The extension of the aforesaid relief was made subject to 

the fulfilment of certain 	conditions listed in the 

aforesaid Office Memorandum of 19.10.1994. 	The same 

Office Memorandum also provided that after placing the 

Draftsmen in the revisedpay grades, urther promotions 

could be made aga1nrt available vacancies in the higher 

pay grades in acôordance with the normal eligibility 

criteria laid down in the relevant Recruitment Rules. 

2. 	One Shri Tulsiram Sharma and.several others 

came up before the Guwahati Bench of this Tribunal through 

O.A., 	No. 52 of 1996 challengIng the respondents action 

in not extending the aforesaid benefit to tnem. 	The 

applicants in that O.A. were working under the Survey of 

India who are respondents In the present Q.A. as well. 

By the order passed on 17.7.1997, the Tribunal in that 

case found that the benefit given to the Draftsmen under 

the aforesaid O.M. dated 19.10.1994 could be extended to 

the applicants, and directed them to place the applicants 

in that O.A. in the revised pay grades. The matter was 

taken thereafter to the Guwahati High Court which upheld 

the order passed by the Tribunal in their judgemerit. 

(J 
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rendered Ofl 31,7.1999 (A-6). Later, the SLP f11d In the 

same case before the Supreme Court was also dismissed on 1/ 

31.3.2000 (A-7). Cosequentiy, the brders passedby the 

Tribunal were implemented in respect of all the applicants 

In O.A No. 52 of 1996. Copy of one such orderj1n the 

case of S.S. Solankj has been p1acezjon record (A-8). 

When the applicants in the present O.A. 

approached the same respondents for the extension of the 

very same benefit to them, their representation has been 

rejected by the Survey of India by the letter issued on 

22.6.2001 	(A-i), on the simple ground that the benefit in 

question could be extended only to those who went before 

the Tribunal and thereafter before the High Cóurt and the 

Suprernecourt, and not to any others 

The- learned counsel a.pnea.rjna on behalf of the 

applicants submits that the rejection ot the claim of the 

applicants on the aforestated grounds is illegal and
4. deserves to be quashed. According to 	m4, as per a 

-' 	 catena of judgements rendered by the Apex Court, such a 

benefit, as has been claimed in the present O.A., ought to 

have been extexie by the respondents on their own to au 

those who were found by them to be similarly placed. The 

applicants, belonging to the same organisatioobvjousy 

are similarly placed persons and, therefore, there should 

have been no hesitation on the part of the respondents to 

extend the benefit in question to them. Insupportof his 

'\contentiori, the learned counsel 	places reliance 	on 

MIT 
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paragraph 	126.5 of the 	5th Central Pay Cornmissio; 

r ecommenda t ions reproduced by him in the legalnotice sen 

on behalf of the applicants on 18.6.2001 (A-9). For th 

sake of convenience, we would like to reproduce th 

relevant portion taken therefrom as follows: 

"126.5 We have observed that frequently, in case: 
of service litigctjon Involving many similarl' 
placed employees, the benefit of judgment is oni: 
extended to those employees who had agitated th 
matter before Tribunal/Court. This generates 
lot of needless litigation. It also runs contrar ,  
to the judgment given by the Full Bench of Centra 
dmjnjstratjve Tribunal, Bangalore in the case 0: C.S. 	Elias Ahmed and others vs. U0I and ors 
(O.A. Nos. 451 and 541 of 1991) wherein it Wa: 
held that the entire class of employees who at' 
similarly situated are required to be given th 
benefit of the decision whether or not they wer 
parties to the original writ. Incidentally, thi: 
principle has been upheld by the Supreme Court i: 
this case as well as In numerüs other judgment: 
like (LC1 (3hosh vs. 001, (1992)19 ACC 94 (SC 
dated 20.7.1988; ICI, 	Shephecdvs. 	001 (J'T 198 
(3) SC 600); Abid Hussajn vs. 	001 (JT 1987 	(1 
SC 147) etc. Accordingly, we recoirmend that 
decisions taken in one specif1 case either by th 
judiciary or the Govt. should be applied to al. 
other ident:cal cases without forcing the othe: 
employees to approach the' court of law for a: 
identical remedy or relief. We clarify that thi: 
decision will apply only in cases where 
principle or common issue of general natur( 
applicable to a group or cat3gory• of Government 
employees Is concerned and not to the matten 
relating to a specific grievance or anomaly of at 
individual employee". 

5. 	On consideration, we find that the contentjoi 

raised by the learned counsel is 	in accord with thi 

law laid down by the Apex Court In the various case 

referred to in the above extract. The order passed by thE 

High Court upholding the Tribunais orders in this case i& 

a judgrnnt'jn rem and th€ 

benefit flowing therefrom must, thenfore, reachtiov th 

Q 
41"TrVf i l, A rrEsTh  As " ~,,4k S 
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appjjç15 Wl1ho 
	ny manner of doubt, as they are 

Sni1arly lacedprsons 

..:•.'. 	: 
6 	

Since nothing new,aPart from what 
has been 

T  

pleaded tn 
the rep1y placed on record has been submitted 

'before 	us by the learned 	proxy counsel for 	the respondents, 
we find merit in the 0 A 	on the basis of.  

4 

whatever has been 'observed 	
us in the preceding 

so  

Paagrapg 	
The 0 A, therelore deeve 

to1be allowed 

7. 

.° 	.: 

Insof 	
as the question of payment Of arrears 

oils 
concer1ed 'wefind that While theremaybe no probj 

1n 	 m 
direcng the respondents to fix the pay and allowances 

of the app1+cp5 in accodance with the 0 
	d a t 19 10 1994, 	the payment of 	dctual benefit 	arising 

AS 

therefrom will have to be Confined in 	)udgc 	o the period counted 
af ter4,*lapse of one 

I1onth from the date oL 	tiling 	
ot representations in each ,cae 
	The respondent 	

are further directed to CdlcuJate the benefit 
accordifl1yfldh' 	

make payments expeditusiy and 
In anyevent WithIn a period of three month 
of receipt Ofa Copy of t.hi 

II 

8. 	
The aforesaid amounts, 	lfl-So — fa 	as 	he.  

etjred Persont or tho 
ww 

are dead are concerned will 
be made Over to t hb retired persons and 

theAr respective heirs 
in accordance with law, rules and instructio5 , 

0 •  

 41 
° 

ne Qate 
•0. 	

- 	
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V 9. The learned counsel appearing on behalf of the 

applicants presses for payment of exemplary costs. 	We 

have carefully noted the submissions made by him. 	The 

learned counsel forthe respondents vehemently op.posest_ 

payment of costs on the ground that the applicants 

themselves have moved in the matter belatedly only after.  

the Supreme Courts judgement became available in 2001. 

The benefit sought to be extended to the applicants in the 
, 

present. O.A. 	___ validity from the O.M. issued by 

the Ministry of Finance (Department of Expenditure), 

Government 	of India on 	19.10.1994. 	The same 	was 

applicable to all the 	Departments/Ministries of the 

Government. 	As a responsible organisation (Department), 

the 	respondents were required to comply 	with 	the 

stipulations made in the aforesaid O.M. expeditiously 

rather than holding on, until the claimants approachA this 

Tribunal and theHigh Court and later the Supreme Court. 

By delaying the payments arising trom the provisions made 

in the aforesaid O.M., the respondents have In our 

judgernent made themselves liable, in the peculiar 

circumstances of this case for payment of costs. 

Accordingly, we direct payment of costs to the applicants 

quantified at Rs.5000/- (Rupees five thousand). 

(S.A.T. Rizvi) 	 (Smt. Lakshmi Swaminathan) 
k4ember(A) 	 Vice Chairman (J) 

'SRD 'A N  
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I 	 IN THE CENTRAL 

/ 	
GUWAHATI BENCH: GUWAATI 	NOV 2? 

G'avsbatL 
L__------  -' 

O.A. NO.141 OF 2002 

SHRI B. RAJKUMAR AND OTHERS 

-vS- 

UNION OF INDIA & OTHERS 

-AND- 

IN THE MATTER OF: 

Written statement submitted by the respondents. 

The respondents beg to submit Brief History of the case which may be treated as a 

part of written statement. 

BRIEF HISTORY OF THE CASE 

The Topographical Staff of Survey of India, which includes Planetabler, Air 

Survey Draftsman and Topo Auxiliary have asked to extend the benefit of Judgment of 

Guwahati CAT Bench's given in O.A.No.52/96- Shri T. R. Sharma & Others -Vs- Union 

of India & others. As per CAT's orders, benefits have been given to the Draftsman Cadre 

of Survey of India only. This benefit is based on the Arbitration award given to the 

Draftsman Cadre of C.P.W.D. and sanctioned by the Ministry of Finance (Department of 

Expenditure under their O.M.'s No.F-5(59)-E.III/82 dated 13.3.84 (Annexure 3 of the 

O.A.1 and No.13(1)-IC/94 dated 19.10.94 (Annexure 4 of the O.A.) and further extended 

under 0.M.No.6/1/984C dated 1.6.2001. Copies of the above O.M.'s are enclosed with 

the O.A.No.141/2002. These benefits of awards is granted to the Draftsman of C.P.W.D. 

and extended to the Draftsman Cadre of other departments under the Govt. of India and 

its subordinate department/offices. Other cadres under the Govt. of India and its 

subordinate offices can not claim the benefits of the above mentioned award. 

2. %jopographical staff are unique and distinct than the Draftsman Cadre in work 

culture and technical knowledge in Siirvey of India. They cannot be equated with 

Draftsman Cadre in the Departme(If they had not been different in work culture then 

they would have not been placed under different category. Their recruitment was 

conducted as per the vacancy in the respective Cadre in the directorate. They are not 

brought from the Common Pool of recruitment as demanded by the applicants. As such 	PY, 
the benefit of OM No.13(1 )-IC/9 I dated 19.10.94 cannot be extended to the applicants. 



PARA WISE COMMENTS 

That with regard to pam- 1, 2 & 3 of O.A., the respondents beg to offer no 

nts. As it is based on records. 

2. 	That with regard to para- 4.1 of O.A. the Respondents beg to state that the, 

designation is Planetabler and not tabler as shown in the para. 

3.. 	That with regard to pam- 4.2 of O.A. the Respondents 'beg to offer no comments. 

That with regard to pam - 4.3 of O.A., the Respondents beg to state that the 

benefit of order passed by Hon'ble CAT, Guwahati Bench dated 17.7.97 in O.A. 

No.520996 (Annexure 5 of the O.A.) is only for the Draftsman Cadre in the Department. 

1 1 hat with regard to para- 4.4 & 4.5 of O.A., the Respondents beg to offer no 

comints. 

That with regard to pam- 4.6 of O.A., the Respondents beg to state that the 

Topographical Cadre and Draftsman Cadre are different and not the same. In this 

connection please refer pam 2 of the Cadre Review Report received under D.S.T.'s 

No.SMYO2/044/088 dated 30.1.1996. It is also evident from the C.O. 439 (Annexure 2 of .................................... 

the O.A.) dated the duties and qualification of Planetabler, Air Survey Draftsman, Topo 

Auxiliaiy are totally different from the Draftsman Cadre. Other facts regarding wOrk 

given under this pam is based on records, and hence no reply. 

(Cadre Review Report dated 30.1.1996 is annexed as Annexure- 1) 

That with regard to pam - 4.7 & 4.8 of O.A., the Respondents beg to offer no 

comments. 

That with regard to pam- 4.9, 4.10, 4.11 and 4.12 of O.A., the Respondents beg to 

state tat it is the histoiy of C.P.W.D.'s Draftsman pay scale while the applicants are ------------------------. 

Topo staff of Survey of India. Therefore they can not claim the benefit granted to the 
-4.== 

C.RWJ1's Draftsman, for whom the nature and types of jobs are different. 

That with regard to para-4. 13 to 4.15 of O.A., the Respondents beg to state that it 

is a fac that Topographical Cadre except Topo Auxiliaries are also allouedscribing 

drawing work occasionally only when they are in headquarters in addition to field 
it vttnit .'2C'CtVitrr'rnt'tt't"ittrrCi'--- -''

Surveywork as stated in the pam. During field work they are given TA/DR in addition to 

their sai' for the entire duration of field. Other facts maintained in the para are based on 

thcts hcnce no reply. 

2 
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1 ®. 	That with regard to pam- 4.16 of O.A., the Respondents beg to offer no 

ccrnnents. 

	

I L 	That with regard to para 4.17 of O.A., the Respondents beg to state that the 

[Iantabler, Air Survey Draftsman and Topo Auxiliary are not the similarly placed 

einployees, because there is no post of Planetabler/Air Survey Draftsman and T 

Auxiliary in other Departments of the Govt. of India except SOT. 
-- 	 - 

12. J That with regard to para- 4.18 of O.A., the Respondents beg to state that the 

lIo&b1e CAT has observed in many cases that the true equation of posts and equal pay 

are iauer preliminarily for the Executive Govt. and expert bodies like pay Commission 

ndnot for Court. In O.A. No.368/95- Shri R.N. Maihi & Others -Vs- Union of India and 

bth&s the Hon'ble Cuttack Bench, Cuttack has issued the following orders. 

"it is not for this Tribunal to sit as an Appellate Authority to decide as to which 

class of Govt. servants to what scale of pay. If Applicants have any grievance to the 

edessa1 in the regard, they need to approach the Finance Ministry for Redressal of their 

Gnyances." 

The applicant of the present O.A. may approach to Ministry of Finance for 

'rediessa1 of their grievances. 

	

I : 	That with regard to para-4. 19 of O.A., the Respondents beg to state the 

Plan etabler, Air Survey Draftsman and Topo Auxiliary gets thej____estraining in the 

Suey Training Institutes, Hyderabad after the initial appointment as Topo Trainee Type 

B while Draftsman gets the 52 weeks training. When there is so much difference in the 

penod of their training, how they can claim as similarly placed with Draftsman Cadre. 

	

I 4. 	That with regard to para-4.20 to 4.22 of O.A., the Respondents beg to offer no 

coinments. 

	

15. 	That with regard to pam- 4.23 of O.A., the Respondents beg to state that the facts 

already stated in pam- 13 above. 

	

1. 	That with regard to pam- 4.24 & 4.25 of O.A., the Respondents beg to offer no 

comments. 

	

17. 	That with regard to pam- 5.1 to 5.11 of O.A., the Respondents beg to state that the ev  
facts already stated above in pam- 13. 

	

8. 	That with regard to para- 6 to 19 of O.A., the Respondents beg to offer no 

chmments. 

L 3 	
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In view of above submission, the grounds urged by 

the Applicant in support of the relief sought by applicant 

are totally untenable. The pay scale mentioned in Office 

Memorandum No. 13(1)-IC/91 dated 19.10.1994 can not 

be extended to the Cadres as they are not belongto 

Draftsman Cadre as specified in the O.M. The Respondents 
-..---------. -V  
has not violated any articles of the Constitution of India as 

contended by the applicant in Para 5.1. 

I-Ion'ble Apex Court judgment in case of State of 

U.P. —Vs- Ministerial Karmachari Sangh, AIR 1998 SC 

303 and wherein Hon'ble Apex Court observed. 

"It is also settle position that the evaluation of such 

jobs for the purpose of Pay Scales must be left to expert 

bodies and unless there are any malafides, its evaluation 

should be accepted". 

Also in the case State of U.P. —Vs- J.P. Chaurasia 

AIR 1989 SC 19, Hon'ble Supreme Court observed "The 

equation of post equalion of pay must be left to the 

Executive Government. It must be determined by expert 

bodies like Pay Commission. They would be the best judge 

to evaluate the nature of duties and responsibilities of posts. 

If there is any such determination by a Commission or 

Committee the Court should normally accept it. The Court 

should not try to tinker with such equivalence unless it is 

shown that it was made with the extraneous consideration. 

In the lime light of the above observation, Hon'ble 

Apex Court and Hon'ble CAT, Cuttack Bench specified in 

pam 12 claim of appellant for the extension of benefit of 

OM No.13(1)-IC/91 dated 19.10.94 is not tenable. 

Wherefore the Hon'ble Tribunal may please dismiss 

the above application in the interest of justice. 

/ 

I ; rkAk 
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VERIFICATION 

I, Colonel B.D. Sharma, holding the charge of Director, North Eastern Circle, 

Survey of India, Shillong being authorized do hereby solemnly declare that the 

statements made in this written statements reply is true to my knowledge, information 

and belief. 

And I sign this verification on this .9.. .1..day of . . 	..November 2002 
at S'hiilong. 

Deponent: 

5 



TeIegrrn 
 

1Tr/1éIopbonu: 662135, [MXJ 
667373 

d 	 U/TeIec 	73381, 73317, 132 
0 	GOVERNMENT 0F INDIA 	 4iliTIFa, 

	

MINISTRY OF SCIENCE 6 TECHNOLOGy 	
•661682, 6863847 

Department of Science & Technology .0 	 0 	 6862418, OG4i'/ 

floIOgy Bhavan, New M.hr•uli Rood, Now O.IhI-110016 

H 	

0 

0• 

ft, 	
0 	 / L 	" 

0 	 0 	

0 	

0•• 

0 	
°° 	

°0 	 0" 	

0 	 0• 

Nil. )I ii (..i.. I 04*1 v0b J iNJii' 	I / Il 

• 	 0 	

0 

itie 

- 	

o 	iro:i 	• 	 . 	0 

0 	iost k4: 3/, 	•' 	 . 	
0 

— 

O 	 j ,-tt.ntion : NAj 	 1 .. 	1*1-1 0.10 bUrvt?yc'r 0ncr p ; 

ubjc't 	irnpelme'tj_un of 	 1i 	I 	p pn 	l of Lrou 
t ft 	1 	nc, I 	n 4.  n 	I cu Ir t' , ) us 	I, V*Y n I p iJ 

-- 	 sjJp..:. °itt 

Sir, 	
0 	

•. 

00 	
ii 	tiir0IctIc4.c ''' 	 iI°''.fl 	il(:I Urn;:. n1ui 	 i'.it.r°cl 	. 

Dpar t1nc'rl t Li.ri rt . ieii•, L.c'si,m " &•o 	Ipj 	. hi:' t_.hii. rn.n ':;Is.i p r 	J 	i° 

:i.ri 	j$°.'iI tfi.p. 	In 	t'r°irs .. 	 of  

I. 	onta1.E?i in Uiptt. 	o 	f rn4p4 I 	I te,t r!.tH1 	1 At) 	i'Jn 

dat_cc1 23ri. 	• 	 ,3°1 • 	 p 	i.  4•' 1 s'ir 	Ltbil'.t j. 	d by thi: s,:occnsi Ot.)r  

J 	 u ok  y . 	i. was Cnfl..i.df!? 	(' 	 IP)1•° 	(:•4 I I • 	(') t 	.k. ,).cr)C. 	? 	I PCI ii iss.l. fl(•4 • 

in tni A i t,ht L4 ii . i p 	 und ur vp I pr€ncr:  

	

Af ter car €' rul coi idc:•r.i. .. ';s 	o ....hr ic.trt 	l&viP14 	proI:'o!i4 L 
o  0  tiovernms'n t 	f is ci i Il''( 	ci rrc) 	t.hc t: r PiI Li Ufl or :OIJ pot 	,nri 

abol ii  i on 	i f 	61 	pr 4. , w j, th 1Itctj j 5.j 	n 	r c°c,p ci. 	s) 	cU UU 

cad rest post ! a!: unth•?r 0 — 	••. 	

0 

S.No. Post 	Exist— OIE, strength . 	 cL 	Lo.r 
ihg °ir. °  implernen— Creation 0 abolition 

	

strength i.a'ior of 	
0 

	

0 	rdr.review 

~K y6t ITOPc:RAPHJCAL L&Lb3  

0 
• Uftictr ':urvevor 	338 

2)')0-'.'u 

% .' IVIVD 'E l 	 ° 124s.s 
rvrv 1ic;l:ant..i 

( 	

C. 	 t.. °  Ic ° 

1°°%CjCo..1 11. 	0())11 1. I) I 	I 	I OA ••. 	 s 	• 140 	°7jt,su  ) 
•. o,•• 	

•• 	 / 

L ' 

7°' 	

•0 

.136: 

126(1 	 20 

I. 

I,  

kl 

'S 	• 



r. 

1 
1 

'3. Junior 	veyr 

 

17 	
90 

	

47 	 -  

Ujy..l1/Fl  
nSi) Man 

(Rs. 120-18 00 ) 

4. Khalasi 	 4893 	4532 	
361 

(R.70-940) 

Total : 	 8108 	7013. 	 +156 	451 

pfferencL (+I56-451i a __9• 

II. 	BAFT$MN çIBE 

• 1. ChieI Drattsfl1.. 	21 	35 	 14 	- 

s .20'-" 

. 3pfliOr )raftrnfl 	207, 	300 	 93 	 - 

Drf tsrnn biv. I 
iRs. 140t)-260 .' 

1ra$tsIflafl Div.iI 1330 	1156 	
- 	 174 

(R.91.t4U1 

	

iiTT 107 	
-174 

Difference; •(+107174) 	 -67 posts 

I I I 51ME. E1ILPBY. 	EJJi- i: 	 . 

Btore OfficEr 
 

Deputy Etor Off.1cer1 
 

(Rs . 2200-4 000 )

0  

3.Asstt.StOreS Off ictr 1 	18
0 	

0 	 - 

s.1640290 

 

Record eepr liv/ 2 	34 	 12 	 - 

IRs. j4(-.1O 

stores 	siiant. 	22 	3 	 13 	 - 

R. 13:-2o0) 



--- 	y' •' - 
-: 

- 	 IN THE CENTRAL AMINISTMTIW TRIBUNAL 

GUWAHATI BENCH 

In the matter of 

O.A. No. 141 of 2002 

10, 	 Shri B. Rajkumar and Ors. 

-vs- 

Union of India & Ors. 

And 

In the matter of 

Rejoinder 	submitted 	by 	the 

applicants in reply to the written 

statement - submitted by the 

Respondents. 

IThe applicants above named most humbly and respectfully begs to state 

as under 

1. 	That with reference to the .statement made in c3lumn 	"Brief 

History of the Case" the applicants bag to state that the 

Topographical Staff of the Survey of India includes Planatabler,  

Air Surveyi Draftsman Topo Auxiliary and Draftsmaai the same was 

categorically admitted by. the respondents in their order 

contained in the letter bearing No. SPl/06/001/95 dated 31st 

January, 1996 (Annexure-8 to the O.A.), which states as follows 

"3. 	The Department has considered the existing pay 

structure of Draftsman In Survey of Indla(SOI). 

Draftsman in Survey of India is a part of the 
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topographical cadre which includes other employees 

like plane tablers, topo-auxilliary., air-survey 

Draftsman, Survey Assistants, Topo-Coeputers, etc. 

The qualification for recruitment is kept as Inter-

mediate with Mathematics as one of the subjects" 

It is quite clear from the aforesaid statement of the 

respondents while rejecting the claim for grant of revised pay in 

terms of Memorandum dated 19.10.94 that the Planetabler, Air 

Survey Draftsmen and Topo Auxiliary are integral part incLuding 

the Draftsman of the Topographical Cadre. Be it$ stated that the 

cadre of Plane table, Air Survey Draftsman, Draftsman and Topo 

Auxiliary initially appointed as TTB Grade IV against similar 

recruitment qualification i.e. intermediate with Science (after 

amendment) in the same pay scale. Parity of pay is all along 

maintained by the Government and treated all the aforesaid cadre 

as Topogrphica]. cadre even the Government of India after receipt 

of the 3rd Central Pay Commission recommendation so far 

Draftsmen are concerned, the revised scale of Rs. 330-560/-, but 

the Government of India decided to grant the revised pay scale of 

Rs. 425-600 to the Draftsman of Survey of Indi. By the same order 

the same pay scale is extended to the Pianetabler, Air Si.rvey1 

Draftsmen, Topo Auxiliary of Grade II. Be its stated that since 

the 1st Central Py commission to till date (before the judgment 

and order dated .17.. ?.9? in O.A. 52 of 199k)-- the enre 

Topographical cadre were all along granted- same pay scale. It -------- 

would be evident that the present applicants were also placed in 

the pay scale of Rs. 425-600 along with the Draftsman by 

Government itself. Now therefore, respondents cannot make any 

discrimination in the matter of grant of revised higher pay scale 

to: the applicants in terms of Memorandum dated 1.10.1994, 

otherwise the same would be violative of the Article 14 and 16 of 

the Constitution of India. 
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2. 	hat it is categorically stated that all the cadre viz. 

raftsman Air Survey Draftsmafl Planetabler' Topo Auxiliary all 

along known as "Topographical Cadre )ivsision II Grade-Il" 

These cadres have no individual identity at any' point of , time, 

whenever a recommendation is made either by the Centr'al Pay 

I commission, by the Surveyor General of India, or by the 
kovernmeflt itself, even Kalia Commission which was constituted by 

the Government treated all the aforesaid four cadres as Grade II 

in Division II. Dr. Kalia Committee constituted by the Government 

of India after the 3rd Pay Commission's recommendation dated 

9.8.1973 recommended as follows 

"The Committee therefore recommends that as in the scale of 

ft. 205-280 of Grade I in Div.I the scale of Rs 205-280 

of Grade II in Div. II should also be revised to Rs. 425-

700" After 3rd Pay Commission. 

It is quite clear from above recommendation of Pay Kalia 

Commission that the incumbents in Grade II, Division II, 

performing similar duties who are subsequently upgraded to the 

cadre of Grade -II Division II although nomenclature of the post 

concerned are different such as Draftsrnan Air Survey Draftsman 

Planetabler, Topo Auxiliary. As such they are entitled to similar 

treatment in respect of similar pay scale. It would be evident 

that applicants are being imparting training in the scribing 

course in the Survey Training Institute Hyderabad and on 

successful completion of scribing course certificates are being 

issued by the Institute in favour of the individual applicants. 

Therefore imparting of Training in the Scribing Course to the 

present applicants in the Hyderabad Training institute makes it 

abundantly clear that they are also performing same duties and 

responsibilities like the applicants in O.A. No. 52 of 1996. 
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A few copies of certificates of Scribing course issued by 

the Survey of India, Hyderabad Training institute are 

enclosed as Annexure-A Series for perusal of the Hon'ble 

Tribunal. 

3. 	That with regard to the statement *ade in paragraphs 4 and 8 of 

the written statement, the applicants categorically denied the 

sase and further beg to state that the judgment and order dated 

17.7.97 passed in O.A. No. 52 of 1996 is not a judgment in 

personas but the said is judgment in rem. Therefore the benefit 

of the same Is liable to be extended to the applicants also who 

are all along treated at par with the Draftsman and the benefit 
- --- --- 	 ---- 	 - 

of Central Pay Commission also extended to the applicants from 

time to time whatever recommendation passed in favour of the 

Draftsman of Survey of India. As such, respondents cannot 

differentiate the present applicants in the matter of pay scale 

at par with the draftsman only due to the fact that the 

namincleture of the present applicants are different. 

The cadre review report dated 30.1.9h mentioned in 

paragraph 6 of the written statement has no relevancy in the 

instant case of the applicants.. The contention of.th. respondents 

so far nature of job are concerned also irrelevant in the facts 

and circumstances of the present case, more so in view of the 

fact that since inception of the establishment of the Surveyor 

General. of India the parity of Topographical_cadre is maintained 

all along. Therefore applicants cannot be denied the benefits of 
- 

the revised pay scale provided in the O.M. dated 19.10.194 which 

has already been extended to the Draftsman following the 

direction passed by this Hon'ble Tribunal in O.A. No. 52 of 1196. 

- 	A comparative state•ent 	between Air Survey Draftsman 

Plenetebler and Draftsman is enclosed for perusal of this Hon'ble 
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Tribunal as Annexure-B regarding recruitment quelifi.cationi 
-- 	-- 	.- 

That your applicants categorically deny the statement in 

paragraph 9 and 11 of the written statement and further beg to 

state that the nature of job of the present applicants are more 

rigorous than those of Draftsman and they are being allotted 

scribing fair drawing on regular basis- The contention of the 

respondents that the post of P1anetabler, Air Survey Draftsman 

and Topo Auxiliary 	in other departments of the Government of 

India are not available cannot be a ground for denial of the 

benefit of higher pay scales provided in the O.M. dated 

11.10.1994 when the parity by the Government itself maintained 

all along that too following the recommendation of the 1st1 2nd1 

and 5th Central Pay Commission. Now therefore, the 

respondents are barred by the law of estoppel to deny the benefit 

of pay scale paid to the applicants in the instant application. 

That with regard to the statement made in paragraphs 12 and 13 of 

the written statement the applicants beg to state that the 

applicants in the instant case are squarely covered following the 

decision of the Hon'ble Tribunal in O.A. No. 52 of 199L decided 

on 17.7.1917 by this Hon'ble Tribunal and the denial of the said 

benefit to the similarly situated applicants is violative of 

I Article 14 and 16 of the Constitution of India as such no other 

alternative remedy is available to the applicants but to 

approach this Hon 1ble Tribunal for grant of adequate relief. The 

duration of training period as mentioned by the respondents in 

paragraph 13 is irrelevant in the instant case of the applicants 

when historical parity is maintained by the Government of India 

itself. Therefore such benefit cannot be denied to the applicants 

having different nomenclature and the duration of training period 

in the same survey Training Institute are different. 



/ 

6 	
/iJ 

13. 

here that in the decision It is pertinent to mention  

rndered by the Hon'ble supreme Court in the case of Union of 

rndia and others Vs. Debashis Kar and others reported in 1995 

app (3) SCC1528 wherein a mention is made in paragraph 14 of 

ti1e said decision regarding the post of Tracers of the Ordnance 

FIctories who were all along treated equiva nt to the draftsman 

Grade III of CPD. However, following the recommendation of the 

3d Central Pdy Commission in 1973 Tracers were redesignated as 

Daftsman Grade III and they were ultimately given the benefit 

of revised scale in terms of O.M. dated 13.3.1984 following the 

dcision passed in the case of Union of India and Others Vs. 
'TTT- 	TTT1_1. 

Debasish Kar and others. Therefore the present applicants are 

similarly situated like those Tracers of Ordnance Factories. 

	

--- 	----- 	- 	------- 
1iere was a specific mention in the aforesaid decision of the 

Su1p III

reme Court that parity of pay In respect of Tracers were all 

along maintained with )rauyhtsmen Grade  of CPWD. -Therefore 

the Hon'ble Court held that denial of similar revision of py 
--------------- 	--- --- 	- - 	 ------ 

scale to Draftsmen in Ordnance Factories would result in they 
---- 	-------- ---- 	-----__i_ 	--------- 

b 	downgraded to the level of Trecers Draftsman Grade 

iir in CPWD The facts and circumstances of the present case are 

quitte similar to that of Tracers of Ordnance Pactories as such 

thy are entitled to the benefit of revised pay scale provided in 

dated 19.10.1994. 	 - 

A copy of the judgment dated 20th July1 1995 in the case of 

Union of India and Others Vs. Debashis Kar and 0thers 

passed by the Hon 1ble Supreme Court is annexed as Annexure- 

C. 

Tht it is stated that the respondents No.2 Surveyor General of 

hndia vide letter dated 1.2.19% (Annexure-12 to the 0.A.) 
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strogly recommended the case of the present applicant for grant 

o If similar benefit for revised pay scalE provided in the O.M.  

dted 19..10. 194 while recommending the case of the present 

applicant categorically observed that present applicants are 

rcrüjted, trained and promoted on the same line as Draftsman and 

a'1so carry out cartographic work as done by the Draftsman in 

a1dition to the Survey work done in the field season. Therefore, 

déniál of the said benefit now by the respondents one different 

pei is contrary to their own records. A mere perusal of the 

cep rative statement regarding recruitment qualificati;on pay 

se ale of Air Survey Draftsman, Plane tabler Topo Auxiliary and 

Draftsman it would be evident that all of them are possessing 

sámeI recruitment qualification, training and also same pay scale 

in different stages of up gradation. As such, applicants are 

entitled to benefit of revised pay scale provided for grade II 

drafsman in O.M. dated 19.]0.]94 and denial of the said benefit 

Is tiighly discriminatory in the facts and circumstances stated 

above. 

A copy of the comparative statement regarding recruitment 

qualification Is annexed hereto and marked as Annexure-D. 

In view of the facts stated above the Original Application 

is deserves to be allowed with costs. 
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VERIFICATION 

I Sri Birendra Rajkumar Son of late Nilmant Rajkuwari aged 

about 44 years working as Plane Tabler Grade II in the office of the 9 

Party tN.EC)1 Survey of India, Shillong do hereby verify that the 

statements •ade in the rejoinder in Paragraph I to 4 are true to my 

knowledge and the rest are my humble sub*ission before the Hon'bie 

Tribunal and I have not suppressed any material fact. 

And I sign this verification on this 	the 2nd day of 

Deceaber, 2002. 

-~ / C- CL"-N~ 84U~~ P 
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COMPARISON TABLE OF SURVEY OF INDIA4 TOPOGRAPHICAL CADRES 

GROUP 'C' & OTHER CADRES 

AIR SURVEY UZ&t 1 

DP,AITSI4EN/PLME TABLERS 

i)Entry qualification Previously 	tiatric 	now Previous'y tiatric now 

Intermediate 	with 	Science Intermediate with Scien 

and Ilaths and tiaths 

ii) Mode of Entry Through Employment Through Employment 

Exchange Exchange 

iii)Entry Designation 	- Tapo Trainee Type L9  Topo Trainee Type L8 

TiTraining period Two 	years 	in 	STI One year in 5T11 

Hyderobad Hyderabei and one year 

the Regional Drawing 

Offices as probationary 

period 

v)CategoriZatiOfl after Merit list during training Those 	are 	incapable 

training to designation are 	classified 	as 	Air becoming 	Air 	Surv 

and classification Survey 	)/men 	or 	Plane D/men/ Plane Tablers wi 

Tablers 	govern 	by 	C.O. be 	dischanged 	unle 

435 Para -7 their 	services 	raquir 

as 	Draftsmen. 	Govern 

C.O. 	43-Para-7 

vi)Job assigned and Detail 	Survey 	of 	Blue Fair mapping of field 

subsequent on job Pring 	Survey 	f or data by Conventional ar 

training Topographicali 	Project and scribing Methods 

Special 	maps 	on 	different 

scales 	by 	Ground 	Survey 

methods 	and with the heop 

of 	Air 	photographs 	and 

Photogrm.etriC ilachine 

-S  FeIr mapping of field data 

• by 	Conventional 	and 

scribing 	Methods 	during 

recess 

vi)General Division 	II(Group 	C) Divisiol 	II(GrOUp 

JJ 



-1 \;9 / 

Cat2gorisation Topographical 

Establishment as Grade IV, 

II and Grade II 

Topographical 

Establishment 	as 	Gra 

IV, III and Grade II 

Vii) Essential Job 1.Field job in part of 1.Peir mapping in 

Conditions country for nearly 6 Regional )raw.ing office 

months. only 

2. Fair mapping at H.Q. 2. No field rigorous an 

for remaining six months only desk job form 9 to 

3. Field rigorous and 17.30 hrs. 

family separation, Availing Saturdays a 

essential condition of other holidays with the 

services families. 

No Saturdays and other 

holidays during field duty 
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Si. Past Recnitinent % of 2nd CPC 3rd CPC 4 CPC 5th CPC Referen- Remarks 

No. Department Direct Rs. Rs. P.s. Rs. 	' ces  

Div. II Grade II Matriculation +2 yrs. Nil 205-280 425-600 ,1350-2200 450017000 85.34 After 	12.4.92 

Topo Side Training —18 yrs. Vth Reg. 	Qnalifica- 

ASDIMan/Piane experience CPC lion 	lnteimediate 

Tabler with 	Science & 

7 1 Training&7Yrs. 
Experience. 

x..  

Draftsman Gr. Matriculation +2 yrs. Nil 205-280 425-600 1350-2201 4500-7000 85.34 After 	12.4.1992 

II Training —18 yrs. Vth Reg. 	Qualifica- 
CPC lion 	intermediate experience . 

with 	Science 	& 
Maths +2 Yrs. 
Training & 7 Yrs. 
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promotion is not made out by Schedule Ito 1979 Rules. The submission of the 
learned counsel that this provision should be read by bifurcating into two and 
the requirement of thre69ears should be taken for prom9tion and engineering 

for the direct recruitment is without 'any substance. 

The submission of the learned counsel that the petitioners who were 
empanelled should be extended the same benefit as those who were working on 
regular basis too cannot be accepted as those who were empanelled could not be 
treated alike to those who were working and holding the post of Junior 

Scientific Officer. 

In the result, this petition fails and is dismissed. 

? 
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11ccordance with the Office Memorandum of the Ministry of Finance dated 13-3- 

4.1984. During the pendency .of these appeals. the Government of India.. Ministry of 
inance. by its CM dated 19-10-1994 directed the Draughtsmen in Grades I, II an 

in offices/departments other than CPWD to be placed in the revised :pay scales 
)mentioned therein irrespective of their recruitment qualifications provided that they 
had completed the minimumperiod of service as specified therein. However, in 

-. respect of those who did not fulfil the said requirement the question whether their 

çecruitment qualifications were similar to those prescribed for draughtsmen in 
CPWD still remained to be considered for the purpose of deciding whether they 
were entitled to the benefit of the revision of pay scales as per the office 

b 	emorandum dated 13-3-1984. Dismissing the appeals, the Supreme Court 

The pay scales fixed on the basis of the First, Second and Third Pay 
Commissions show that Tracer in Ordnance Factories has all along been treated as 
quivalent to TracerlDraught.sman Grade III in CPWD and Draughtsman in 

Ordnaflce Factories has all along been treated as equivalent to Assistant 

: c.raughtsmanJDraughtSman Grade II in CPWD. As a result of the revision of pay 
scales in CPWD on the basis of the Award of the Board of Arbitration, the pay 

•scale of Draughtsman Grade III was revised to Rs 330-560, while that of 
j.Draughtsman Grade II was revised to Rs 425-700 and of Draughtsman Grade I was 

revised to Rs 550-750. The denial of similar revision of pay scale to Draughismen 
in Ordnance Factories would result in their being downgraded to the level of 

-Tracer/DraughtSrnan Grade III in CPWD. Office Memorandum dated 13-3-1984 
 rd cannot be construed as having such an effect. 	 (Para 14) 

In view of the recruitment qualifications, the decision of the Principal..ich o $  
the CAT that the benefit of Office Memorandum dated 13-3-1984 had been rigly 

. extended to Draughtsmcn in EME and that the withdrawal thereof was illogical and 
irrational, does not suffer from any infirmity justifying interference by the Supreme 

'Court. 	 (Paras 16 and 17) 

Appeals, SLPs and review petitions dismissed 	 H-MIT/14704/SLA 

L Advocates who appeared in this case: 
N.N. Goswami, Ms K. Amareshwari and Dr Shankar Ghosh, Senior Advocates Tara 

Chand Sharma. Anil Katiyar. H.S. Parihar, A.T.M. Sampath, K.B.S. RaJan. Ms 
Pushpa Rajart, P. Narasimhan, Ms Rani-Chhabra, Irshad Ahmad, Aruna Banerji, 
G.S. Chatterjee, Advocates, with them) for the appearing parties. 

/: The Judgment of the Court was delivered by 	 S 

S.C. AGRAWAL, J.—The common question that arises for consideration in 
• these cases is whether Draughtsmen employed in the Ordnance Factories and 

r the Workshops of E.M.E. inthe Ministry of Defence are entitled to have their 
i pay scales revised on the basis of the Office Memorandum of the Government 

(1ndia, Ministry of Finance, dated 13-3-1984. 	 S 

g 	./ 2. On the basis of the report of the Third Pay Commission, the pay scales of 
fDraughtsnien employed in the Central Public Works Department (for short 

CPWD") of the Government of India were revised in the following manner: 

Draughtsman Grade I 	 Rs 425-700 

Draughtsman Grade II 	 Rs 330-560 

Draughtsman Grade III 	 ..- 	 Rs 260-430 
h 
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(BEFORE S.C. AGRAWAL AND S. SAGHIR AHMAD, JJ.) 

UNION OF INDIA AND OTHERS 	 .. 	Appellants; 

Versus 

DEBASHIS KAR AND OTHERS 	 .. Respondents: 

Civil Appeals No. 1433 of I995t with Nos. 2 125-33 of 1993. SLPs 

(C) Nos. 8593-94 of 1987 and 22016 of 1993, Review Petitions 
(C) Nos. 857-58 of 1991, decided on July 20, 1995 

Service Law - Pay - i'arity in pay - Draughtsmen in Ordnance Factories 
and 1)raughLsmen Grade II in CPWD - Besides the CAT's finding that the 
prescribed qualifications for their appointment were similar or equivaknt,.in view 
of consistent parity in their pay in the past, the Draughismen in the Ordnance 
Factories although not fulfilling the requirement of minimum length of service 
under OM dated 19-10-1994, held, entitled to parity in pay with Draughtsmen 
Grade II in C1'WD - CI, MF (Department of Expenditure) CM dated 13-3-1984 
- MDOrder dated 3.7-1984 - Cl, MF, OM dated 19-10-1994 

(Paras 10, 14 and 16) 

Service Law - Pay - Parity in pay - Dr-aught.smen in Army Base 
Workshops, EME - CAT's finding that qualifications for appointment of such 
DraughL.men and Draughtsmen Grade II in CP\\'D were equivalent and that 
therefore the former were entitled to parity in pay with the latter in accordance 
with MF OM dated 13.3-1984, upheld 

The instant appeals filed by the Union of India and others relate to revision of 
pay of draughtsmen employed in the Ministry of Defence of the Government of 
India. Some of the respondents were employed as draughtsmen in the various. 
Ordnance Factories under the Ordnance Factories Board and the rest were 
draughtsmen employed in the Army Base Workshops under the EME In the 
impugned judgments the various Benches of the Tribunal had taken the view that 
the qualifications which were required for appointment of draughtsmen in the 
Ordnance Factories as well as in the Army Base Workshops in the EME were 
equivalent to the qualifications which were prescribed for appointment on the post 
of Drauehtsman Grade II in the CP\VD and therefore, the respondents who were 
placed in the pay scale of Rs 335-560 on the basis of the report of the Third Pay 
Commission were entitled to be placed in the revised pay scale of Rs425-700 in 

t From the Judgment and Ordcr dated 1.8-1994 of the Ccntral Administrative Thbunal. Calcutta 
in O.A. No. 333 of 1993 
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3. The said employees in the CPWD were not satisfied with the Said 	, 

revision and were claiming that they should have been placed on higherpa y  
scales. This dispute was rfcrred to a Board of Arbitration. The Board of 
Arbitration gave the award on 2.0-6-1980 whereby the pay scales 'o a 
Draughtsmen were revised as under: 

(1) Draughtsman Grade I 	 Rs 550-750 

Draughtsman Grade II 	 Rs 425-700 

-Draughtsman Grade III 	 Rs 330-560 

4. By the award it was directed that the above-mentioned categories of cb 
draughtsmen shall be fixed notionally in their respective scales of payas 
aforesaid from 1-1-1973, but for computation of arrears, the date of reckoning 
shall be 28/29-7-1978. In accordance with the said award the pay scales of 
draughtsmen in CP\VD were revised vide order dated 10-1 1-180. The 
draughtsmen employed in departments other than CPWD claimed the revision 

of their pay scales in the light of the revision of pay scales in the CPWD and on 
13-3-1984 the Government of India, Ministry of Finance (Department of 
Expenditure), issued an Office Memorandum whereby it was directed that the 
scale of pay of Draughtsmen Grade 111, II, I in the office/department of the 
Government of India, other than the CPWD, may be revised as per revised 
scales for CPWD provided their recruitment qualifications are similar to those 
prescribed in the case of Draughtsmen in CPWD and those who do not fulfil the 
said qualifications would continue in the pre-revised scales. Thereupon, the 
Ministry of Defence on 3-7-1984 issued an order whereby the user 

organisations were requested to take necessary action in tcrms of para 2 of the 
Office Memorandum dated 13-3-1984. It appears that in the Ordnance Factories 

under the control of the Director Gencral of Ordnance Factories (DGOF) no 
action was taken to revise the pay scales of draughtsmen as per the Office 
Memorandum dated 13-3-1984. A writ petition [Civil Order No. 5023(W) of 

19851 was filed in the Calcutta High Court by some of the draughtSmen 
employed in the Ordnance Factories in the State of West Bengal. The said writ 
petition was disposed of by the High Court by order dated 8-10-1985 whereby 

the respondents in the said writ petition were directed to forthwith implement 
the Office Memorandum dated 13-3-1984 as well as the order of Ministry of 
Defence dated 3-7-1984 to revise the pay scales in accordance therewith. The 

said order was clarified by order dated 14-7-1986 whereby it was indicated that 
the order passed on 8-10-1985 was restricted to the writ petitioners and the 

added respondents only. The Ordnance Factory Board appointed a Sub 
Commiuee to go into the matter and on the basis of the report of the Sub-
Commiuee. the Ordnance Factory Board in its meeting held on 9-9-1986 
decided that the qualifications of draughtsmen employed in the Ordnance 
Factories are not.similar to those of draughtsmen in the CPWD and therefore, 

they were not entitled to revision of their pay scales as per the Office 
Memorandum dated 13-3-1984. The petitioners in the said writ petition were 

informed about the said decision of the Ordnance Factories Board by letter.  

dated 9-10-1986. While the matter was thus pending consideration before the 
Ordnance Factory Board, a writ petition was filed in the Madhya Pradesh High 
Court by drziughtsmen employed in the Ordnance Factories situated in that State 

• and after the constitution of the Central Administrative Tribunal (for short the 

Tribunal'), the said writ petition was transferred to the Jabalpur Bench of the 

Tribunal and it was registered as TAA 111 of 1986. Another application (OA-87 

of 1986) was also filed by some of the draughtsmen before the Jabalpur Bench 
of the Tribunal. Both these applications, were disposed of by the Jabalpur Bench 
of the Tribunal by judgment dated 21-4-1987 whereby it was held that the 

applicants were entitled to be placed on a par with Grade II draughtsmen of the 

CPWD, i.e., in revised scale Rs 425-700, and that if there are any individual 
exceptions amongst the applicants to this general equation, they should . be, 

identified by a suitable departmental committee of three assessors of whom one 
should be from Management, one a technical person of appropriate level from 
inside the Ordnance Factory and one technical outsider not coniected with the 
Ordnance Factories of the rank of Professor or Additional Professor from 
Engineering College. Jabalpur or Engineering Institute at Roorkee or lIT, 

Kanpur. The Tribunal rejected the contention urged on behalf of the respondents 
in the said applications that the applicants do not possess the' recruitment 
qualifications and experience at least equivalent to those of grade category II of 

draughtSmafl of CPWD. The justifications and reasons for the decision of the 
Ordnance Factory Board at its meeting held on 9-9-1986 based on the report of 

the Sub-Committee dated 24-1-1986 and the findings of the 'Sub-Committee that 
the qualifications of draughismen in the Ordnance Factories have to be treated 
as corresponding to those of Draughtsman Grade Ill in CPWD were not 
accepted by the Tribunal. Special Leave Petitions Nos. 8593-94 of 1987 filed by 
the Union of India and others against the said judgment of the Tribunal were 
dismissed by the order of this Court dated 17-I 1-1987 but the said order was 

subsequently recalled by another .order dated 20-8-1993 passed in Review 
Petitions (Civil) Nos. 847-48 of 1991. The respondents in the said special leave 
petitions have, however, stated that the said decision of the Tribunal has already 
been implemented and the applicants in those applications have been allowed 
the rcvised pay scale of Rs425-700 with effect from 30-5-1982 as per Office 
Memorandum dated 13-3-1984 and that the Assessors' Committee which was 
constituted in pursuance of the decision of the Tribunal have found that the 
applicants have the qualifications which are equivalent to the technical 

qualifications of DraughtSrnan Grade II in CPWD. 

5. Two applications (OAs Nos. 569 of 1986 and 570 of 1986) were filed 
before the Calcutta Bench of the Tribunal by draughtsrnen employed in the 
Ordnance Factories in the State of West Bengal whereby a direction was sought 
for implementation of the Office Memorandum of Ministry of Finance dated 
13-3-1984 and the direction contained in the order dated 3-7-1984'of the 
Ministry of Defence after setting aside the order dated 9-10-1986 passed by the 
Ordnance Factories Board. On the said applications the Tribunal, on 10-9-1987, 

passed an order for setting up of an expert committee to examine the 
recruitment qualifications of draughtsmen in the Ordnance Factories and to 
examine as to whether they can be treated as similar, to or higher than the 
recruitment qualifications of Draughtsman Grade II in CPWD. An Expert 
Committee was set up in pursuance of the said order of the Tribunal and it 
submitted its report dated 4-12-1987 wherein the Expert Committee opined that 
the recruitment qualiflCatlons of draughtsmen in the Ordnance Factories is 
neither similar to nor higher than the recruitment qualifications for Draughtsman 

h 
. 4 .  
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xtended was withdraW A number of applications were filed before the 

Tribunal by the draught5mc in Army Base Workshops. EME which were 
disposed of by the PrinciPal Bench of the Tribunal by judgment dated 15-5- 
1992 whereby the orders of EME -Records dated 30.10-1986 and subsequent 
orders issued by the respective Commandants of the respective Base Workshops 
in pursuance of the said order of the EME Records, Secuoderabad have been 
quashed and it has directed that the applicants in the applications before the 
Tribunal be placed in their revised scale of pay as per Office Memorandum 
dated 13-3-1984 notionallY with effect from 13-5-1982 and that the actual 
benefit be allowed with effect from 1-1 1-1983. CAs Nos. 2125-33 of 1993 have 
been filed by the Union of India against the said judgment of the Tribunal. 

Though by order dated 7-4- 1994 SLPs Nos. 8593-94 of 1987 were 
directed to be listed after the decision in CAs Nos. 2125-33 of 1993 but since 
the said SLP5 are directed against the judgment of the Jabalpur Bench of the 
Tribunal dated 21-4-1987 whiCh forms the basis for the judgments of ottr 
Benches of the Tribunals in other connected matters, we have,takefl up SI_Ps 
Nos. 8593-94 of 1987 along with these matters and have heard the said Si_Ps 

also and the same are being disposed -  of by this judgment. 	 iw 

The narration of the facts referred to above would show that all thes 
matters relate to revision of pay of draughiSmen employed in the Ministry of 
Defence of the Government of India and except the respondents in CAs Nos. 
2125-33 of 1993. the respondents in the ;other matters 4re all employed as 
draughtsmen in the various Ordnance Factories under the Ordnance Factories 
Board and the respondents in CAs Nos. 2125-33 of 1993 are draughtsmen 
employed in the Army Base Workshops under the EME. In the impugned 
judgments the various Benches of the Tribunal have taken the view that the 
qualifications which were required for appointment of draughtsman in the 
Ordnance Factories as well as in the Army Base Workshops in the EME were 

equivalent to the  qualific3dOnS.%ch were prescribed for appointment on the 
post of Draughtsmafl Grade 11 in the CPWD and therefore, the respondents who 
were placed in the pay scale of Rs 335-560 on the basis of the report of the 
Third Pay Commission were entitled to be placed in the revised pay scale of 
Rs 425-700 in accordance with the Office Memorandum of the Ministry of 
Finance dated 13-3-19S4. On behalf of the Union of India and other appellants 

If in the appeals and petitioners in the special leave petitions and the review 
petitions, the said view of the Tribunal has been assailed and it has been urged 
that the qualifications for appointment oh, the post of draughtsman in the 
Ordnance F3ctOries and the Army Base WorkshOpS of the EME cannot be 
treated as equivalent to the qualificatiOflS1for appointment on the post of 
Draughtsrnan Grade H in CPWD and there,fre. the said respondents are not 

g entitled to the benefit of revision of pay-on-the basis of the Office Memorandum 

dated 13-3-19S4. 
During the pendency of these cases in this Court the Government of 

India. Ministry of Finance has issued an Office Memorandum dated 19-10-1994 
which is reproduced as under: 

OFRCE MEMORANDUh 

I, 	 Subjed 
Revision of pay scales of DraughtSrnefl 'Grade I, 11 and UI 

- 	- 	 In all Government of India offices on the basis of the 

I 
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Grade H in the CPWD. The said report of the Expert Committee was assailed by 
the applicants before the Tribunl by filing miscellaneous applications, being 
MAs Nos. 94 and 94-A of 1988 in OAs Nos. 569 of 1986 and 570 of 1986 
pending before the Tribunal. The original applications as well as the 
miscellaneous applications were all disposed of by the Calcutta Bench of the 
Tribunal by judgment dated 31-12-1990. Relying upon the judgment dated 21-4-
1987 of the Jabalpur Bench of the Tribunal in TAA No. 111 of 1986 and OA 
No. 87 of 1986, the Calcutta Bench of the Tribunal quashed the order dated 9. 
10-1986 as well as the report of the Expert Committee dated 4-12-1987-and 
directed that the applicants in the said applications be given the benefit a 
prayed for by them on the same lines as the direction given by the Jabalpui 
Bench in its judgment dated 21-4-1987. Special Leave Petitions Nos. 984040-A 
of 1991 filed by the Union of India and others against the said judgment of th 
Tribunal were dismissed by order of this Court dated 29-7-1991. Reviev 
Petitions Nos. 857-58 of 1991 filed against the said order were dismissed b 
order dated 25-10-1991 but by a subsequent order dated 28-11-1994 the sa 
order dated 25-10-1991 dismissing the review peutions was recalled and th 
review petitions have been directed to be tagged with the Special Leav,  

Petitions Nos. 8593-94 of 1987. 
Another application (GA No. 333 of 1993) was filed before the Calcutt 

Bench of the Tribunal by the applicants who were working as draughtsme 
under the control of the Gencral Manager. Ordnance Factory, Ishapur wherei 
they sought a direction in terms of the judgment dated 3 1-12-1990 delivered b 
the Calcutta Bench of the Tribunal in OAs Nos. 569-570 of 1986 and for 
direction to fix ihcir pay in terms of the Office Memorandum of the Centr, 
Government dated 13-3-1984 and order dated 3-7-1984. The said petition wz 
allowed by the Tribunal by judgment dated 1-8-1984 and the respondents in tF 
said application were directed to extend the benefit of the judgment date 
31-12-1990 delivered by the Tribunal in OAs Nos. 569 and 570 of 1986 to U 
applicants and to fix theirpay in tcrms of the orders of the Central Goverflme 
dated 13-3-1984 and 3-7-1984. Civil Appeal No. 1443 of 1993 has been filed 
the Union of India and others against the said judgment of the Tribunal. 

Special Leave Petition (Civil) No. 22016 of 1993 has been filed agaill 
the judgment and order dated 23-6-1993 of the Hyderabad Bench of ti 
Tribunal in OA No. 140 of 1992 filed by applicants who were employed 
draughtsmen in the Ordnance Factory at Edumelaram in Medak District 
Andhra Pradesh. Following the decisions of the Jabalpur and Calcutta Bench 
aforementioned, the Hyderabad Bench of the Tribunal has directed that the p 
of the applicants, other than applicants 7. LI and 17, be fixed in the revised p 
scale of Draughtsrnan Grade H from the dates of their respective appointmt 
promotion as draughtstnen in the said OrdnanceFactory in accordance with 
office memorandum dated 13-3-1984. 

In accordance with order of the Ministry of Defence dated 3-7-19 
oders were passed on 14-8-1984 and 15-2-1985 revising the pay scales 
accordance with the Office Memorandum dated 13-3-1984 but by a subseul 
order of EME Records daled 30-10-1986 on the basis of which other ord 
were passed by the respective ComMandants of the Base Workshops the S 

• orders were rescinded and the benefit of the revised pay scales which had b 
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Award of the Board of Arbitration in the case of Central 
Public Works Department. 

The undersigned is directed to refer to this Department's OM No. F. 
5(59)-E. 111182 dated 13-3-1984 on the subject mentioned above and to say 

f  that a Committee of the National Coucil (JCM) was set up to Consider the 
request of the staff side that the following scales of pay, allowed to the 
Draughtsmen Grade I, 11 and HI working in CPWD on the basis of the 
Award of Board of Arbitration, may be extended to Draughtsmen Grade I, 
II and Ill iriespective of their recruitment qualification, in all Government 
of India offices: 

	

Original Scale 	Revised Scale on the 
basis of the Award 

(Rs) 

	

425-700 	 550-750 

	

330-560 	 425-700 

	

260-430 	 330-560 
2. The President of India is now pleased to decide that the Draughtsmen 

Grade 1, 11 and 111 in offices/departments of the Government of India other 
than in CPWD may also be placed in the scale of pay mentioned above 
subject to the following 

Draughtsman Grade I 

Draughtsman Grade 11 

Draughtsman Grade HI 

4. The benefit of this revision of scales of pay would be given with 
effect from 13-5-1982 notionally and actually from 1-11-1983. 

Sd/- 
(Shyam Sunder) 

Under Secretary to the Government of India" 
12. By the said office memorandum. the Government of India, after 

considering the request of the staff side that the scales of pay, allowed to the 
Draughtsmen Grade I, II and III working in CPWD on the basis of the above 
Award of Board of Arbitration may be extended to Draughtsmen GradeI, II and 
111 irrespective.of their recruitment qualifications in all Government of India- 
offices, has decided that Draughtsmen Grade I, Hand 'H-In offices/departments 

r* 
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f the Government of India other than In CPWD may also be placed in the 
0  
revised scales of pay on the oasis of the award sLIbJcc to cetain minlrPJlTh 

	

a 	< period of service as mentioned in clauses (a), (b) and (c) in para 2 of the office 

memorandum The benefit of this revision of scales of pay under the Office 
dated 19-10-1994 has been given retrospectively with effect from Memorandum

-the same dates as was given by the Office Memorandum dated 13-3-1984, i.e., 
tfrom 13-5-1982 notionally and actually from 1-11-1983. In respect of 

ment relating to the period of service draughtn who fulfilled the require  

	

b 	T 	mentioned in the said Office Memorandum dated 19 10 1994 on the relevant 
date the question whether their recruitment qualifications were similar to those 
in the case of draughtsrnen in CPWD would not arise and they would be entitled 
to the revised pay scales as granted to .the draughtsmen in CPWD irrespective of-
their recruitment qualifications. But in respect of those draughtsmen who did 
not fulfil the requirement relating to the period of service prescribed in para 2 of 
the Office Memorandum dated 19-10-1994 the question whether their 
recruitment qualifications are similar to those prescribed for draughtsmen in 
CPWD is required to be considered for the purpose of deciding whether they are 
entitled to the benefit of the revision of pay scales as per the office 
memorandum dated 13-3- 1984. 

We will first take up the case of draughtsmen in the Ordnance Factories. 
In CPWD the qualifications for direct appointment on the post of Draughtsmaa 

:d1 Grade II is Certificate or Diploma in Civil, Mechanical or Electrical 
- Engineering from a recognised Institution with 6 months' practical training plus 

additional one year employment experience in an organisation or firm of repute 
and the posts not filled by directrecruitment are filled primarily by appointment 
of Draughtsmen Trainees. The Jabalpur Bench of the Tribunal, in its judgment 
dated 21-4-1987, has stated that it has been admitted by the Ordnance Factories 

e Board that the relevant recruitment rules, namely SRO, 4 of 1956, is silent on 
the mode of filling posts of draughtsman and that the practice followed by the 

- 	Ordnance Factory Board is as follows: 
"By gradation of D'men trainees on successful completion of training 

as per scheme for the training of D'men at ATS/OFTI Arnbarnath 
introduced vide M of D letter referred to above. Posts of D'men in OF's are 
filled primarily by appointment of D'men Trainees. However, a few posts 
are also filled by promotion of tracers with minimum 3 years' experience in 
that trade." 

The Tribunal has observed that the scheme of training of draughtsmen 
at ATS Ambarnath was laid down in the Ministry of Defence's letter of 14-11-
1969 which prescribes the various entrance qualifications and the curriçuluiit 

g and the period of training and that the entrance qualification is matriculation 
with two years' practical experience in Tools Room or 1-1/2 years' 

• Draughtsman's course of ITI and .thM after selection 2-1/2 years' training is 

given which includes six months' working in factories and that according to 
clause 10 of the Scheme a Draughtsman Trainee will be graded either for the 
post of Senior Dt-aughtsman or Draughtsman and that the scheme nowhere lays 

	

h 	- h 
down that those trainees can be posted as Tracers. According to the Tribunal, 

• 	the qualifications prescribed for draughtsrnen in Ordnance Factories are similar 
or equivalent to those prescribed for -recruitment in CPWD. The Tribunal has 

Minimum period of service for placement from the post 	7 years 	
of 

carrying scale of Rs 975-1540 to Rs 1200-2040 (pre. 
revised Rs 260-430 to Rs 330-560) 

Minimum period of service for placement from the post 	5 years 
carrying scale of Rs 1200-2040 to Rs 1400-2300 (pre. 
revised Rs 330-560 to Rs 425-700) 	

e 
Minimum period of service for placement from the post 	4 years 
carrying scale of Rs 1400-2300 to Rs 1600-2600 (pre- 
revised Rs 425-700 to Rs 550-750) 

3. Once the Draughtsmen are placed in the regular scales, further 
promotions would be made against available vacancies in higher grade and 
in accordance with the normal eligibility criteria laid down in the 
recruitment rules. 
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held that the decision of the Ordnance Factory Board based On the Sub.. 

-.. 

Committee report that the applicants (respondents herein) should be equat ed 
with Tracers and Draughtsmen Grade HI of CPWD was fallacious 	In this 
context, it would be relevant ti 	mention-that as per the pay scales fixed On the 

: 

a. 
basis of report of the First Pay Commission of 1947 there was no difference in 
the pay scales of Draughtsmen and Tracers in the Ordnance Factoriesand the 
pay scales of Draughtsmen and Tracers in CPWD Senior Draughtsmen in the 
Ordnance Factories and Draughtsrnenin the CPWD were placed in the pay 
scal'(of P.s 150-225, Drusmen in the Ordnance Factories and Assistant 
Draughtsmen inCPWD were placed in the scale of P,s 100-1-85 and Tracers in . 

Ordnance Factories as well as in CPWD were placed in the sc1e of Rs..60-150 
On the basis of the report..of the Second Pa{Commission in i99 there was a 
slight modification 	in 	ther  pay scale of Senior Draughtsmen 	in Ordnance 
Factories. Tracers in the Ordnare Factories and CPWD were placed in the 
same pay scale of Rs I 10-200-and Draughtsmen in Ordnance Factories and 
Assistant Draughtsmen in CPWD were placed in the same pay scale of Rs 150- C 

240. Senior Draughtsmen in Ordnance Factories were placed in the pay scale of 
Rs 205-280 while Draughtsmen in CPWD were placed in the pay scale of- 
Rs 180-380. 	By 	Notification 	dated 	1-9-1965, 	there 	was 	change 	in 	the 
designation of posts of drawing office staff in CPWD and Draughtsman was 
designated as Draughtsman Grade 1. Assistant Draughtsman was designated as 
Draughtsman Grade II and Tracer was designated as Draughtsman Grade III. d 
Thereafter on the basis of the report of the Third Pay Commission in 1973, 
Tracers in the Ordnance Factories and Draughtsmen Grade III in CPWD were 
placed 	in 	the same 	pay 	scale of P.s 260-430, 	Draughtsrnen 	in 	Ordnance 
Factories and Draughtsmen Grade II in CPWD were placed in the same pay 
scale of Rs 330-56() and Senior Draughtsmen in Ordnance Factories and the 
Draughtsmen Gradc I in CPWD were placed in the same pay scale of Rs 425- e 
700. This would show that Tracer in Ordnance Factories has all along been 
treated 	as 	equivalent 	to 	Tracer/Draughtsman 	Grade 	Ill 	in 	CPWD 	and 
Draughtsman in Ordnance Factories has all along been treated as equivalent to 
Assistant Draughtsman/Draughtsman Grade II in CPWD. As a result of the 
revision of pay scales in CPWD on the basis of the Award of the Board of 
Arbitration, the pay scale of Draughtsman Grade III was revised to P.s 330-560, 

IF while that of Draughtsman Grade II was revised 	to P.s 425-700 	and of 
Drauthtsman Grade I was revised to Rs 550-750. The denial of similar revision 
of pay scale to Draughtsrnen in Ordnance, Factories would result in their being 
downaraded to the level of TracerlDraughtsman Grade III in CPWD. Office 
Memorandum dated 13-3-1984 cannot, in our opinion, be construed as having 
such an effect. 

15. Shri N.N. Goswami, learned Senior Counsel appearing in support of the g 

appeals as well as the special leave petitions and the review petitions, has urged 
that the channel of jñ Ordnance Factories is different from the 
channel 	irTtyrintPWD inasmuch as in Cpwt 	no further 
promotion after a person reaches the. scale of Draughtsman Grade I while in 
Ordnance Factories a draughtsman is entitled to be promoted as Chargeman 
Grade II and thereafter as Chargeman Grade I and as Foreman and that the post h 

of Chargeman Grade II which is the promotional post for draughtsrnan was in 

• 
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the pay scale of Rs 425-700 and that placement of Draughtsman in the said pay 

	

::- 	
scale of Rs 425-700 would result in DraughtSman being placed at the same level 
as the promotional post of Chargeman Grade II and, therefore, the benefit of the 

Z: revision0f pay scales under Office Memorandum dated 13-3-1984 cannot be 
'extended to the Draughtsmen in Ordnance Factories. On behalf of the 
respondents it is disputed that there are no promotional chances for 
Draughtsman Grade I in CPWD. This question was not agitated in any of the 

	

". 	matters before the Tribunal and we are, therefore, unable to entertain this plea 
urged by Shri Goswami on behalf of the appellants/petitioners. As regards the 

b post of Chargeman Grade II being a promotional post for Draughtsman in 
Ordnance Factories-and it being in the scale of Rs 425-700 at the relevant time, 
we are of the view that merely because of promotional post for DraughEsmen in 
Ordnance Factories was in the scale of Rs 425-700 cannot be a justification for 
denying the revision of pay scales to Draughismen and their being placed in the 
scale of P.s 425-700 on the basis of the Office Memorandum dated 13-3-1984 if 

C such Draughsmen are otherwise entitled to such revision in the pay scale on the 
basis of the said memorandum. Moreover, the provision regarding promotion of 
Draughtsman as Chargeman Grade II in Ordnance Factories was introduced by 
the Indian Ordnance Factories Group C Supervisory and Non-Gazetted Cadre 
(Recruitment and Conditions of Service) Rules, 1989 issued vide Notification 

	

:. 	dated 4-5-1989. The said Rules are not retrospective in operation. Here we are 

d concerned with the revision of pay scales with effect from 13-5-1982 on the 
basis of the Office Mmorndum dated 13-3-1984 and, at that time, the said 
rules were not operative. Therefore, on the basis of the aforesaid Rules 
Draughtsmen in Ordnance Factories cannot be denied the benefit of revision of 
pay scales on the basis of the Office Memorandum dated 13-3-1984. The 
appeals and the SUPs as well as review petitions relating to draughtsmen in 

e Ordnance Factories are, therefore, liable to be dismissed. 
Dealing with draughtsrrien in the Army Base Workshops in the EME, 

the Principal Bench of the Tribunal has observed that in the EME for the post of 
draughtsman, the qualifications that are prescribed are "Matriculation or its 

• equivalent with two years' Diploma in Draughtsmanship Mechanical or its 
equivalent". The Tribunal has referred to the Report of the Third Pay 
Commission wherein, while dealing with draughtsmen who were in, the pay 
scale of Rs 150-240 (as per report of Second Pay Commission), it is stated 

*(jj) for the next -  higher grade of Rs 150-240 the requirement is 
generally a Diploma in Draughtsmanship or an equivalent qualification in 
Architecture (both of 2 years' duration after Matricu!ation)." 

The Tribunal has observed that Tracer in the EME could not be treated 
g in any other manner but on a par with Grade ill Draughtsrnan of CPWD, 

keeping in view their recruitment qualifications. The Tribunal held that the 
benefit of Office Memorandum dated 13-3-l94 had been rightly extended to 
Draughtsmen In EME and that its withdrawal was illogical and irrational. The 
learned counsel for the appellants has been unable to show that the said view of 
the Tribunal suffers from an infirmity which would justify interference by this 
- Court. • . . 

- 18., Civil Appeals Nos. 1433 of 1986, 2125-33 of 1993 as well as SLPs 
(Civil) Nos. 8593-94 of 1987, 22016 of 1993 and Review Petitions (Civil) Nos 
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857-58 of 1991 are accordingly dismisscd but in the facts and circumstances of 
the case the parties arc lcft to bca'r their own costs 

especti%1e officers and found that deletion of 2.18 acres of land in Surveys Nos. 
4111 and 41/2 was necessary for convenient and comfortable enjoyment of the 

proP&t by the appellant-Corporation. 

After all, these are two public corporations and the appellant is also 

. 5erViflg the public purpose. The land is needed by them for convenient 

enjoymet of the residence and the staff quarters. The Parishad is acquiring land 

for urban development: it would also become a part of its duty to see that the 

;appellant0rPolti0n should have comfortable enjoyment of properties for its 

officers and staff. 

The appellant has submitted before us a plan, marking the land in yellow 

which is necessary for it to enjoy the land and which needs to be exempted from 
acquisition. We find the request is genuine. We, therefore, direct the Parishad to .  

submiL within three months from today, a proposal for the State Government to 
withdraw the proposed acquisition to the extent of 2.18 acres of land in Plots 
Nos. 41/1 and 41/2 and instead acquire land of Plot No. 4 1/4, shown in red in 

the plan, as offered by the Corporation. The State Government is directed to 
issue required notifications within a period of two months thereafter. 

The appeal is accordingly allowed. No costs. 

1995 Supp (3) Supreme Court Cases 538 

(BEFORE K. RAMASWAMY AND B.L. HANSAR!A, 33.)  

U.P. STATE SUGAR CORPN. LTD. 	 .. 	Appelian 

Versus 

STATE OF U.P. AND OTHERS 	 .. Respondents; 

Civil Appeal No. 407 of 1986 1 , decided on August 29, 1995 

Land Acquisition Act, 1894 - S. 48 - Withdrawal from acquisition - 
4cquisition of land belonging to the U.P.State Sugar Corporation by the U.P. Avas 
Evam Vikas Parishad for urban development - A portion of the acquired land 
needed by the Sugar Corporation for convenient and comfortable enjoyment of its 
property - Sugar Corporation also serving the public purpose - Sugar 
Corporation offering 2.74 acres of land in exchange of 2J8 acres of acquired land 
- Requirement of Sugar Corporation found to be genuine Avas Evam Vikas 
l'arishad directed to submit a proposal to the State Government for withdrawal of 
proposed acquisition within 3 months and the State Government directed to issue 
required notification within 2 months thereafter 

Appeal allowed 	 S-M/14889/S 

Advocates who appcarcd in this case 
G.D. Agarwal and O.P. Ranu. Senior Advocates (Gopal Jam. Mukul Mudgal, P.N. 

Gupta and Prziniod Dayal, Advocates, with them) for the appearing panics. 

ORDER 

1. The short point in this appeal, which was not argued in the High Court, is 

whether the appellant is entitled to retain the land to the extent of 2.18 acres out 

of Surveys Nos. 41/I and 4112. The Collector himself had written a letter on 

7-12-1985 to the Secretary to the Government stating that a portion of the land 
of Plots Nos. 41/1 and 41/2 measuring 2.18 acres out of total 2.40 acres 
adjoining the General Manager, U.P. State Sugar Corporation's residence, 
which is the subject-matter of the acquisition, was yet to be developed. Leaving 
apart mere 3 meires of land around the General Manager's residence would be 
highly inconvenient. The matterwas examined in the meeting of the District 
Officer, Shri Atul Kumar Gupta, the General Manager of the appellant, and the 
Executive Engineer of the respondents-Avas Evam Vikas Parishad ('Parishad', 
for short). It was decided in the said meeting that in exchange of the acquired 
land, 2.18 acres of land, the appellant would give an extent of 2.74 acres of land 
in Plot No. 4 1/4. The Parishad was directed to send a proposal to acquire the 
land of Plot No. 41/4 and also exemption of the land to the extent of 2.18 acres 
of land adjoining.the General Manager's residence. The Parishad, by its letter 
dated 14-2-1983 submitted a proposal to acquire the land in Plot No. 41/4, but 
not for deletion of 2.18 acres of land in Plots Nos. 41/1 and 41/2. This would 
clearly indicate that ground survey was conducted in consultation with the 

t From the Judgmcnt and Order dated 3-10-1985 of the Allahabad High Court in C.M.W.P. No. 
13855of 1983 

c.. 	- 

• 	ç. . 	 1995 Supp (3) Supreme Court Cases 539 
d 	

(BEFORE K. RAMASWAMY AND B.L. HANSARIA, B.) 

STATE OF U.P. 	 .. 	Appellant; 

Versus 

RATAN LAL AND OTHERS 	. 	 .. Respondents. 

e 	e 	 Civil Appeals No. 7974 of 1995 with Nos. 7975-76 of 1995, 
decided on August 28, 1995 

Land Acquisition Act, 1894— S. 54 - Appeal - Appellant directed to deposit 

- 	50% of the amount awarded by the reference court— Respondent can withdraw 
- half the amount without security and the balance on. furnishing security - Deposit 
. and withdrawal will be subject to the result in appeals pending in High Court - 

.. Constitution of India, Art. 136 
f . 

S-M114897/S 

Advocates who appeared in this case: 
A.B. Rohtagi, Senior Advocate (Nalin Tripathi and R.B. Misra, Advocates, with him 

,- 	for the Appellant; 
:Ranbir Yadav, Advocate, for the Respondent in C.A. No. 7975 of 1995. 

ORDER 
9. 	 1 Leave granted. 

2. Though the respondents have been served, they did not appear in appeals 
arising out of SLPs Nos. 3672 and 3753 of 1995 either in person or through 

t Counsel. Mr RanbirYadav is appearing for respondent, Banwari Lal in appeal 
. arising ou t of SLP No. 3750 of 1995. We have heard the counsel on both sides, 

h 
t From the Judgmcni and Order dated 18-11-1994 of the Allahahad High Court in F.A. No. 8501 

1992  
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1995 Supp (3) Supreme Court Cases 541 

(BEFORES.P. BHARUCHA. FAIZAN IJDDIN AND S.B. MAJMUDAR, JJ.) 

INDUBEN ASHOKRAO NALVADE 

(DEAD) BY 125. 	 - • .. 	Appellants: 

Versus 

is. 

R-M1148 13/S 

j: Advocates who appeared in this case: 
Harish N. Salve, Senior Advocate (Nikhil Sakhardande and A.M. Khanwilkar, 

Advocates, with him) for the Appcllants; 
H.A. Raichura. Advocate, for the Respondents. 

:
The Judgment of the Court was delivered by 

kl
,

S.B. MAJMUDAR, 3.— Leave granted. 

2. By consent of learned advocates of parties the civil appeal is heard 

- finally and is being disposed of by this judgment. This appeal arises out of the 
judgment of the High Court of Gujrat dismissing First Appeal No. 803 of 1982 - 
and confirming the judgment and,decree dated 2-5-198i-passed by the learned 

	

: Civiliudge, Senior Division. BharUch in Special Civil Suit No. 22 of 1977. The 	• 

appellants before us are the heirs of original plaintiff'while.the respondents are 
the original defendants. We ill rfer to the appellants and respondents as 

t From the Judgment and Order dated 21.9.1992 of thcGuiarat High Court in F.A. No. 803 of ,  

1982 	

/ 	 I 

DHIRAJLAL SHIVLAL SURATI 
AND ANOTHER 	- 	 .• 	.. Respondents. 

Civil Appeal No. 7344 of 1995, decided on August 14, 1995 

Specific Relief Act, 1963 	S. 10 - Suit for specific performance of 
agreement of sale of entire house - Defendant contending that agreement was for 
sale of ground floor of the house only .- Having regard to the facts and 
circumstances established -on. record which were of clinching nature in favour of 
the plaintiff-appellant, held, appellants were entitled to a decree for specific 
performance for the entire house - Judgment and decree of trial court as affirmed 
by High Court modified accordingly— Constitution of India, Art. 136 

(Paras 9 and 10) 

Constitution of India - Art. 136 - Practice - Remand - Casual 
approach of first appellate court -- Remand by Supreme Court in appeal under 
'Art. 136 when not necessary - Court deciding first appeal not considering all the 
relevant aspects of the case, observing that trial court had reached findings of fact 
on appreciation of evidence and even after hearing the plaintiff-appellant for 
sometime not finding any exception that could be taken to the reasoning and 
findings of the trial court - Held, approach of the appellate court was casual and 
cursory one - It should have -conic to the grip of the problem and reappreciated 
the evidence led in the case - That having not been done Supreme Court would 
have been required to remand the matter -for fresh decision in first appeal - 
However, facts and circumstances being established on the records for the 
purposes of the appeal under Art.. 136 and the some being of clinching nature in 
favour of plaintiff-appellant and the litigation being a very old one, the matter need 
not be remanded and could be disposed of finally - Civil Procedure Code, 1908, 
S. 96 

9c- 

549 	
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On the facts and circumstances, we think that the interests of justice will be 

served and we so direct the appellant to deposit 50% of the amount, awarded by-
the reference court within a period of two months from today. On the deposit so 

made, the respondents will be at liberty to withdraw half the amount Without 
security and the balance half on furnishing the security to the satisfaction of the 

reference court. The deposits and withdrawal will be subject to the result in the. 
appeals now pending in the High Court. In default of the deposit as stated 

above, the stay shall stand vacated. No costs. 

• 1995 Supp (3) Supreme Court Cases 540 

(BEFORE K. RAMASWAMY AND B.L. HANSARIA, B.) 

STATE OF PUNJAB 
• . 	 Versus 

Respondents.  
Civil Appeals Nos. 1608-1640 of 1980, decided on August 30. 1995 

Land Acquisition Act, 1894 - S. 23 - Civil court awarding compensation at 

varying rates between R 90,000 and Rs 30,000 per acre - High Court awarding 

compensation on flat rate of Rs 72,220 per acre - Absence of material showing 

delails of land covcrcd by last cateOrY for which Rs 30.000 awarded - No 

interference by the Supreme Court with that part of order called for 
d 

Appeals dismisscd 

	

	
S-MI 14901/S 

ORDER 

Having seen the details of the facts and circumstances in these appeals 

we do not think that thcre is any substance for interference. 
A notification under Section 4(1) of the Land Acquisition Act was - e 

published acquiring 25 acres and odd for public purpose, namely, for 
establishment of grain market. The Land Acquisition Collector in his award 
dated 18-2-1972 awarded compensation at varying rates between Rs 40,000 to 
Rs 10,000 per acre. On reference, the Additional District Judge, in his award 
and decree dated 3-5-1976, enhanced compensation varying between Rs 90,000 

and Rs 30,000 per acre. On appeal. the High Court awarded compensation on 
flat rate of Rs 70.220 per acre. Being dissatisfied with it. these appeals have 

been filed. 
We have seen the judgment of the High Court. Practically, for large 

extent of land enhancement made by the Additional District Judge was reduced 

from Rs 90,000, Rs 85,000, Rs 80,000 and Rs 75,000 per acre to Rs 70,220 per 

acre. The only question is of the lands for which Rs 65,000 and Rs 35,000 were 

awarded, which were enhanced to Rs 70,220. As to the first part, namely. 

compensation of Rs 65,000 per acre which was enhanced to Rs 70,000, there iS 

not much of difference. Though we find there is substantial difference for the 

second category, there is no material on record showing detail of lands covered. 

by this part of the order. So, it is difficult for this Court to decide whether 

interference with this part of the order of the High Court is called for. 

Under these circumstances, the appeals are dismissed but without costS. 

Appellant;' 

PRITAM SINGH AND OTHERS 


